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Loaniadeniion W L3l x
S Plet'ition No. /
:erﬁpt FPetition No. ' 4
4. i l Aprlicztion No /
4, Rev:iLe\rY pelicztlo .

Applic;%.nt‘
-

o \
Advcecate

(s{ Ayl Y. Doy ore vs__ Union of India & ors

. c
lFor the Applicant(S)_ M. C/G\Wv\dlﬁ« ;_S'NOU‘\'\

|
| Me do odle
A D
farhwc’atge or the Respondant (S p0e Q@S—QUA LY
P '_ R ST
!iﬂ.ﬁwmh.—i’ T H‘EM}‘;' P Ppder of the Tribunal
N*‘\.‘Y{%S__.‘P_if Dacik Arv ) FUUT T : e ot T -
. - \ 4 ».,,'\‘ 3
s ey . ; . C ey .
X . - ‘ 30.5.2007 The Applicants were initially working as
Yien wlphication| s im form : : , ‘
) i " i |- & . N . .
3 Died/CoOF.foh Rs. 50/- v . Assistant Chemist in the State Drugs Testing
i pusied vide iPO/R )
t_‘.li)g 1 ‘ 3{? ¢ ¢ Laboratory, Assam and consequent upon
o taking over the existing staff, machinery and
- 34 equipments. by the Govt. of India they were-
. g(\ ! -5 ° : :
: 1Reei : 3 . STy .
‘Dy.hx\egnstrar ] ' absorbed as Junior Scientific Assistant.
'.\) ! s (’

According to them, they have been granted
the pay scale of Rs.4,500-7,000/- whereas
identically placed persons are getting the pay
scale of Rs.5,000-8,000/-. They have —_

submitted representations for upgradatioh of

their pay scales but the same were rejected.

Hence this O.A.

P

Heard Mr.M.Chanda, learned coimsel for

{  the Applicants. He submitted that as per

yema-

Pay Rules Applicants are entitled to upgraded
pay scale of Rs.5,000-8,000/-. Mrs. M. Das,
"Contd...

<
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learned Addl. C.G.S.C. representing the
Respondents requested for time to ‘get?

instruction in the matfer.

Considering the issue involved in A

.case | am of the view that the O.A. has to be
 admitted. Accordingly, admit the O.A. Issue
notice to the Respondénts. Six weeks’' time is
granted to -the Respondents to file reply

- statement. .

Post on 16.07.2007. ‘
A

‘ Vi'ce-‘Chaf@n
K B e

]
|

7.7.2007 No reply statement s filed. |
Mrﬁ.M.Dos, learned  AddL.C.GS.C. s ”
granted further four weeks time to file the |
same. o ‘

Post on 17.8.2007. L/
Vice-Chairman ‘
[ob/

13.9.07 Four weeks furthel time allowed:
~ file Wntten statement.
Post on 121&?‘0’?1"@1 orddgr.

Vice

24
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o 12.10.2007 No written statement has been filed in
: r
this case. Call ~this matter on 21.11.07 awaiting

reply/written statement from the Respondents. Mrs.
% M.Das, learned Addl.Standing counsel appearing for the

Central Government undertakes to file appearance memo

for the Respondents.

M (MR Stokdnty)

Member(A) Vice-Chairman

i . im
[ '
Fo | 5 : |
h | p ~21.11.2007 No written statement has been filed
| | ' by the Respondents as yet.
' o ' Call this matter on 11.01.2008
| ‘ - awaiting  written statement from the
'W//S "M;}- Eﬂ lﬁﬁ/P l\ ‘ Respondents. ot
2z (Khushiram) 0 (M.RR.Mohanty)
"-T)‘:o;l r09%, Member {A) , Vice—Chgirmcn
CE . !
f . 11. 01.2008 'Despite . five adjournments,no
- N written statementhag yet been filed by the
| Respondents.
| 2. To-day a written statement of the

Respondent No.4 has been filed by Mrs.
M.Das, learned Addl Standing Counsel for

the Central Government appearing for the
Respondents, virtually, answering nothing
relating to the grievances (of the

Applicants.} raised in this case. There are

no materials on record to show that

Respondent Nos.1,2 and 3 authorised the

|

l

|

J | ‘ said Respondent No.4 to file written
; statement on their behalf.

| 4

Contd/ -
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11.01.2008

3. This case relates to the (:1:;1im}0'1:~ a
Particular pay scale by the Applicants
and, it appears to us, that the Responde‘nt
No,4 is not a competent authority to éay
about grant of ‘ hi%hex_‘ pay scale to the
Applicants. It is for the‘ Ministry of Health
of Government of India and the Director

General of Health services (Respondent

4. In the aforesaid premises, the

Respondent No.1(Ministry of Health and

Family Welfare of Government of India);
Respondent No.2 :(Dimctor Generalg of
Health Servicesy of - Ministry of Health &

Family Welfare of Govemment of India,

and . Respondent No.3(Drugs Controller
General of Indigy of Dh‘céﬁorate Generaf of
Health Services of ‘ Ministry of Health &
Family Welfare of Gc‘vemn:xej:lti of India
(who are the proper 'authority) are called

upon to file their written statement in this

case within the nﬁxt four weeks, failing

which this case shal'l.b'e decided ex 1)arte_7
5. Call this matter on 18.2.2008;

awaiting written statement from the
Respondent Nos1,2 & 3.

Send copies of this order to all the
Respondents{ in theh addresses given in the
Original App]icaﬁoﬁ) and a free copy of
this order be supplied to Mrs. M. Das,
learned Addl. Standing Counsel appearing
for the Respondents. '

/W
{Khushiram)
Member{A)

{M.R.Mohanty)
-Vice-Chairman
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18.02.2608 .
Mr. S. Nath, leamed. counsel

appearing for the Applicant and Mirs.
M.Das, learned Addl Standing Counsel
appearing: for the Responde{nts are
present. Written statement has been filed
on behalf of Respondent No.4. ‘he written
statement for Respondent No.1,2 & 3 @
awaited. Counsel for the Applicant wanted
four weeks time to file rejoinder.

Call this matter on 18.03.2008.

A}

(«M |

Membher{A)

Im

‘v . . - ..
o AR w —

I\

18.03.2008 Call this matter on 3+ April, 2008.

(hushiram) (

M.R. Mottanty))

Member(A) Vice-Chairman

207 Alon )\ T OLL i
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- personally file written statement in this case.

Standing

/.

b

-

0O.A.131. of 07,

No written statementhas yet been filed

. on behaif of the Respondents No.1, 2 & 3.

_'t'he Director General of Health Services '

~and Drugs controlier General of india, should

- Mrs. Manjula Das, learned Addl
appearing for the
Respondents department 2ﬁm)cnsureﬁt for

filing of Writteﬁ statement in this case, on

Counsel

behalf of Respondents No:.1,2 & 3.

Call this matter on 16% May, 2008,

awaiting written statement from  the

i
Respondents No. 1, 2 & 3 and rejoinder from

the Applicant.

bend copies of this order to the

Respondents and aiso to Shri Deepadk

Babbar, Section Officer, New Drugs Section of

Bh‘eetorate General of Health Services at 648

A Nirman Bhawan, New Delhi-110011.

TR T

{M.R. Monantyj)
Vice_.—Chajlman

: -

(Khistritam)
Member(A)
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o "ﬁ o 16.05.2008 | Written statement was aiready
filed in this case by the Respondent
No.4. Today an Additional written
statement is being filed on behalf of

Respondent Nos.1, 2 and 3. | Copy

served.

Heard Mr M. Chanda, learned

. Counsel for the Applicant and Mrs M.

| | Das, learned Senior Panel Counsel

appearing for the Respondents(who is

also assisted by Mr Hrishikant Singh,

Advocate from Delhi High Court Bar)
-in-part. |

Call this part-heard matter on
02.07.2008 for further hearing. |

~ - . 7‘*%}75 g (WTM.R. Mohanty)

? /'\ o Member (A) Vice-Chairman
' "~ nkm

, g ,- : - , o
W K M . .02.07.2008 Call this matter on 4% August,

- 2008 for hearing.
%cg!

| O RG

nkm

T a) (M.R.Mohanty)
M | Im Member(A) Vice-Chairman
d b e bowdatned)

S\l fEA_ 1Y L. 0% 04.08.2008 Call this matter on 10.08.2008 for

S Al j\7 AAdA, . hearing.

7 Stone b -5

o % - {M.R. Mohanty)
S ) Vice-Chairman

Ahe Coze Ve lw,aw%_
Ty e sot'msy-



O.A. No. 131/2007 -f' #

On Yhe requesh X , L
Mrs.M.Das, leamed Ad ) Tounsel for '}
he Unlon of N is Rart heord mgtter on

e (M.R.Mohdnty) |

\Wbe"ONHN- L]

19082008 On the request, made on behalf of
Mrs.M.Das, leom\‘ejd Addl. Standing counsel for |

the Union of India; cal this part heard matter on
05.09.2008 for heci:@lng.

" ¢

o ; (Khushiram) (M.R.Mohanty)

4/ oWk Member (A} Vice-Chairman :
9 ' ' /bb/

4

05.09.08 Memorandum dated 04.08.2008

T TRttt e e

having been filed by the Respondents.
Mr M. Chanda, learned counsel = &
appearing for the Applicant seeks an
adjowrnment of the hearing of this
case.
Accordingly call this matter on
EETE 01.10.2008.

S R ] o '
¢ o
! R e g ! R

o (Khushiram ) {M.R.Mohanty)
. Member(A) - Vice-Chairman

Pg

01.10.2008 This case is not to be treated as part
heard.

On the prayer of Mr.M.Chandaq, leamed

counsel appearing for the Applicant, call this

moﬁ?r on 03.10.2008. | L*
(S.N.Shukia) [M.R.Mohanty) i
\ Member (A) Vice-Chairman :

/ob/
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e " Respondents, by 6 October, 2008,

~

7

S o,

J

'O.A. 131 of 08
By filing of M.P.No.132 of 2008, the
Applicant has sought permission to amend
the O.A. No.131 of 2007. A copy of the same
has already been served on Mrs. M. Das,
learned Standing Counsel appearing for the
Respondents Organisation.
2. Heard. M. P. No. 132 of 2008, secking
permission to amend the Original Application
No. 131 of 2007 is hereby allowed, permitting
the Applicant to incorporate new Paragraphs
4,13 A, 4.13B, 5.11to 5.13and 8.1 Aand
8.1 B. The Applicant is also permitted to
annex two more documents as Annexure- XIV
& XV, by way of amendment.
3. Mr.M.Chanda, learned counsel
appearing for the Applicant, undertakes to
file consolidated copy of the O.A

incorporating amendments by £‘h October

2008. He also un&ertakes tomﬁle Aﬁve extra
copies of the amended O.A and serve an
extra copy on Mrs. M. Das, learned Addl
Standing Counsel appearing for the
4. Registry to issue fresh notice to all the
five Respondents {along with the copies of the
amended O.A) at the cost of the Applicant.
Respondents should be asked to file their
additional written statement, if any, by end of
November 2008.

S. Mr.M.Chanda, learned Counsel
appearing for the Applicant, also undertakes
to file S5 extra envelopes and required
postages/cost of the postages by 6t October,
2008.

6. Free copies of this order be supplied to
both parties.

7. Call this matter on 15t December 2008.

L, p_

Sl Vo
{S.N.Shukla) ((M.R.Mchanty)
Member(A) Vice-Chairman

m
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{;,03 12.2008 ‘Mr M. Chanda, learned ‘_;éun:«;éi
CRCAR BRI S s —— ~ . .p\
and--Mfs M,

o "~ appearing for the Applicant,

. . Das, learned Sl:anding Counsel for the

... Uniop of India, are present, -~

2008,

“* Call this matter on 19.01
(M.R. Mohanty)
Vice-Chairman

: | nk’m»"

Aoy B b - &WW
o Lo e |Cl'>2.~c~;v—$ dn R F

el
.. .19.02.2009 Call this matter
Wa o) pay
AV pet)y
/bbf Ja '%\l‘j,)\a :

R R N

on 28.04.2009

A (MR -Mpbanty), 39

V\ice— Chairman
{ T~

A case e heﬂ/@\ » . , |
‘ : 20.04.2009 Call this matter on 01.06.2009 for hearing.
bov  Wardwy | |

dhwe cane 1oy

kov  heant

Wz,

% —

WY

P

/bb/

fr&éﬂy)

Vice-Chairman

01'.06.?‘_0(_)39 Mfs".U..DuHo, learned counsel appearing for
the Appiicant is present. Ms. M. Das, ieamed Addl.

Y R R LY R L R ) .
Standing counsel representing the Respondents is

absent. On her behalf, Ms.

'LLR/XQ,‘ 7 Advocate is present.

Nimshim Vashum,

Cali this Division Bench matter on 27.07.2009.

/obf

¥

~ (M.R.Mohanty}
Vice-Chairman

}‘Z\N‘O"\{ > &\\"
"? ) a “*5.':/1-'34 (L8
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Y , o 27.07.2009  Call this matter for hearingon -~ X
/ S | 20.08.2009. e
(M.K.Chaturvedi) (M.R.Mohanty) \
Member(A) Vice-Chairman - \
A . .
Jhe case 1s 1‘1&,@,@_ [1m/
o l/\»QQULiA ’VL?_\ 12.08.2009 Call this matter on
B ’ 18.09.2009 for hcanng |
Ars-a9 zs
(M.K. aturvech) (M.R.Mohanty)
: Member(A) Vice-Chairman
05 /1m/
/?/ 9.7 ,\)w-
ﬂ
/A /’w 18.09.2009 Call this matter on 04.11.2009 for

/W WA TRecr hearing.
iff/ /,s o ‘ | (M.K,Lélmxvedi)
~ va _ ' Member (A)
- ‘ ) . Im . '
3#: e, \P twaﬂcg__ [1m/
SNy 04.11.2009 - On the request of Shi ' M.Chanda,

learned counsel for Applicant case s
adjourned o 09.11.2009.

KA f:hofurvedi) {

(Madan Mukesh Kumar Gupta)
Member (A} Member (J)
fob/ '
3 l i 1 0;‘17 09.11.2009 Due to general strike call by ULFA, none
T - appears for parties.
A tioonal otocsnsds

A - by S ' Adjourned to 16.11.2009
Sub alled Y o y

‘ W ’
A prdi ot . o
W L / AV (Madan Kumar-€haturvedi) (Mukesh Kumar Gupta)
> : WL QQ B Member (A) Member (J)
@DM ek ' nkm
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16.11.2009 - Due to paucity of time, matter could
“° not be taken up. List on 24.11.2009.

= [Madan K(.J.'DK)’IQ‘IUI‘VGGH (Mukesh Kumar Gupia)

——

Member {{é-.}‘;..\‘ © Member ()
Ak . B

94112009  “Heard the learned counsel for the

| S L e par‘ !eq Hparlng (‘(}]!{‘lud‘"‘d

Orders reserved.

vk &
Madarr Ku:y@:h}rvedn {Mukesh Kurnar Gupta)
Aerhber (A '

Mam"ber {J v
\
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* 0.A. No.131 of 07 .
02.12.2009 For the reasons recorded separcteiy, ,

this O.A. stands disposed of.

¥

‘ zA
Madan Kun&haturvedi) (Mukesh Gupta)
- O l Member (A) Member (J)
aa\\}&

e /»’2'7’96'_,&' /2508
A= 0>~12~3009
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

000000000000

0O.A. Nos. 131 of 2007

DATE OF DECISION: 02 -12-2009.

Shri Arun Kumar Das & Ors.
PPN eerens Applicant/s
Mr M. Chanda .
eeeeereenae ... Advocates for the
Applicant/s
-Versus -
Union of India & Ors.
........................................................................... Respondent/s
Mrs M. Das, Sr. C.G.S.C. :
........................................................................ Advocate for the
Respondent/s

CORAM
THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J)

THE HON'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A}

1.  Whether reporters of'local newspapers may be allowed to see
the judgment ? Yes/No

2.  Whether to be referred to the Reporter or not ? Yes/No

3. Whether their Lordships wish to see the fair copy of the
judgment ? Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHAT -

0O.A. Nos.131 of 2007
DATE OF DECISION : THIS IS THE 2nd DAY OF DECEMBER, 2009,

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J)
THE HON'BLE MR MADAN KUMAR CHATURVEDI, MEMBER (A)

1. Shri Arun Kumar Das

2. Shri Amarjyoti Chamuah
3. Shri Dilip Kumar Sarkar
4. Smt Rinku Kalita.

All the applicants are Junior Scientific Assistant
working in the Regional Drugs Testing Laboratory
Six Mile, Guwahati — 37. | ....Applicants

By Advocate Mr M. Chanda
- Versus —

1 The Union of India
represented by the Secretary to the
Govt. of India,
Ministry of Health & Family Welfare,
Nirman Bhawan, New Delhi - 110011.

2. The Director General of Health Services,
Ministry of Health & Family Welfare,
Government of India,

Nirman Bhawan, New Delhi - 110011.

3. The Drugs Controller General of India,
Directorate General of Health Services,
Ministry of Health & Family Welfare,
Government of India,

Nirman Bhawan, New Delhi — 110011.

4. The Government Analyst,
In Charge, Regional Drug Testing Laboratory,
Govt. of India, Six Mile, Khanapara,
Guwahati-37.

b. Secretary,
Govt. of India,
Ministry of Finance,
Department of Expenditure,
North Block, New Delhi - 110001. ....Respondents

&

By Advocate Mrs M. Das, Sr.C.G.S.C.



ORDER

MR MADAN KUMAR CHATURVEDI, MEMBER (A)

By this O.A applicants made a prayer to direct the respondents
to modify/amend the Column IV of Schedule of the Regional Drug Testing
Laboratory, Guwahati (Group ‘C’ and Group ‘D’ Posts) Recruitment Rules
2000 (Anncxurc-VI) delcting the scale of Rs.4500-125-7000/ and
incorporating the scale of pay of Rs.5000-150-8000/-.

2. Adverting to the facts we find that applicants were initially

appointed as Assistant Chemist in the year 1995 on temporary basis in the
State Drug Testing Laboratory, Guwahati under the Director of Health

Services, Govt. of Assam. Their services were since extended from time to
time and eventually they were regularized as Assistant Chemist vide Order
No.HSE/162/91/2514 dated 31.12.1996 and No. HSE/162/91/Pt./1205 dated
23.9.97.

3. Thereafter it was proposed that Government of India would set
up a Regional Drug Testing Laboratory in Assam to serve the entire North
Eastern States including Sikkim and accordingly necesgary steps were
initiated by Govt. of India and Govt. of Assam. It was decided that the
existing State Drug Testing Laboratory, Guwahati would be taken over by
the Govt. of India. It would function as Regional Drug Testing Laboratory'
under the Govt. of India to serve the aforesaid purpose.

4. Pursuant to this decision the said State Drug Testing Laborary

at Six Mile, Guwahati run by the Govt. of Assam was taken over by the

Govt.of India,Ministry of Healh & Family Welfare along with its staff,

machinery and equipments with effect from 01.10.2002 vide Govt. of India’s

-

Order No.Z-140 12/3/94-DC/MS & PFA dated 20.08.2002.
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5. In pursuance of the aforesaid order dated 20.8.2002 the Govt. of
India 'vide its Notification No. HA.30é1911256 dated 07.09.2002 handed over
the said Drug Testing Laboratory, Panjabari, Six Mile, Guwahati-37 along
- with its existing staff, machinery and equipments to the Govt. of India with
effect from 1.10.2002 with all assets and liabilities. The Govt. Analyst in
State Drug Testing Laboratory was declared as the Head of office and
drawing and disbursing officer for Regional Drug Testing Laboratory. The
applicants were included in the staff of Regional Drug Testing Laboratory fo.r
all purposes. The Ministry of Health & Family Welfare vide Notification
dated 2.9.2002 notified Recruitment Rules for various categories of staff of
 the regional drug testing laboratory, Guwahati (Group ‘C’ & ‘D’posts). In the
said Recruitment Rules the pay scale of Junior Scientific Assistant has been
shown at Rs.4500-7000/-. Applicants were placed in this pay scale which was
equivalent to the post of Assistant Chemist, the post which the applicants
were holding prior to taking over of State Drug Testing Laboratory and their
absorption and placemént in the Regional Drug Testing Laboratory.
6. Mr M.Chanda, learned counsel appearing for the applicants
vehemently argued that in the order dated 20.8.2002 it was clearly stipulated
that the permanent emblcyee on the date of taking over of the State Drug
Testing Laboratory would be absorbed against equivalent post for which
recruitment rules exists. Our attention was invited on order dated 20.8.2002
which reads as under :
“It has been decided to take over the State Drug Testing
Laboratory, Sixmile, Panjabari, Guwahati — 781037 along
with its aforesaid office will henceforth function as a
subordinate office under the control of Directorate
General of Health Services, Ministry of Health and
Family Welfare and renamed as Regional Drugs Testing
Laboratory.
The permanent employees as on the date of taking

over the said laboratory will be absorbed against
equivalent post for which recruitment rules exists. The

4
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pay will be fixed as per the rules as on the date of
absorption.”

Learned counsel also invited our attention on the office order dated
22.112002 by which the Group ‘C’ and ‘DY staff were absorbed which is listed
below :

“In pursuance of Directorate General of Health Services
/(Drugs Scction) Government of India, Ministry of Health & F.W. Order
No.Z.14012/3/94/DC/D (Pt.VIID) dated 1.10.2002 the under noted Group ‘C° &

Group I staff are absorbed as shown against each post.

S.No | Name of the | Previous post | Existing - | Post against | Scale of
incumbent | held & seale of | basic pay in | which to be pay

pay the previous | absorbed as  per
post, GOIT

1 Dilip Kumar | Asst.Chemist | Rs.4120/- Jr Scintific | Rs.4500-
Sarkar Rs.3490-8100/- | p.m. Assistant 7000

2 | Amarjyoti | Asst.Chemist | Rs.4120/ Jr Scintific | Rs.4500-
Chamua Rs.3490-8100/- | p.m. Assistant 7000

3. Arun Das Asst.Chemist | Rs.4120/- Jr Scintific | Rs.4500-
Rs.3490-8100/- | p.m. Assistant 7000

4 Mrs Rinku | Asst.Chemist | Rs.4120/- Jr Scintific | Rs.4500-
Kalita Rs.3490-8100/- | p.m. Assistant 7000

7. Applicants made joint representation before the Joint Secretary

to the Govt. of India vide letter dated 13.8.2006 wherein it was stated that
each and every employee in the position of Junior Scientific Assistant of all
other National Drugs Testing Labora;:ory under the Ministry of Health is
drawing pay in the scale of pay of Rs.5000-8000/- whereas in the case of
applicants it is Rs.4500-7000/-. The proposal for upgradation of pay scale was
examined in consultation with Ministry of Finance, Department of
" Expenditure. It was found not to be feasible. Communication in this regard
was forwarded to the applicants vide letter dated 4.4.2007.
8. Mr Chanda, learned counsel for the applicants submitted before

us a comparative chart to demonstrate the disparity in the pay scale which

reads as under :
B/r /
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Designation Department Educational Scale of
' Qualification * pay
Junior Central Drug (Rs.)
Scientafic T.aboratory Degree in Pharmacy | 5000-
Assistant Govt. of India, Ministry | Pharmaceutical/or | 8000/
of Health & F.W. Degree in Science
with Chemistry as
principal subject.
Junior Medical ‘Store | Degree in | 5000-
Scientific Organisation Pharmach/ 8000/
Assistant Govt. of India, Ministry | Pharmaceutical/or
of Degree in Science
Health & F.W. with Chemistry as
principal subject
Junior Pharmacopeia Degree in | 5000-
Scientific Laboratory Pharmach/ 8000/
Assistant For Indian Meicines, Pharmaceutical/or
Govt. of India, Ministry | Degree in Science
of with Chemistry as
Health & F.W. principal subject
9, It was argued that parity in employment should be maintained.

Equal pay for equal work principle has now assumed the status of
fundamental right. Reference was made to the decision of the Hon'’ble
Supreme Court rendered in the case of Union of India vs. Dineshan K.K.,-
(2008) 1 SCC 586, whercin it was held that though it is the task of cxpert
body like Pay Commission to determine pay structure, yet judicial review is
not altogetherr excluded. If there appears to be apparent disparity and
anomaly, corrective steps can be taken to maintain the parity. In the case of
Haryana State Minor Irrigation Tubewells Corporation and others vs.
G.S.Uppal & Ors. (2008) 7 SCC 375 the Hon'ble Supreme Court has held that
“in the matter of fixation of pay and determination of parity scope of judiciary
is limited. However, court would interfere if pay fixation is unreasonable,
unjust and prejudicial to a section of employees and taken in ignorance of
material and relevant factors.” Same view was reiterated in the case of State
of Kcrala vs. B.Renjith Kumar & Ors,, (2008) 12 SCC 219.. In that casc it was
held that “action of the State Government in treating the officers presiding\

over the Industrial Tribunal differently from the District Judges in the
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matter of pay scales on its face is in violation of Article 14 of the Constitution
of India. The essential educational and professional qualifications for
appointment of the Presiding Officers of the Industrial Tribunals are
identical to that of the appointment of District Judges.” In the case of Union
of India & Ors. vs. Carpenter Workers Union and others, (2006) 12 SCC 435,
the Hon'ble Supreme Court has held that “since the order of the Central
Administrative Tribunal has already been complied with in respect of East
Zone carpenters, there is no need to entertain this special leave petition
which raises the same issue.” Learned Standing counsel submitted that there
1s no Assistant Chemist post in the Drugs Testing Laboratory. The Junior
Scientific Assistant is the feeder grade in the Drug Testing Laboratory.

10. We have heard the rival submission of the parties in the light of
the material placed before us and precedents relied upon. The applicants

were working in the rank of Junior Scientific Assistant in the Ministry of

‘Health and F.W, Govt. of India. It was submitted that the Ministry of

Finance, Department of Expenditure, Respondent No.5 did not consider
judicially the representation for maintaining parity of pay structure as such
principle of equality as contemplated under Article 14 of the Constitution of
India was violated. According to learned counsel the matter was not
examined in the right perspective as it is apparent that parity within the pay
structure as compared with the applicants counter part working in Chennai
and Kolkata has not been maintained. It was stated that qualifications and
other service conditions were the same despite low scale was provided to
those who are working at Guwahati.

11 Ex facie there appears to be apparent disparity and anomaly.
However, we feel t.hgt respondents have not examined the matter in the right

perspective. The representation made by the applicants was not properly

.
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appreciated and reply was given in mechanical form without considering the
various aspects indicated in the representation. The factual details were not
considered. No reasoned order was passed. It is imperative on the part of the
respondents to obey the mandate issued by the Apex Court. Parity shoul:\d be
maintained if other things are equal. Like should be treated alike. Siﬁce no
reasoned order was passed in this regérd, we direct the respondents to pass a
reasoned order within a period of 4 months from the date of the receipt of this
order. We give liberty to the applicants that in the eventuality of any
grievance against the said order they may approach the Tribunal within a
period of one month from the date of receipt of reasoned order.

O.A. stands disposed of accordingly. No costs.

Misc. Petition also stands disposed of.

A . Wg

(MAD CHATURVEDID) (MUKESH KUMAR GUPTA)
ADMINISPRATIVE MEMBER JUDICIAL MEMBER
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IN THE CENTRAL ADMINISTRA

GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunais Act, 1985)

-

AMENDED ORIGINAL APPLICATION

0.A. No. 131 /2007
Sri Arun Kumar Das and Others.
. -Vs-
Union of India & Ors.

LIST OF DATES AND SYNOPSIS OF THE APPLICATION

1995- Applicants were initially appointed as Asstt. Chemist on temporary
basis in the State Drugs Testing Laboratory, Guwahati.

31.12.96, 23.09.97-  Applicants services were regularised as Assistant Chemist.
{Annexure-l and II)

20.08.2002- Govt. of India in order to set up a Regional Drugs Testing
Laboratory in Assam proposcd to take over Drug Testing Laboratory
at Guwahati. (Annexure-IiI)

07.09.2002- Govt. of Assam handed over the State Drugs Testing Laboratory,
Cuwahati along with its cxisting staff, machinery and cquipments to
the Govt. of India w.e.f. 01.10.02. (Annexure-V)

21.08.2002- Applicants became staff of Regional Drugs Testing Laboratory
(RDTL) under the Ministry of Health and F.W, Covt. of India.
_ (Annexure-1V)
21.09.2002- Govt. of India published the recruitment rule, pay scale of Junior
Scientific Assistant has been shown as Rs. 4500-7000/-.
(Annexure-VI)

01.10.02, 22.11.02-  As par recruitment rules permanent emplioyees on the date of
’ taking over would be absorbed against cquivalent post, but the
applicants, after taking over were absorbed in the post of Junior
Scientific Assistant instead of Asstt Chemist. As such applicants
were not only reduced in their rank and discriminated in respect of

pay scales. (Anncxure-VII and VIII)

01.11.2002-  Director (CIPL), Ghaziabad intimated that the pay scale of the Junior
Scicentific assistants has been upgraded from the scale of Rs. 4500-
7000/ - to Rs. 5000-8000/- w.e.f 01.01.1996.  (Annexure- IX)

15.11.2002- Respondent No. 4 referred the matter to the Respondent No. 3 and
requested him to look into the matter pay scales of Jr. Scientific
Assistant. {(Anncxure- X and XI)

NI
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09.07.1998- Respondent No. 4 requested R-2 for implem -of-scateof pay
of Rs. 5000-8000/- instcad of Rs. 45w—"000/ to the Jr. Scientific
Assistant. (Annexure- XI)

27.03.06, 28.06.06, 13.08.06- Applicants submitted representations for up gradation
of their pay scales. {Anncxurc- XII scrics

04.04.2007- Respondent No. 2 vide impugned letter dated 04.04.07 most
mechanically rejected upgradation of scale of pay of the applicants.
(Annexure-XIII)
1983 Recruitment  qualification has been  presaribed, degree  with
chemistry as one of the subject for the post of JSA in the scale oof Rs.
5000-8000/- (revised) in Govt. Mcedical Store Depot as per
recruitment rule 1983, which is still in force, under the Govt. of India,
Ministry of Health and Family Welfare,
(Annexure-X1V)
27.06.2008 Impugned letter dtd 27.06.2008 issucd by the Deputy Scorctary,
Govt. of India, whereby claim of the applicant for pay parity infact
rejected on the alleged ground that recruitment qualification has
been prescribed for the post of JSA as master degree without
disclosing any detail particulars or date of imposition of higher
quahncatlon of master degree. (Annexure-XV)

PRAYERS

]

1.  That the Hon'ble Tribunal be pleased to set aside and quash the impugned
letter bearing No. A.32022/2/2002-D dated 04.04.2007 (Annexure- XIII).

2. That the Hon'ble Tribunal be pleased to direct the respondents to
modify /amend the Column IV of Schedule of the Regional Drug vTesting
Laboratory, Guwahati (Group ‘C’ and Group ‘D’ posts) Recruitment Rules,
2000 (Annexure- VI) by deleting the scale of Rs. 4,500-125-7,000 and
incorporating the scale of pay of Rs. 5,000-150-8,000/- in.”

3. That the Hon'ble Tribunal be pleased to set aside and quash the Ministry of
Finance U.O letter No. 6/104/99-IC dated 27.06.2008.

4, That the Hon'ble Tribunal be pleased to declare that the applicants are
entitled to get the pay scale of Rs. 5,000-8,000/- from the date of their
absorption in RDTL i.e. from 01.10.2002.
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5.

6.

iil

That the Hon'ble Tribunal be pleased to direct the respondents re-fix the

pay of the applicants in the scale of Rs. 5000-8000/- instead of Rs. 4500-
7000/ - w.e.f 01.10.2002 with all consequential benefits the arrears pay etc.

Costs of the application.

Any other relief(s) to which the applicant is entitied as the Hon'ble Tribunal
may deem fit and proper.

Interim order prayed for.

During pendency of this application, the applicant prays for the following
relief: -

That the Hon'bie Tribunal be pleased to direct the respondents that
pendency of this Original Application shall not be a bar for considering the
representations of the applicants.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

AMENDED ORIGINAL APPLICATION

O. A. No. 131 /2007

BETWEEN:
1. Shri Arun Kumar Das. Central Administrative Tribunal
 S/0 Shri Prabhat Chandra Das, 4 b SEr Tl
Junior Scicntific Assistant, - b St¥ uul

O/ o- Regional Drugs Testing Laboratory, 4!

Six Mile, Guwahati- 37. TS
ool Bamoh

2. Shri Amarjyoti Chamuah.
Junior Scientific Assistant,
Regional Drugs Testing Laboratory,
Six Mile, Cuwahati-37.

3. Shri Dilpi Kumar Sarkar.
Junior Scientific Assistant,
Regional Drugs Testing Laboratory,
Six Mile, Cuwahati-37.

4, Smti. Rinku Kalita.
Junior Scientific Assistant,
Regional Drugs Testing Laboratory,
Six Mile, Guwahati-37.
~Applicants.

-AND-

1. The Union of India,
Represented by the Secrctary to the
Government of India,
Ministry of Health and Family Welfare,
Nirman Bhawan, New Delhi- 110011.

2. The Director General of Health Services,
Ministry of Health & Family Welfare,
Government of India,
Nirman Bhawan, New Delhi- 110011.

3. The Drugs Controller General of India,
- Dircctorate General of Health Services,
Ministry of Health & Family Welfare.
Government of India,

mnum é(m)a\t z{as :
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Niraman Bhawan, New Delhi-110011.

The Government Analyst,
In Charge, Regional Drug Testing Laboratory,
Govt. of India, Six Mile, Khanapara, Guwahai-37.

Secretary,
Govt. of India,
Ministry of Finance,
Department of Expenditure,
North Block,
New Dclhi-110001.
... Respondents.

DETAILS OF THE APPLICATION

Particulars of order(s) against which this application is made

This application is made against the impugned letter bearing No. A-
32022/2/2002-D dated 04.04.2007 (Annexure- XIII), issued from the office
of the respondent No. 2, whereby the prayer of the applicants for up
gradation of their pay scale vis-a-vis parity of pay scales with that of other
similarly situated employees have been rejected in an arbitrary and

discriminatory manner.

Jurisdiction of the Tribunal:

The applicants declare that the subject matter of this application is well
within the juﬁsdicﬁon of this Hon'ble Tribunal.

Limitation: ( .

The applicants further declare that this application is filed within the
limitation prescribed under section-21 of the Administrative Tribunals Act,
1985.

Facts of the Case:

That the applicants are citizens of India and as such they are entitled to all
the rights, protections and privileges as guaranteed under the Constitution
of India. All the applicants are working as Junior Scientific Assistants (for
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4.3
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short J.5.A) under Group ‘C’ non-gazetted, non-ministerial ca

Regional Drug Testing Laboratory, Govt. of India, Six Mile, Guwahati-37.

That the applicants pray for permission to move this application jointly in a
single application under the provisions of section 4 (5) (a) of the Central
Administrative Tribunal (Procedure) Rules, 1985, as the relief’s sought for
in this application by the applicants are common.

That the applicants were initially appointed as Asstt. Chemist in the year
1995 on temporary basis in the State Drugs Testing Laboratory, Guwahati
under the Directorate of Health Services, Govt. of Assam. Their services
were since extended from time to time and eventually they were
regularised as Asstt. Chemist vide order No. HSE/162/91/2515-19 dated
31.12.1996 and No. HSE/162/91/Pt/1206-210 dated 23.09.1997.

(Copy of order dated 31.12.1996 and dated 23.09.1997 are
annexed hereto for perusal of Hon'ble Tribunal as Annexures-

I and II respectively).

That subsequently, it was proposed that Govt. of India would set up a
Regional Drugs Testing Laboratory in Assam to serve the entire North
Eastern States including Sikkim and accordingly necessary steps were
initiated by the Govt. of India and the Govt. of Assam. Thereafter, it was
decided that the existing State Drugs Testing Laboratory at Guwahati
would taken over by the Govt. of India, which would function as the
Regional Drugs Testing Laboratory under the Govt. of India to serve the
purpose aforesaid. Pursuant to the decision, the said state Drugs Testing
Laboratory at Six Mile, Guwahati run by the Govt. of Assam was taken over
by the Govt. of India, Ministry of Health and Family Welfare along with its
staffs, machinery and equipments w.e.f. 01.10.2002 vide Govt. of India’s
order No. 7Z-14012/3/94-DC/MS & PFA dated 20.08.202. Thereafter, in
pursuance of the Govt. of India’s said order dated 20.08.2002, the Govt. of
Assam vide its Notification No. HA. 306/91/256 dated 07.09.2002 handed
over the State Drugs Testing Laboratory, Panjabari, Six Mile, Guwahati- 37
along with its existing staff, machinery and equipments to the Govt. of

@mm (<umau ﬁas.




India w.e.f 01.10.2002 with all assets and liabilities thereto ide om.
14012/3/94-DC/DMS & PFA dated 21.08.2002, the government analyst
State Drug Testing laboratory, Six Mile, Panjabari, Guwahati- 37 was
declared as the Head of office and drawing and disbursing officer for
regional drugs testing laboratory. Thenceforth, the applicants came to be
the staff of regional drugs testing laboratory, six mile, Panjabari, Guwahati-
37, under the Ministry of Health and Welfare, Govt. of India for ail
purposes. |

(Copy of the order dated 20.08.02, dated 21.08.02 and
notification dated 07.09.02 are annexed hereto for perusal of
Hon'ble Tribunal as Annexure- IIL, IV and V respectively).

That thereafter, the Govt. of India, Ministry of Health and family welfare
vide its notification dated 02.09.2002 published in the central Gazette, dated
21.09.2002, notified the recruitment rules for various categories of staff of
the regional drugs testing laboratory, Guwahati (Group ‘C’ and ‘D’ posts).
In the said recruitment rules, the pay scale of junior scientific Assistant has
been shown as Rs. 4500-7000/-,

(Copy of extract from Gazette dated 21.09.2002 is annexed

hereto for perusal of Hon'ble Tribunal as Annexure-VI),

That consequent upon the taking over the state drugs testing laboratory,
Guwabhati, the applicant became the staff of Regional Drugs Testing
Laboratory, aforesaid w.e.f 01.10.2002. Accordingly they were placed in the
pay scale of Rs. 4500-7000/-, which is equivaient to the scale of post of
Asstt. Chemist, the post which the applicants were holding prior to taking
over of the State Drugs Testing Laboratory, and their absorption and
placement in the Regional Drugs Testing Laboratory was notified vide
office order No. Z. 14012/3/94-DC/D (Pt. VIII) dated 01.10.2002 and No.
RDTL/Ett/01/02/165 dated 22.11.2002.

{Copy of the order dated 01.10.2002 and dated 22.11.202 are
annexed hereto for perusal of Hon'ble Tribunal as Annexure-

VII and VIII respectively).
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47 That the applicants begs to state that in the order da

(Annexure-III), it was clearly mentioned that the permanent employees on
the date of taking over the said State Drugs Testing Laboratory would be
absorbed against equivalent post for which recruitment rules exists. It is
pertinent to mention here that the applicants prior to taking over the SDTL,
were serving as Assistant Chemist and the equivalent posts of Assistant
Chemist do also exist in the departments under the same Ministry of Health
& F.W. But the applicants, after taking over, were absorbed in the post of
Junior Scientific Assistant instead of Asst. Chemist, thereby enforcing a
reduction in their rank and status since the post of Junior Scientific
Assistant is lower than the post of Astt. Chemist. But even thereafter,
further discrimination has been meted out to the applicants by granting
them the pay scale, which is lower than the existing pay scale of the Junior
Scientific Assistants even. It is relevant to mention here that whereas the
existing scale of Junior Scientific Assistant is Rs. 5,000-8,000/-, the
applicants have been placed in the lower scale of Rs. 4,500-7,000/- which
means that following their absorption in the Regional Drugs Testing
Laboratory, the applicants have not only been reduced in their rank and
status but have further bee discriminated upon in respect of pay scales
attached to their present post. As such the acﬁons of the respondents are
arbitrary, unfair opposed to the agreed terms and conditions of absorptions
and violative of the provisions of Article 14 and 16 of the Constitution of
India. | |
48  That the applicants most respectfully beg to submit that as per the
recommendations of the Fifth Central Pay Commission, the pay scales of
junior scientific assistant and assistant chemist stand a follows;-
Jr. Scientific Assistant = Rs. 5,000-8,000/-
Assistant Chemist = Rs. 5,500-9,000/-

The abovementioned scales of pay have been adopted and
implemented by the Ministry of Health and F.W, Govt. of India in its
various departments like central .drug laboratories, medical stores
organization, pharmacopoeia laboratory for India medicines etc. The
Regional Drugs Testing Laboratory, Guwahati where the applicants are
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of Junior Scientific Assistant, ought to have been placed in the scale of Rs.

5000- 8000/ -, as shown above and not in the scaie of Rs. 4,500-7,500/- since
there is no such scale for the for the post of Jr. Scientific Assistant. As su/ch
the action of the respondents is malafide, illegal, arbitrary and opposed to
the principles of natural justice.

That the applicants brought this matter of anomalies in their pay scale to
the notice of the Govt. analyst ie. the office-in-charge of RDTL, Guwahati
and requested for his necessary action in the matter. The Govt. analyst,
RDTL, Guwahati made a communication to the Director of Central Indian
Pharmacopocia laboratory (CIPL) Ghaziabad and in reply, the Director,
CIPL, Ghaziabad vide his letter No. CIPL/1040/2002-03 dated 01.11.2002
addressed to the Govt. analyst, RDTL Guwahati, has informed that the pay
scale of the Junior Scientific Assistants of IPL has been upgraded from the
scale of Rs. 4,500-7,000/- to Rs 5,000-8,000/- vide DHGS order No. A.
32022/2/98-D dated 5/85.2000 w.ef. 01.01.1996. Acting on this
information, the Govt. analyst, RDTL/ Pay-Estt/16/01/157 dated 15.11.2002
referred the matter to tfxe Drugs Controller General of India (respondent
No. 3) and requested him to look into the matter and to suggest for its
applicability for RTDL, Guwahati also. This matter was brought to the
notice of Directorate general of Health services, New Delhi on eariier
occasions also by the Govt., Analyst, RTDL, Guwahati which is evident
from his letter No. DTL/ConvertRTDL /1479571525 dated 09.07.1998.
(Copy of Director, CIPL’s letter dated 01.11.2002, and Govt.
analyst Guwahati's letters dated 15.11.2002 and dated
09.07.1998 are annexed hereto for perusal of Hon’ble Tribunal

as Annexure-IX, X and X1 respectively).

That thereafter, the applicants approached the authority and again for
upgradation of their pay scale from Rs. 4500-7000/- to Rs. 5000- 8000/ -
which they are legitimately entitled to. Eventually they submitted their
individual representations from time to time and finally even a join
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representation on 13.08.2006 praying for removing the ano

pay scale, but with no response whatsoever.

(Copy of some representations dated 27.03.06, 28.06.06 and
13.08.06 are annexed hereto for perusal of Hon’ble Tribunal as

Annexure-XII Series).

- 411 That after a long service, the respondents vide their impugned letter No. A
© 32022/2/2002-D dated 04.04.2007 have informed that the proposal of
upgrading the pay scale of the Junior Scientific Assistants of RTDL,
Guwahati from Rs. 4,500-7,000/- to Rs. 5,000-8,000/- at par with that of

CIPL, Ghaziabad has been found not feasible to agree to. The respondents

have not stated any reason whatsoever for such rejection, but have most
mechanicaily issued an arbitrary order dated 04.04.2007 and without cogent

and valid reason, as such the impugned order dated 04.04.2007 is liable to

be set aside and quashed.

(Copy of the impugned letter dated 04.04.2007 is annexed

hereto for perusal of Hon'ble Tribunal as Annexure-XIII).

4.12 That the applicants most humbly and respectfully beg to submit that the
applicants posses similar educational qualifications like that of other Junior
Scientific Assistants and discharging same duties and responsibilities which
the other Junior Scientific Assistants are doing in various departments
under the same Ministry and as such the applicants are similarly situated
like all other Junior Scientific Assistants serving elsewhere in the
respondent department. But surprisingly, when the prescribed pay scale of
Rs. 5,000-8,000/- has been granted to other similarly situated Junior
Scientific Assistants, the respondents have granted a séparate lower scale of
Rs. 4,500-7,000/- for the Junior Scientific Assistants of RTDL, Guwahati at
his own, thus creating an inequality amongst the equals which is against all
procedures established by law and devoid of the solemn principies of
equality, justice and good conscience, and unknown in all cannons of
service jurisprudence. As such the Hon'ble Tribunal be pleased to set aside

and quash the impugned order dated 04.04.2007 and further be pleased to
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deciare that the applicants are entitied to get the pay scale of RW
. 3 o . Uwah....
8,059/- from the date of their absorption in Regional Drugs T o Bency,

Laboratory i.e. from 01.01.2002.

That the applicants beg to state that due to non-consideration of
upgradation of their pay scales, the applicants have been incurring heavy
financial loss and further loss in terms of the service prospects. As such
finding no other alternative, the applicants are approaching this Hon'ble
Tribunal for protection of their legitimate rights and it is a fit case for the
Hon'ble Tribunal to interfere with and to protect the rights and interests of
the applicants by directing the respondents to the pay scales of the
applicants from Rs. 4500-7000/- to 5000-8000/- w.e.f the date of their
absorption as Junior Scientific Assistant in RTDL, Guwahati ie. w.ef

01.10,2002 with all consequential service benefits.

A That it is stated that the following departments under the Ministry of
Heaith and Family Welfare, Govt. of India, the scale of pay and
educational qualification for the post of J.5.A has been prescribed as

follows:
Designation Department Educational - Scale of pay
qualification (Rs.)
Junior Central Drug | Degree in Pharmacy/ | 5,000-8,0000

Scientific | Laboratory, Govt. | pharmaceutical/or
Assistant | of India, Ministry | Degree in Science
of Health & Family | with Chemistry as
Welfare principal subject
Junior Medical Store | Degree in Pharmacy/ | 5,000-8,0000
Scientific | Organisation, Govt. | pharmaceuticai/or
Assistant | of India, Ministry | Degree in Science
of Health & Family | with Chemistry as

Welfarce principal subject
Junior Pharmacopeia Degree in Pharmacy/ | 5,000-8,0000
Scientific | Laboratory for | pharmaceutical/or

Assistant | Indian Medicines, | Degree in  Science
Govt. of India, | with Chemisiry as
Ministry of Health | principal subject

& Family Weifare

It is categorically stated that in all the above mentioned Central
Government establishments the pre-revised scale was Rs. 1400-40-1800-50-

%wm kumaiz s
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recruitment qualification is Degree with Chemistry as one of the subject.

‘However, in some of the department desirable qualification is Masters

Degree in Science with knowledge of Drugs analysis. It is learned that in ail
the recruitment rules of the aforesaid departments the similar essential
qualification has been prescribed for the post of Junior Scientific Assistants.
It would be evident from recruitment rule 1983 of the Govt. Medical Store
Department prescribed as Degree in Pharmacy/ Pharmaceutical Chemistry
or Degree in Science with Chemistry as one of the principal subject. During
1983, the scale of pay of J.5.A was prescribed as Rs. 380-560/-, however,
after 5% Central Pay Commission, the higher scale of pay of Rs. 5,000-8000/ -
has been allotted to the cadre of ].5.A. As such the applicants being Central
Govt. employees having similar recruitment qualifications with similar
duties and responsibilities working in other establishments entitied to same
scale of pay of Rs. 5,000-8,000/-.

Copy of the recruitment rule 1983 of Govt. of India Medical

Store Department is enciosed herewith and marked as

Annexure- XIV,

4.13 B That it is stated that during pendency of the Original Application the same

is kept as part heard, however, the respondents have submitted one office
note dated 27.06.2008 wherein it is stated that for the post of ].5.A at Central
Indian Pharmacopoeia Laboratory (CIPL), Gaziabad have Post Graduate
Degree as essential qualification whereas in the applicants department
Degree with Chemistry as one of the subject are essential qualification.
However, in the said Office note it has not been disclosed since when the
Post Graduate Degree has been prescribed as essential qualification for the
post of ].5.A in CIPL. Even no recruitment rule of CIPL have been placed by
the respondents department before the learned Tribunal. It is categorically
submitted that in the department of Medical Store department
organization, Central Drug Testing Laboratory the educational qualification
has been prescribed similar to that of the applicants but they were given the
scale of pay of Rs. 5,000-8,000/-.

%'wm éuman
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produce recruitment rule of ].S.A in CTPL, Gaziabad, J.5.A of C&
Laboratory, Govt. medical store department for proper adjudication of the

case of the applicants.

4.13 C That it is stated that the recruitment ruie, 2000 wherein Column IV, the
scale of pay of Rs. 4,500-150-7,000/- is required to be amended by
incorporating the scale of pay of Rs. 5,000-150-8,000/- for fhe post of ].5.A at
RDTL, Guwahati in order to maintain parity in pay scale for the post of
1.5.A with other Central Govt. departments.

A3 D That it is stated that the respondent placed an impugned letter issued by
the Dy. Secretary to the Govt. of India, Ministry of Finance, Deptt. of
Expenditure bearing letter no. UO No. 6/104/99-1C dated 27.06.2008,

wherein certain observation is made by the Dy. Secretary to the Govt. of

India, which is prejudicial to the right and interest of the present
applicants on a mere reading of the impugned letter dated 27.06.2008, it
" appears that the contentlon and observations made in sub para I, Il and III
of Para 2 are contradlctory to each other as because in sub clause I, it has
been observed tha’; hnh CPC had recommended as many as 4 sfo 2 scale of
pay ie Rs. 4000—?000/ -, Rs. 4500-7000/-, Rs. 5000-8000/- Tand Rs 5500-
9000/- for posts carrying minimum Direct Recruitment qualifications of
graduate degree with chemistry as one of the subject, therefore, there
Car_mﬁ bf‘. any bz bar on the part of the applicants to claim parity of pay scale
of Rs. 45000—8000/ - since the said scale already granted to the junior
Scientific Assistant of Govt. Medical Store Depot under the Ministry of

Heaith and family Welfare. It is not disclosed in the observation made in
——m‘_ﬂ“

ww
Clause-ul as to when the recrultment rule tor the post of JbA m CIPL
g - N s O it P S s om—

’ recruitment Rule is amended prov:ldmg hlghe;r quauﬁcahon of Post

'-rvr-"""dl

Graduate Degree has been prescnbed for the” post of JSA. Which is a

relevant fact for adjudication of the case of the present applicants. It is
specifically stated that if there is any higher qualification or additional
qualification is prescribed for a particular cadre post, the same should be
effected from the date of the amendment of the recruitment rule or from a

prospective date which cannot stand on the way of upgradation of the pay

%wn kumatz  Kas.
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5.1

5.2

5.3

scale of the present applicants in order to maintain parity
Central Government Department having similar recruitment qualification,
similar nature of duties and responsibilities. The impugned letter dated
27.06.2008 has been cleverly drafted without providing ail relevant facts or
information regarding recruitment rule for the post of JSA in CIPL but the
impugned letter has been issued with the sole intention to deny the higher
pay scale to the applicants as such the impugned letter dated 27.06.2008 is
liable to be set aside and quashed.

Copy of the letter dated 27.06.2008 is enclosed as Annexure-
XV.

That this application is made bonafide and for the cause of justice.

Grounds for reiief(s) with legai provisions.

For that, as per the recommendations of the Fifth Central Pay Commission,
the pay scale of Junior Scientific Assistants is Rs. 5000-8000/- and as such
the applicants are entitied to the scale of Rs. 5000-8000/-.

For that, the Junior Scientific Assistants working in other departments
under the same Ministry have been granted the revised pay scale of Rs.

commissions. As such denial of the same scale to the applicants who were

- serving as Junior Scientific assistant, in RTDL, Guwahati and placing hem

in a lower scale of Rs. 4500-7000/- is discriminatory and violative of the

provisions of the article 14 and 16 of the Constitution of India.

For that, the applicants possess similar educational qualifications like that

of other Junior Scientific Assistants and responsibilities, which the other.

Junior Scientific Assistants are doing in various offices in the respondent
department. As such the applicants are similarly situated like other Junior
Scientific Assistants and hence legitimately entitied to get the same pay
scale of Rs. 5000-8000/-, which the other Simﬂarly situated Junior Scientific
Assistants under the same department have been getting. Denial of the
same to the applicants means deliberate creation of inequality amongst the

(A fumore fas |
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5.4

5.5

5.6

5.7

c’"‘"’hdmm

equals, which is opposed to the principles of equalityl

devoid of the solemn principles of equity, justice and good conscience.

For that, at the time of taking over the DTL by the RDTL, it was clearly
mentioned in the order dated 20.08.2002 (Annexure- III) that permanent
employees of SDTL would be absorbed against equivaient post but after
absorption in KTDL they were placed in the post of Junior Scientific
Assistant instead of the post of Assistant Chemist which they were holding
in DTL prior to their absorption, thereby reducing their rank and status and
even thereafter further discrimination has been made by placing them in a
scale which is lower than that of even Junior Scientific Assistant which is in

existence. Such actions of the respondents are ar'bitrary,i unfair, malafide

~ and opposed to all principles of service jurisprudence, as such the

impugned order dated 04.04.2007 is liabie to be set aside and quashed.

For that, the pay scale for Junior Scientific Assistant prescribed under law is

Rs. 5000-8000/- which is existent in the respondent department and as such
 denial of the same to the applicants and granting them a lower scale of Ks.

| 4500-7000/- at the whims and caprices of the respondents is opposed to the

principles of natural justice and strikes at the root of the doctrine of “Rule

of law”, as such the impugned letter dated 04.04.2007 is liable to be set

~ aside and quashed.

For that the applicants have approached/submitted representations time

and again seeking for justice and even the officer-in-charge of RDTL,

- Guwahati has placed the matter time and again before the authorities and

requested for removing anomalies of pay scale in respect of junior scientific
assistants of RDTL, Guwahati so as to make it at par with that of other
junior scientific assistants of the department, but with no response

whatsoever.

For that the respondents vide their impugned Ietter dated 04.04.2007
(Annexure-XIII) have rejected the claim of the applicants in respect of their

" pay scales but without showing any reason thereof which is arbitrary,

LT I

mﬂﬁ:m
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5.9

5.10

5.11

5.12

513

is liable to be quashed and set aside.

For that the respondents do not have any right or jurisdiction whatsoever to
create two separate scales for the employees working in the same post and
discharging the same duties and responsibilities which amounts to

unreasonabie classification and attracts judicial interference.

For that the impugned letter dated 04.04.2007 is cryptic, non-speaking,
arbitrary and violative of Article 14 and 16 of the Constitution of India, as

such the same is liable to be set aside and quashed.

For that, the applicants demanded justice but the same has been denied to

them in an arbitrary, illegal and unfair manner.

For that since the essential qualification has been prescribed for J.5.A the
Degree in Chemistry even in the Govt. Medical Store Department under the
Ministry of Health and Family Welfare, Govt. of India, and also in other
department as stated in a preceeding paragraph as such the benefit of
higher scale of pay of Rs. 5,000-8,000/- cannot be denied to the applicants
when the recruitment qualification, duties and responsibilities are similar in

both the departments.

For that at the time of absorption of the applicants in the cadre of J.5.A by
the Govt. of India, the essential qualification in afl the Drug Testing
Laboratories was similar for the post of ].5.A. As such the recruitment rule,
2000 is liable to be amended in order to bring uniformity in the post of 1.5.A
in all the Central Govt. establishment and department.

For that the impugned letter dated 27.06.2008 issued by the Deputy
Secretary, Govt. of India, Ministry of Finance, is cryptic and the same has
been issued without discharging the recruitment qualification for the post
of JSA in other department like Govt. Medical Store Depot etc., under the
Ministry of Health and family Welfare, Govt. of India, as such impugned
letter dated 27.06.2008 issued during pendency of the original application is
liable to be set aside and quashed.”

ﬁwn (dumarc Z<as,
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That the applicants state that they have exhausted all the remedies available

Details of remedies exhausted.

to them and there is no other alternative and efficacious remedy than to file

this application.

Matters not previously filed or pending with any other Court.

The applicants further declare that they did not previously filed any
application, Writ Petition or Suit before any Court or any other authority or
any other Bench of the Tribunal regarding the subject matter of this
application nor any such application, Writ Petition or Suit is pending before

any of them.

Relief(s) sought for:

Under the facts and circumstances stated above, the applicants humbly
pray that Your Lordships be pleased to admit this application, call for the
records of the case and issue notice to the respondents to show cause as to
why the relief(s) sought for in this application shall not be granted and on
perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the following relief(s):

That the Hor’ble Tribunal be pleased to set aside and quash the impugned
letter bearing No. A.32022/2/2002-D dated 04.04.2007 (Annexure- XIII).

That the Hor'ble Tribunal be pleased to direct the respondents to
modify/amend the Column IV of Schedule of the Regional Drug Testing
Laboratory, Guwahatj,(Group ‘C’ and Group ‘D’ posts) Recruitment Rules,
2000 (Annexure- VI) by c'éel::e____‘ting’ the scale of Rs. 4,500—‘125-7,000

incogoraqp”%'the scale of pay of Rs. 5,000-150-8,000/- in.”

That the Hon’bie Tribunal be pieased to set aside and quash the Ministry of
Finance U.O letter No. 6/104/99-IC dated 27.06.2008.

a——————Y

That the Hon'ble Tribunal be pleased to declare that the applicants are
entitled to get the pay scale of Rs. 5,000-8,000/- from the date of their
absorption in RDTL i.e from 01.10.2002.

ﬁm,m mean a?{&S .



8.3  That the Hon'ble Tribunal be pleased to direct the respondents re-fix the
pay of the applicants in the scale of Rs. 5000-8000/- instead of Rs. 4500
7000/ - w.e.f 01.10.2002 with all consequential benefits the arrears pay etc.

84  Costs of the application.
8.5  Any other relief(s) to which the applicant is entitied as the Hon'ble Tribunal

may deem fit and proper.

9. Interim order prayed for.

During pendency of this application, the applicant prays for the following

relief: -

9.1 That the Hon'ble Tribunal be pieased to direct the respondents that

pendency of this Original Application shall not be a bar for considering the

representations of the applicants. b -

 Comtonl Adtministrative Trbana)

|

This application is filed through Advocates. I RN g |
, Ly ¥ i

11. Particulars of the LP.O.

o s T §
i) L P. O. No. % &wllﬂi - < f
‘ Lawwahati Bene
ii) Date of Issuc : ' ! Bench ~t
iii)  Issued from : G.P.O, Guwahati. ‘_ Sy
iv)  Payablcat : G.P.O, Cuwahati. -

12. List of enclosures. ‘ :
As given in the index.
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Central Administrative Tribunal

- b SEP 7608

! =radls
uwahati Bench

L, Shri Arun Kumar Das, S/0 Shri Prabhat Chandra Das, aged about
43 years, presently working as Junior Scientific Assistant in the Regional
Drug Testing Laboratory, Six mile, Khanapara, Guwahati-37 do hereby
verify that the statements of the amended original application made in
Paragraph 1 to 4 and 6 to 12 are true to my knowledge and those made in
Paragraph 5 are true to my legal advice and I have not suppressed any

material fact.

And I sign this verification on this the day of October 2008.

T
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i ' GOVERNMENT OF ASSAM | : | \
,ana'or 'mn szcron GF HEALTH SERVICES § ASSAM 1 .
7. 7 MENORABARL 3 GUWAHATIG..

Dataﬂ Guwahati. the j%LJégzéggk )

ol

o:dor'xo.tmk/xeu9U2a9o at. 30-03-55 and. usnlsz/sl/don at.

e
Control Administrative Tribunal ‘
- 6 SEP s ¢
: R B < Tre s 1
‘ . Gurahati Bench
' Sd/" Do aveRe Baaum&WY“‘J‘ '
Director of Health Servicas, Assam, ‘
S Hq;grabagl t Guvahati~6, - -
X z/' ez/ox./_ 2514749, Dated duushael, the @//2;/96. |
B §¢Qg¥_§ocwln£ormation and nedesspry action to a~’
“The aovt. Analyst. ‘State Drugs Testing Laboratory, ony-zz.
. Tno supdu. Account Branch of this Directorste. .
~——
Thg Batubliuhmant Recorda of this Directorate.

' persen concerned.

|

Accountant Ganeral, haeam. Guwahati—28.

Director of Health services, Assan,
Hengraberd 3 Guwahatd y 3 ¢ 3 6%
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ANNEXVRE-IL

GOVT,

oF SSAM
ORDER |OF THE DIRECTOR OF HEALTH SERVICES: t t ASSAM1

HENGRABARI: 13 GUWAHATI~6

Dated --z-.-\c\t33’- - - -

uo.usn/xsz/su/pt/j 2\0 G - gawp The term of appointment

of

sri Arun Kr.Das,Aastt.Chemist i{ssued vide this Directorate

order NoHSE/162/91/5240 dated 25=5-95 and-extended his

term of services from time to time is hereby regularised

-faqdirst the post created‘v_-*

dated 18-0g

Aestt'Chemist, with effect from the date of joining,

govt.letter No.HLA/713/73/52

- F

" jfgl@%ﬁ@m sV~ Dr. A.Re Basumataryo
g —f{fector of Health Services,Assam,
Hengrabari,Ghy=6.

Memo No.Hsz/162/91/pt/19\o Gr2\© Dated 2 3-~5- 39

copy for 1n£ormation and necessary action tot~

1)

2)
3)
Wy

The Govt.Analyst,8tate Drugs Testing Laboratory,Sixmile
Khanapara,Ghy-zz.

The Supdt.Account Branch of this Directorate

QEBS/Esstablishment.records of this Directorate.

The person concerned.

5)

P
M‘Eﬁy

The Accountant Genéral.Aasam,Beltola Ghy=-28.

il

Director of Health Services,Assam,
Hengrabari,Guwahati-6.

e
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L s Avwere-TE (T,

4
No.Z.14012/3/94-DC/DMS&PFA
~ Government of India
Ministry of Health and Family Welfare .
. | 648-A, Nirman Bhavan,
- | New Delhl
I SRTeT)
tmnmm.mmmuna' . Dated the 21%, August, 02
i v - b S 2008 )"
l :
_In continuation of the order of even no. dated 20" August, 2002
Governme

in State Drug Testing Laboratory, Sixmile, Panjabarl,
Gwahall -t 781037 Is hereby declared as the ead o
‘Disbursing |officer for Reglonamestmg Laboratory. & will also act as
oI{lcer in charge for day to day functions. For accounting purpose Reglonal Drug

Testing Laboratory: will be attached with the CDDO, ADG, GMSD, Guwahati
w.ef. from{1.10.2002.

J.slc UDHAR

' DEPUTY SECRETARY TO THE G .OF INDIA
. Copy to:-

PS to HFM

PS to MOS

PPS to Secretary (Health)

PS to Speclal Secretary (Health)
D.GHS.

PS to JS (DG)

Pr. Secretary to the Gowt. of Assam (Health & F. W. Department) Guwahati.
\Q/Govt AnalysUOSD Health and Family Welfare Gowt. of Assam, State Drugs
Testmg Laboratory, Guwahati.
9. PAO, M/o Health & F.W., Nirman Bhavan, New Delhi.
10.PAO, Dte GHS

11.PAQ, N?rnlstry of Health and Family Welfare, 15/1, Chowranghee Square,
Calcutta
12.C0DO, ADG, GMSD, Guwahati.

13.Drug Sectron/New Drug Section/Drug Control Sectlon of Dte GHS
14.1F Division

15.Sanctloa folder.

\‘.O’.U’.AP’E\’.—‘




ORDERS BY THE GOVERNOR ( JF ASSAM
HEALTH & FAMILY WELFARW (A) DEPARTMENT

NOTIFICATION

State Drug Testing Laboratory Panjabari Guwahati-781 037 along with ity existing stafl machinery
k ' and equipment’s w.e.f, 01.10.2002. ANl assets and liabilities of (he laboratory as well as staff will be
Vlfatéd with the Govt. of India from the date of formally léking over of the laboratory, This has
reference to the Govt.of India’s earlicr letter No.Z-14012/7/93/-DC (DMS & PFA) dated 14.11.1995,
',.__4__? The pension henefit of the existing staff of the State Drugs Testing
bq_ra(ory, handed over by the State Govt, and simultancously taken over by Gowt, of India will be
gulded I)y}ll‘n.e provision of Assam Service (Pension) rules 1969 and the latest guidelines issued by the
- e Govt,, of India’s Ministry of Finance (Deptt. of Expdr.) Controlier General of Accounts No.14
- o UUS)/ISGITA/MA12 dated December $,1989,

l\! RERN o

'

s’f Sri Alok Perti 1AS )
LR BT Principle Secretary to the Govt.of Assam
ERETPAL I Health & F.W Department

Memo No.HLA.306/91/256.A Dated 7* Sepember2002
Copyto
The Secretary (o the Govt of India, Ministry of Iealth F.W, Nintnan Bhawan. New Delhi.110 011,

1.
2.The Director‘Gencra! of Health Services Gowt. of India, Ministry of Health F, W, Nirman Bhawan, New
Dethl.110 011,

13.The Drugs Controller General India, Dircctorate General of FHealth Services Gowt. of India, Ministry of
SR ‘}.{eallh F.W, Nirman Bhawan, New Delhi.110011. :

i
- ,?.TPe‘Acqmnlanl General Assam etc. Guwahati- 29. He is requested to transfer the service record and Lpe
. ®tc'to the Pay and Accounts Office, Minlstry of Ilealth & F.W 151, Chowranghce Square Kolkata in

| , ;?pect of Govt, Drugs Analyst (Sti P.J.Gogol) and other stafT of State Drugs Testing laboratory guwahati-
APBAo e
I :

,a.l.‘_\ﬁ‘:l 1.0 Co
ik $Sri J.S.Choudhary Dy.Secretary 1o the Gowt of India, Ministry of Health E.W, Nirman Bhawan, New
q 1chthl 10011 for information,

COPEYS s v

o 'ﬁ}}he C?mmlss_lonq & Secretary to the Gowi.of Assam Finance Department (E.C-111) Dispur.Ghy-6 for
i .o, informat mmdnec&sary lon,
e Gov, pusas, o action

: "!'f.'l'!.‘ The Commisstoner & Secretary to the Honb'le Chier Minister Assam for inform,
PR pre
. ,_l!,*d.el PRS to lhe Chief Minlstcr for appraisal of Honb'le CM Assam

h

ation,

i L,

‘. . ', . (Ia . o . - .
l 'r\f.9,;~'lth.S to the Minister Health & F.w for appraisal of the Ion’ble Minister of Health & F.W Gowt of
12.G0be |

(o lq.]he P.8 0 the Minister of State Health & F. W for appraisal of Honb'le State Minister of Health & F.w

.0
1! PRy

* **11\The Director of Health Services, Asssam, lcangarabari Ghy-36 with a request (o issue the service
roérord and LPC of the existing stafl of SDTL to the Govt. AnalysvOfficer in Chiarge RDTT Ghy-37.

. Lo ’

' \12?11/;00\1 Analyst to Gowt, of Assam for information and necessary action,

+ 13.The Drugs Controller Assam, Dircctorate of Heal Services.Ghy-36 for Information
14.The Dy, Commissioner Kamrup/Guwahatl for his kind Information,

15.The Treasury Officer Dispur GHY-6 for information .}e requested not to honour any bill w.e.f, From
, 01710/2002 In respect of office of Gowt, Analyst, Assam SDTL,Ghy-37

\,? . 16.The Dy.Director Assam Gowt Press Bamuni Maldan, Guwahad =21 rejuested for publication of the
&pr above notlfication in the next Issue of Assam Gazette,

i c cn] .
" No.HLA.306/91256 : In pursuance of Govt of India,s order communicated v, de lctter QZ— LR re
Colsimens
14012/3/94-DCIDMS & PFA dated 20.08.2002 the Governor of Assam is pleased { wover (hes

' < - Byorderetc., - i "
}?‘i - L Princple Secretary (o the (ave afamee - s
. [ ) Ve i . RIS ; ’ 3




| S o e
. - , 5 -
~ 3 T AVNEWRE-Y]

EXTRAC]I #ROM THE GAZETTE OF INDIA : PART [I-SEC. 3, 5UB-SEC. (i)
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MINISTRY OF HEALTH & FAMILY WELFARE

New-Delhi. the 2nd September, 2002,

G.S.R. 382.-L-In exercise of the powers conferred by the proviso 1o article 309 of the Constitution. the President

~hereby makes| the following rules further to amend the Regional Drug Testing Laboratory. Guwahati (Group *C" and
Group "D" Posts) Recpuitment Rules, 2000, namcly :— '

Lol Thcsfc rules may be called the Regional Drug Testing Laboratory. Guwahati (Group "C" and Group 'D”
Posts) Recruitmeni ( A mendment) Rules. 2002. rm————

(2) They shall come into force on the date of their publication in the Official Gazclte.

2. In§ the Schcdule of the Regional Drug Testing Laboratory. Guwahati (Group "C” and Group "D’ Posts)
Recruitment Rules. 2000. against the entrics relating to the post of Junior Scicntific-Assistant under column 6. for

the words and figurcs “Between 18 1o 25 vears” “the words and figurcs ~Not cxceeding 235
vears™ shall be substituted. Sms——— s ‘

-

]

IF. No. A 12018/1 1/98-D (DMS&PFA) Vol. 11}

CHANDER PRAKASH. Under Sccy.
\

Note \—The Principal nifes were published vide No. G SR, § 13 dated 8-12-2000.
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AU

sy, AR —men |
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3. margrdy 3 fead e Al GO F Sremt
wrate & sfErQ ——agH
A er—— ¢ R attate - . e ; . -
) [wr. ®. q-lzols[nlss-g’t]
, ’ s, ¥, a0, 7AT afas
. » New Illelhi, the 8th December, 2000 1 2 3
.- GS.R. 513.;-In.£exercise of the powers conferred. by the "““""""“‘—"‘"'——-*'-‘"“’““"—-—"‘-" o
proviso 10, article ;{3‘09 of the Constitution, the l’rcsidch; (i Watchman Pcon
Hereby makes the ollowing tules regulating the method © ‘ .
‘recruitment to Group ‘C" and Group ‘D’ posts in Regional (1) Laboratory Bearer gltcndnat/Sampk
o Drugs Testing Laboratory, Guwahati, namely — ‘ pener
o ©* 1. Short title and cor'nmencemcnl.—-(‘l) These rules may (V) Cleaner ‘Aﬂendanl/Sﬂmp‘c
: be called .the Regional Drugs Testing 1. aboratory, Guwahati Opencr
‘D posts) Recruitment Rules, 2000. )
Safaiwala

(Group ‘C and Group J
(2) They ghall come-into force on the date of. their pub-
lication in the Official Gazette.

2. App}ication.-TThese rules shall apply to the posts spe-
cified in ;co\umn { of the Schedule annexed to these rules.

3. Number of posts, classification and scale of pay.—The
number of the said posts, their classification and he scales
of pay attached lthereto shall be as enecificd in- columns 2
to 4 of the said Schedule.

4. Method of {recruitment, agc limit, qualifications, ete.—
The method of fecruitment, agc. limit, qualifications and
other matters relating t0 the said posts shall be as specified
in columns-5 to 14 of the said Schodule.

5. Initial constitution.—The persons holding” on repular
basis, on the date of commencement of these rules. the
posts gpecified fin column 2 of the “Table below. shall be
redesignated  8s the posts specified in the corresponding
entries in column 3 thercof and <hall be dermed to have
_been -appainted: at the initial constitution fo the said posis:

e e T T

S. No. Postfpre:scn{fy—l*\l.:lﬁ(\ Post. ‘o be appointed 'O

_-——————____—-———._._.._

zl) Assistant/Chemist m.l‘-u“nio_r- Scientific Assis-
' ‘ tant.

" (11) Lower Division Lower Division Clerk

(V1) Sweeper

6. Disqu:\\iﬁcmions.——No person,—

(a) Who has entered into or contracied a marringe with
a person having & spouse living; oY

(b) Who having A SpOUSE liying. has entered into of
contracted a marriage with any other persons,

shall be clipible for appointment to the said posts:

srovided that the Central Goverament may. i satisfied
Ihnl_such marriage is permissible under the personal law
applicable (0 such person- and the other party 1o the marri-
age and that there are other grounds for so doing, exempt
any person from the operation of this rule.

7. Power to relax.—Where the Central Government i« of
the opinion that it is necessary oOrf expedient S0 to do. it
may, by order and for reasons {0 be recorded in writing
relax any of ‘the provisions of thesc rules with respect to
any class or category of .persons.

8. quing.——Nolhing in ‘these tules shall affect rescrvations,
relaxation of ape limit and other concessions required 1o he
provided for the Scheduled  Castes, Scheduted ‘Tribes, 1x-
Servicemen, Other Backward Classes aund other special cate-
gories of persans in accordance with the orders issued by

l :
N -_,‘__'éiS‘_S-ETL,._”_____-, ...... e the Central Government (rom the time ta time in this repard.
o SCHEDULE ‘
J e _,_,__,_,_—_______b_____,_,,,_,___,-_.,____ e e T
1 Name of post Number of Classification Scale of pay Whether
X . posts selection by
o merit of
|\\ i selection-cum-
i seniority or
0 non-sclection
Lo post
! \A H ____-._—h———‘.--._.—-——n—-«__-——-—— e ,2..___-..-_—‘____-——-—5-——--——"__,._—-—-——-’——"“"————“ Gamd a—— ~~5~-l -
|
- I Bl e ey _,_,_____._,’—————,.»-.—..-_._-..._ e e i e e e
. 1. Jun'or Seientific - 4+ General Central Service, RS 4500-125-7 Not applicab2
¢ Assistant (2000) Group ‘C’, ‘
_ ‘ - +Subject 10 Non-Gazetted.
VO variation Non-Ministerial
b dependent on
workload. ‘
a— -,._.—-—’—-——————‘-— —‘———.————"u-—-——""’——-—‘———-—"——- et e S —_..-——‘-*‘-""'—‘-’-—"——-—"-—--—-—v- i e

1
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Age limit for direct recr

T

Between 18 1o 25 ycars

-

dits

1

Whether benefit of Educational and other qualifications
added years of -requiied for direct recruits '
service admissible '

under Rule.30 of

the Central Civil

Pension Rules, 1972.

(relaxable for Govern-

J .
ment servants lupto 40 years in accordance

with thé‘insmfclions

or orders issucd by the

Central Government)!

| .
Notc 1 : The cr}mal d:
© age limit shalt be the

of applications from

e for determining the
closing date for receipt
l‘andidalcs in India

except for Assam, Mcghalaya, Arunachal

Pradesh, Mizoram,

h}lanipur, Nagaland,

;

Tripurd, Sikkim, Ladakh Division of Jammu

and Kashmir|State,

lLahaul and Spiti District

and Pangi Sub-Diviston of Chamba District

of Himachal
the Andamar
Union Territory of

Pradesh, the Union Territory of
and Nicobar Islands or the

Lakshadweep.

Note 2 : In case of recruitment made through
Employment Exchange, the crucial date for

determining the age

limit shall be the last

date upto which the{Employment Exchanges

are asked to

submit|the names.

Whether age and Educational
ualification prescribed for

it any

direct recruits will apply in the

case of promotees

9

10

Period of probation.

7 ' -8
Essential Qualification :
Degree with Chemistry as one of the

_ subjects. '
Desirable Qualification :
Master's Degree in Science with knowledge
of Drugs Analysis.

- e e e e o ———— e e ST

c@mramdminiéﬁmvpmbgnai
; ~ & SEP 2008
N A

- N
e

SR Ty
rwmmmaﬁ Bench

Method of recruitment, whether by direct recruitment
or by promotion or by deputation or -absorption and
" percentage of the posts to be filled by various methods

st

1

Not applicabl

(]

Two years

By dircct recruitment.

Note : Vacancies caused by the incumbent
away on deputation o¢ Training or Study leave or
under other circumstances for a duration of one
year or more may be filled on deputation basis from
officers of Central Government :

being

(a) (i) bolding analogous posts on regular basis; or
(i) with five years regular service in the scale of
Rs. 4000—6000 or equivalent; and

(b) possessing the qualifications

prescribad for direct
recruits under column 8. v

e e i i @ o e e b




12 ,. o

|
._-I~/,— L ,,-__,.4._,.__,_.__.,., Sy e —— I T P
1n case € f‘tecruitment by pro- faD artmental Promotion Committee exists, : Circumstances in
_motion OF deputation O absorp- what is its composition which Union public
Aion, grade from which p'tomot'lon Qervice Commisdon
‘ot deputation Of absorption 10 be ' ' : ' © tobe consultcd it
made | ~ ‘ ' i » - making recruitment
. //”I//,M‘%M#/—’——M/"/~-/
' 13 v ' 14
/ - -_—-4..-—-—',...’-‘"..-——-‘
Not app\'\cab\e

Group ‘C Depaﬂmcma\ promotion Committee (for
considering cor.»ﬁrma\ion) —
y Drugs Controler (lNDl_A), Central Drugs

East Zone/ .

gtandard Control Organisat'\o‘n,

.Hcédquarter——— Chairman. }
~ .9, Deputy Director ch_ional Drugs Testing Labo-
ratory, Guwahatt — Member. - :

3. Assistant Drugé Controller (lND\-A),, Cast Zone:

—Member:

4. An Officer from

Office located in Guwahatt — Member
T ,—,4__-___—,,.4-__-_..,-_,-_—_,,.-,-_;_.__—.,.__
[l
: 3 4 5
. -

Rs. 4000-\00-6000 Selection(

—_,.’_./ e
2 Upper Division Clerk 1* General Ccntra\»Servicc: :
4 ‘ 2000) Group ‘Ch senionit!
xGybject 10 Non-G azetted,
variation. Ministerial- o
. dependent on S
: : o workload. ' s :
',A .——--/’.—-// T R — o /,__,/”___,__,__
—"./,/./—‘/——"—/////_" I ___’_’_”_______"____’___ =
e T — .ﬂ__,A_,,__,,..-._/__—,_/_
Not 1\\\\»\'\&\\)\9

No
Not applicabic

: ye%irs regu
\Dlepvutation s
Officers of the Central Gover

on regular basis; or

Lo i s = m’—

Not applicable. | —
l | FPV.lca le _ Not applicable. - © By promotidn faili_;xg which By députati;\_.
PVE L L - 13
LIOEO\;::S‘I';: i“sion Clcyrk wi\h‘ cijgilt . ?rolgzgli;’ll);l%arl'\clje\ltal Prom’(;l_i-o"n’ Com..ﬁ\it'tcc -d——ﬂ Not i | b -
. ugs ontroller (]ndig), ‘Ccntrz\l,Dr;Jgs “PP‘ R

ar service in the grade:
: grade. Standard Control Organisation East Zone/

nment : 2 ' Hcﬂdquaucr — Chairman.
: 2. Deputy Direc.ob Regional Drugs Testing Labo-

3. Assistant Dr ¢ |
2 ugs Controller-(lndm E
a), East Z
—Men.ber ’ ™ 7(?“(:

S (i) Holding
@) _(1)‘ lolding analogous posts - ratory Guwahati — Memb
: , — Member.

e



.
i

(ii) with 8 years regulay service 4

Au Officer from any

in gradc of| Rs. 3050-—

other Central Government/

4590: and | .

(b) ‘
tion of Matriculat

(i) having minimum
30 words per min

) lypc:\\'rixin'g'?-in En

o posscssmgjlhe quupﬁca-

25 words per minute in

typewriting in Hi

e e s e el 2

—

3. Lower Di\'isi011
Clerk. b

{
|
|
|
|
I
i
(
i

6

Between 18 1o 25 years
ment servants tipto 40
with the instructions 0
Central Government).

Note t : The crucial da
age limit sh

Lelaxable for Govern-  Not applicable.

years in accordance
e orders issucd by the

e for determining the

all' be the closing date for receipt

of applications from dandidates in.India

except for Assam,
.|
Pradesh, Mizoram,

Mcighz\layzl. Arunachal
Munipur. Nagaland,

Tripuvd, Sikkim, Ladakh Division of Jammu
and KashmiriState, Lahaul and Spiti District

and Pangi Sub-Divis

on of Chamba District

of HimuchaﬂPradc_sl‘\, the Union Territory

of the Andaman and
Union Territory of 1
Note 2 : In case of red
Employ
determiningithe age
date up to which th
are asked to subnut

9

[PPSR

“Not applicable

|
|
i
I
|
|

_Nicobar Islands or the
Lakshadweep.
ruitient made through

ment Exchange, the crucial date for

limit shall be the last”

the names.

¢ Employiment Exchanges

office located in Guwahafi — Member:
' i
jon: and
speed of
te in
plish of ;
adi. -
2 Ty 4 5
2% General Central Service, Rs. 3050—-?5-3950— Not applicable.
(2000) Group ‘C’, 80-4590.
“#Subject 0 . Non-Gazetied,
variation - Ministerial.
dependent on '
work load.
8
_’__,_..._———«——‘_._____..4___-__ e e ——

1. Matriculation or cquivalent.

5 Minimum speed of 30 words per mizut @
in typewriting in English or 25 woid
per minute in typewriting in Hindi.

10

Two years

By direct recruitment.

Note : In casc any post falls vacant for more than

one years on account of the incumbent proceeding
on- long leave. training, deputation’ etc., the post
will be filled on deputation basis from Officers of
Central/State Government holding analogous posts
on regular basis and possessing qualifications  pres-
cribed for direct recruits under column 8.

[N

e e e S e m e i e SO
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14 o Pyt

12 13 T4
‘Not applicable " "Group "'é"Ecp§£‘{nﬁﬁ?ﬁ'§}b}ﬁdt‘i’§.{'Commitice"(fd{” Not applicable.
- considering confirmation) consisting of :
1. Deputy Drugs Controlicr (India), Central Drugs
Standard Control Organisation, East Zonce/
Headquarter— Chairman.
2. Deputy Director, Regional Drugs Testing Labo-
_ ratory, Guwahati— Member. ‘ ,
3. Assistant Drugs Controller (India), East Zone
— Member.
T B T2 3 4 | 5
2 Attendant/Sample “==3¢" 77777 7 General Central Service  Rs. 5650:65-3300-  Not applicable
Opener - : (2000) Group ‘D’ Non Gazet- 70-4000 :
B 1 - *Subject to tcd non-Ministerial
' S © © variation
dependent on
workload. i
T 6 7 g
Between 18 to 25 years _ . No Esscntial_;Tmaggjgulation(_LOlhclass pass)
(Relaxable for Government servants upto 40 ' '

years in ag:cordange with the instructions or
orders issued by the Central Government).

Note 1:—The crucial date for determining the

" age limit shall be the closing date for reccipt .
of applications from candidates in India '
except for Assam, Meghalaya, Arunachal -
Pradesh, Mizoram,’Manipur, Nagaland, .
Tripura, Sikkim, Ladakh Division of Jammu
and Kasl;mir Stalc, Lahaut and Spiti Dis-
trict and: Pangi Sub-Division of Chamba
District of Himaz:hal Pradesh, the Union
Territory of the [Andaman and Nicobar Is-
tands or.the Union Territory of Lakshadweep.

Note 2 :—In case of recruitment made through

Employment Exchange the crucial date for
determining the age limit shall be the last
- date up to which the Employment Exchanges
“are asked to submit the names.

et 8 s e 2

Two years

5 _‘lo_..,..i I

oF cquivalent with Science as onc of the
, subjects. SR Aindt ;
Note :—Qualifications are relaxable at
discretion of the competent authority
in case of candidates otherwise  well
qualified..
Desirable :—One year's cxperience  as
Attendant in a Lgboratory.'

o -—i;;d m:d }'cau-it‘mc;\t-

Note :—Vacancies caused by the incumbent being
away on deputation or training or study leave or
under other circumstances for a duration of onc
year or morc may be filled on deputation basis
from officers of Central Government i —

(a) (i) holding analogous posts on regular basis;
or
(i) with twoffour years regular service in the
-scale of Rs. 2610—3540/2550—3200 or
equivalent; and '
(b) possessing the qualifications and cxpericnce
prescribed for ‘direct recruits under columa 8.

ot st retten
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N

\p0
1

13 14

12 A

Not applicable

Not applicable | Group D Departmental Promotion Committer (for
' : L considering conﬁrmalion).consisling of _ .

{. Deputy Director, Regional Drugs Testing [ abora-
Lory. Guwahati—Chairman

3 Assistant Drugs Comrollér (India) East Zoue

Member

I3 An Ofticer from any Central

Government oflice
! located in Guwahali—-Member :

3 A 5

| ‘ 2

1* General Central Service  Rs. 2550-55-2660- Not applicable
60-3200 :

: (2000) Group ‘D’
‘ *Subject to Non-Gazetted
Ministerial

5. Pcon

variation
dependent on
“workload

e

[TTUES g

e e e

Between 18 t0 2|3 years| No Middle standard pass from a recognised

“(Relaxable for Goveriment servants upto 40 '
years in accordance with the instructions or
orders issued by the Central Government).

Note 1:—The crucial da:e for determining the
age limit shall be theclosing date for receipt

. . . . .
of applicauans from candidates in India ex-

cept for Asshm, Meghalaya, Arunachal Pra- .
desh, Mizoran. Mhnipur, Nagaland. Tri-
pura, Sikki‘}n. Ladakh Division of Jammu
and Kashmi‘r Stae, lv;:\hmﬂ and Spiti District
and Pangi Sub-Division of Chamba District
of Himachz\ll Pmchh. the Union Territory
of the Ande‘\man and Nicobar Islands or the
Union Territory of| Lakshadwezp.

Noic. 2 :—in cas¢ of recruitment made

" {hrough Employment Exchange the crucial
date for determining the age limit shall be
the lasx,dzi'\c up e which the Employment

F_xchanges‘ are asked to submit the names.

school.

ot e

e b= =

: 10 ‘ 1

e e o i ¢

P

Not applicable

Two yeirs
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A 20 -

16

l [

13

Gloup ‘D Dcpdrtmcntal Promotnon Commmcc for ’
considering confirmation’ consisting of :-— ‘

I Depiuty Dircctor, Regional Drugs Tc,slmg Labora--
tory Guwahati—Chairman

2. Assistant Drugs Controllcr (India) East Zonc
—Member

3. An officer from any other Central Governmcnt
oflice located i in Guwahau—Member

6. Safaiwala |

dependent on
- work load, -

Between 18 to
(Relaxable for,

years in accordancer

orders lSSUC[

Pradcs), :

‘Tripura, Sikkim, Ladakh Division of Jammy
and Kashmir State,

trict and Pa
District of

Territory of
Islands or th
dweep.

Note. 2 =—In case of rccruitmcht made througl

Employment

25 years‘ :
Government servants upto 40
with the instructions or

d by the Cen(ral Government).
Note | :—The (¢rucial
age limit shall be the
of applications from candidates in India
except for rJAssam,
Mi

date for determining the
closmg date for receipt

‘Meghalaya, Arupachal
izoram,| Manipur, ‘Nagaland,
Lahayl and Spiti Dis- .
ngl Sub-Dlvmon -of Chamba
Himachal Pradesh, the Union
the Andaman and Nicobar -
e Union Territory of Laksha-

Exchange the crucial date for

determining

datc up to which (he Employment Exchanges
are asked to submit t

he age limit shall be the last

1€ names. -

Not

I
—— e

i

[ a——

? | 10 |
qPphmblc ) "k Tw‘g ‘yg;r;““"- e

Not applicable |

MGIPRRND--1

Group ‘D’ Departmental Promotlon Commlttce for
comldcrme confirmation consisting of :—

‘1. Deputy Director, Regional Drugs Testing Labora-
tory, Guwahati—Chairman

2. Assistant Drugs Controller (India) East Zone—
Member

1 An Omccr from any Central Governmeny office
located in Guwahau—Member '

380 H&EW/3000—1—10-1-2001— 100

T T General Contral Service  Rs. 2550-55-2660-
(2000) Group ‘D’ . 60-3200
*Subjcd to Non-Gazetted
variation . Non-Ministerial

14

Not applicable

5

~Not applicable -

The candldates <hou|d know how to rcad
and write m any lndlan L'mquagc

14

[F No A -12018/11/98- D(DMS & PFA)]
F. K. PANDE, Under’ Scey.

e — . e ——

Not applicable



i’..-*.'.._._‘»_t-’liﬂisﬁry of Health & F.\. it has been decided to absorb
A 1€ & DY staff apainst the

“date of abapr‘gio.n as per order oy
2002, .

«
! VR
R

0
b 844
A%

!

“

¢ il
:

B .

D |
g VI, S\-léepel‘

Con

- Group
BAted 20.8)

'8l,
No.

':I. i Laborqtgry," Guwahat

(DRUGS SECT1.0ii)

e e

Ol WER

Piost presently held

T

Ho.Z K012/ 3/9h=1C/ O 16 VITT) .
IRECTORALE GERERAL  OF iEn. il SuivCis

31——j—-=1

({2 o

“

il Dalhi, dated: ///,0/02"’

Post against vivich Lo be
absorbed

‘,/———

sequen't'u on taking over of the .L}‘t.'!.).te Druf_; Teating
3 as Regional:Drugs: festing Laboratory as a
Subordinate office under Directorate General of llealih

Services

posts griven below w.e.f. the
CoThON2/5/90-DC & LIS & FIA

e of post,

'VII. Upper

PPSI

to

V. Cléener

A I\'ss‘;l.stant Chemist-

z‘ IV, Laboratory Bearer

i G, Prin‘ciple' Secretary 1o Govi. of Asson
Depa;rtmenﬂ;) y Guwahati,-

GOVt;- Analysl,/()l)s . llealth s

State Drugs festing Laboralory,

Oy
g

%é\.

&

Junior Scientific Asstt.

'eon

% IX+ Lower Division Assistont Lower Divigion Clerk
:ﬂ‘g.}IIL Watchman _

Attendant/ sumple Opency §

. /_\'t'i;()l'\d‘rlll‘l,‘/ ,'_',':1_[’;]'1)]_Q . Op@ll(:‘l‘

safaivala

(g
NI
DL

-oecretary (llealth)
PS to Special Secretary (ilealth)
PS to DG|

Division Assistanl Uppel Diviaion Clerk

HORy IU})’{ o
SECROTAIRYYL®

ailey, Govil, of Assam,

L2/

(1)
- (2)-
(1)
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GOVERNEMI OF INDIA
Oy 1CE ()l THE REGIONAL DRUGS TESTING | /\BOR/\|()R

Government ¢

dated 1.10.2002, the under roted Group “C™ & Group “D” staff are absorbed as shown

DIRECTORATE GENERAL OF HEALTH SERVICES
SIXMILE.GUWAHATL781 037

abdlnsl cach post.

S.No

Name of,

the

lucumbéng

V Mr.Dilip

Mt'.Arun

Mr.Kush

0. Mr.Bipin

7. Mr.Bijun

8, Mr.Mano
9. " MrUmes

10. Mr.Balen

Mr.Amarj

Mrs. Rink

Das -//
u Kalita //

| Kalita
kalita

Bora

ranjan ‘B;lyan
h Ch.Barman

Thakuria

1t MrJogesl Mahanta

12, Mo Muke

sh Balmiki

%

yoti Chamwua / Asst. Chemist

Dated Guws
‘FICE ORDER.

I'ervious Post

Existing Basic

hicld and Scale
of pay

Kumar Sarka ///\sst. Chemisl

Rs.3490-8100:-
Asst. Chemisl
Rs.3490-8100/-
Asst. Chemist
Rs.3490-8 100/
LD, Asst
I{s..§859-735()/—
L.D.Asst
Rs.2890-5725/-
L:D.Asst
Rs.2890-5725/-
Cleaner
Rs.2450-3670)/-
Watchman
R$.2450-3670/-
Lab. Bearer
Rs.2450-3670/-
Lab. Bearer
Rs.2450-3670/-

Sweeper

" previous post

In putsuance of Dircctorate General of Health Scrvices (Drugs  Scetion)

f India Ministry of Health & F.W. Order No.Z

14012/3/94/-DC/D (pL.VII)

-

Post against
which to be
absorbed

Rs.4120/-p.m.

Rs.4120:p.m,

Rs.4120/-p.m,

Rs.4120/-p.m,

Re.7850-pam.

Rs. 33104p.n.

R 3310/-p.m

Rs2010:-pom,

Rs.2890/p.m

Rs.2770/-p.m,

Rs.2770/-p.n.

R8. 2430 .p.my

Ir. Scienlific
Assistant

Jr. Scientific
Assistant

Jr. Scientific
Assistant

Jr. Scicatific
Assistant
Upper Division
Clark

Lower Division
Clark

Lower Diviston

Clark

Attendant/Sample

apener

Attendant/Sample’

opener

Attendant/'Sample

opener

I'con

Safaiwala

Scide af Pay
as per GOI

R<.4500-7000)
R&.4500-7000

Rs.4300-7000

RSASW-?W“‘_A

R<.4000-6000

Rs.2050-4590

R&.20S0-4500)

Rs.2050-4000

R<.2650-4000

Rs$.2050-4000

R$.2550-3200

R 25503200
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The pay will be fixed as Las per r the existing (;0\ crnment Rulcs dnd order

/\hsoxpllon of the stall has been madc as per summ\y in the State

(ununmwl for this olfice

The above oxdcr will take cffect from ()l 10-2002 hom the date ol laI\Ln over
~

by the Government of India.

Sd/- P.J.Gogoi
Government Analyst
Officer-In-charge RDTL "

RDTVEsst/01/2002 ///;,(- %

- Dated Guwahati the -2-2/”/(&,

ncum General of Health Services, Ministry of Health & F.W Government of
Nnmdn Bhawan.Ncw Dethi. THOOLTL

brugs Controller (n,nudl of India Dircctorate General of Health Scrvices,
vy of Health & F.W Government of India. Nirman Bhawan.New Delhi 110 011

y. Secretary (o the Govt. of India Ministry of Health & F.W_ Nirman Bhawan.
dethi 110 011

hief Pay & Accounts officer, Ministry of Health & F.W. Min of Health & IF'W
m Bhwan, New Delhi. l 10011 '

Jay & Accounts ()Hmu Min of llm|lh & F W 15/1 Chowrangee Square
(ta-69

\[DG GMSD Guwahati .DGHS, Kalapahar

m oflicer Drugs Scetion

n concern

nal file

P.1.Gogol

Government Analyst
Oflicer-In-charge ROTL
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. © GOVERNMENT OF INDIA o |
OFFICE OF THE REGIONAL PDRUGS TESTING LABORATORY
SIXMILE. Kll*/\N/\l’/\R/\.GUW/\l-l/\'l'l-37.
‘No. RDT.L/IVLy-Eslt/l6/02//2'3'<‘ dated Guwahati the Novembet 15, 2002
l7ron‘1: The Government Analyst "

| - Ofﬁ&‘:é in Charge

| Regional Drugs Testing Laboratory
Guwaliati-37
To: |/ The|Drugs Controller General India
\//VDi;eCtora{c General of Health Services
' Ministry of Health &F.W -
Nirman Bhawan Ncw Dethi-110 011

Sub;: Paytscalc for the post of Jr. Scientific Asstt. In RDTL Guwahati

Sir, - : 5

, [ have the honour to inform you that Dircctorate  General Health services
( Drugs Settion) has created 4 (four) nos. of Jr. Scicntific Asstt.. posts for RDTL with -
the| pay scale of Rs:i4500/- to Rs.7000/- vide order No. Z.14012/3/91-D dated

11/4/1996 falong with other posts for RDTL. o

- In this connection I am to infor you that during my discussion and ¢nquiry

- with the Director CIPL Ghaziabad he informed us that the pay scales of Jr. Scientific
As:stt. for CIPL Ghaziabad has been upgradcd 10 Rs.5000-150-Rs.8000/- w.c.f. from -

01/01/96 vide order n0.A.32022/2/98-1 dated 5/8.5.2000 (copy enclosed).

1 therefore request you kindly look in to the matter and su‘\gg‘cst accordingly
whcther it is applicable for RDTL Guwabhati also.

| Youre [’z\ilhfully,. ,
; ' . ‘ ( l’a_r(luk}pl@/ﬁ@fii) » ‘4

' Government Analyst, L/c RDTL/GOI :
Mcmo N ) RD'I'L//\m)-p}uy/l(.)/()2 /z)l/“ | Dated Guwuhu.(i the N‘(vwcn‘\hcr 15, 2002
Copy to: |

_ St J.S. Choudhary L.R.S Deputy Scérclary to the Govt. of India. Ministry of
lealth & F.W for his kind information and necessary action. ' '

( Parthaj [mf Gogo1)
Government Analyst, L/c RDTL/GOI
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: covr. OF THDIA
HE REGIONAL DRUGS 'ras'rmo U\BORATORY C{ -{,_
: KHANAPARA $ CU»AhAT7-22.rob

Jéényen/mnlu/%/ ZQZ’Q | Dated cm 9 f‘( ‘38

The Govte Analyst. ufficer-in-charqe,‘
egional’ Drugs Taseing . Laboratoty. L
.Khanapara. Guwahag1-22. . r;[

The: by. DirQCtor o£ Administration (u)

irectotate General of tlealth Servioea,
'_Druqa “‘Control Section. Niman Bhawan. RS B
"Nevg oenu-noou. . N . L \-» vy

‘.\

,Cﬂntinuanco of Temporaby poat An the Reqlo
f‘Dtugn Testing Laboratory. Guwahati-?Z. ; Fl - f

In inviting raﬁerence to yoor abovo oioeatlotter
honour to ntate that, ‘this has ‘hlready. begen stated
onvart/RM/14/95/1486 ‘at’. 5-6-98 t'.hat '
M.ln.tatx‘y of llealt.h & V.W. dept.t.. ‘has creat.od 21
'o£ poat. in different cetaqories 'vide Gth,. oﬂ

7 ,t' o .’ s
i ",;"eéc'er‘ N012<14012/3/91-0C (LHS-PFA) dt. 11-4-96 £or tha

poRtEOL
»*ﬁ“?@*’fg v
gg&bggounnanpurgto with ‘the. pay scale of che oriqinal sanCtioned
Dy LN ' . o “‘.M. .

0%

£

ma;gaigm “to should: be. maintained.
QAL R
Ty j“"}

'“ait‘waa qlvcn only n.
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irtwhi

jaL Rruga ‘Testing" ‘Laboratory, .»ixmllea. ‘Khanapara, 0hy—22. K
bothe. exisuinq etaff ‘of the Stato Drugs Tescing Laboratory,“

i 22*‘h1ch was: not yet metorilizod.,. CoL T

fit io’not clear to us that es, ‘we have‘reooived a

v'o.z-x401?\/3/91-oc dt.3-4-98," where only. 14 nos’of |

efg aandtioned for continuance, lnstead o£ 21 (tWanty -one)

7originally oanctinned vide 1ettet No.z-14012/3/91—”1

W-Pr:\)"dc ;1-4-%. S R R U PV TR

ﬂ,In this connection I.am to mention hero that the,

(Supdt. \for t.he Reqional Druqs Teating Laboratoryo .Ghy=22".

4 -z»u\/
‘qated in’ t,he scale’of pay xs.1640-2900/- (in old scale) which'

1', »
'CVisﬁd in the acale of pay s, ‘650010, 500/~ qainac the noted

{ utiin your sanctioned letter instead: of said acale, it was

! 5500-9000/—., AB" proposed aanction ,of the all -temporary
et

ional"Druqs Taatmg L.aboratory An’ evety reopec; :should

e R

g;;‘;";v,. i Furt.her t.he scale oﬁ pay for Jt. 8c1ent1£1c I\ebtt..-
5 1 00-3300/- m the ox:igmal t‘anctioned lecte: (m old scale)

A\ ’\'M

gﬂ{" 1L be k SOOO-BOOO/- as ‘revised’ scale’ and this ‘has‘been .

“m, s oo v Ny
fdykimplcmentatedn 1n Central brugs Laboracogy. LalCUtta

. p{-".‘u’ Y )
4500-7000/- msceaa, of rs.sooo-eooo/-

‘Contd.e2.

;Qﬁ




oceaa‘r arrangement £or convey the aanction of ghe continuancc'

A

1Laes of tha acale 1n near'

. GOVt Andiyé{,’
Regional Dtuga

rugs Conttoller Oeneral(lndia) Directorate General of
_ervloea. Nixman Bhawan, New Delhi-llOOll.

fi;mmni aion r,"to the Guvt. of Assam, Health and F w. Uept t..
Ly Guwahati-é.;,.

"Govtk Analyst, Offdcer-in-charge, .
'Regional - Drugs Teésting Laboratory..,
Yhanapara 1 Guwahati 22. ;
| 7

.
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Subjecti: Pay-annomalies of J.S.A. In RD.T.L.

" SIR,

To,

Drugs Controller General,

Director Geneml Of Health Service,
Mmlstry Of \Health &FW.,

Nirman Bhavan,

New Dethi. - 110011.

(Through G.A. ; lIC R D T L.)

Dated, the 27 tt&\ March, 2006.

With due respect, | would like to draw your kind attention towards the following few lines;

That SIR, | Mrs! Rinku Kalita, joined as Asstt. Chemist in the State Drugs Testing Laboratory under
the Dlrectorate of Health Service, Assam in the year 1995.Fortunately the laboratory was handed
over to the Ministry of Health and Family Welfare,Director General of Health Service, Govt. of india
for setting up Regionl Drugs Testing Laboratory to serve the entire North eastemn State, in the year
2002 vide letter no. Z - 14012/3/94 - DC/DMS & PFA dtd. 20 -8-2002. Consequently GOl was agreed
to absorb the ekxsisting staff of S.D.T.L. to the R.D.T.L. into the equivalent post with necessary pay
protection vnde letter no.Z. 14012/3/94 - DC/D (Pt.VIil) D.G.H.S. (DRUGS SECTION) dated 1/10/2002.

As a result | was absorbed in the rank of Junior Scientific Assistant with the pay scale of 4500 -
7000. ‘

Secondly, | would like to inform you that, each and every employee in the posltion of JSA. of
all other National Drugs Testing Laboratory,under the Ministry of Health and F.W. GO, is drawing

~ pay in the scale of 5000 - 8000, whereas in.my case it is 4500 - 7000. | had discuss several time

with the head of my Institution Mr. P.J.Gogoi regarding this annomalies since 2002 and he tried his
best from his side till date to solve my case .He himself take initiative and make telephonic
discussion with the Director of all other central laboratories.He also send a fax on 31/10/2002
under the caption “Pay scale of Bench Chemists of RDTL Guwahati” to Dr.S.K.Talwar, Director in
charge of C.1. P’L Ghaziabad to confirm about the pay scale of J.S.A’s of that organisation.The
return fax dated Nov 01 . 2003 from Dr. G.N. Singh clearly indicate that the pay scale of Junior

. Scientific Assistant has been upgraded from Rs. 4500 - 125 - 7000 to Rs. 5000 - 150 - 8000 vide

DGHS order no.A.32022/2/98-D dated 5/8.5. 2000 w.e.f. 01.01.96.(Xerox copy enclosed) But till now

" there is 'no any,positive response from Government side in this regard.

So, | request you kindly to look after my case and make needful action at an early date after
doing ali the necessary at your end.

Thanking you, |SIR,

\)\7“ T Faithfully your's
v #t\ﬂfd‘f\.

(Mrs. Rinku Kalita)
J.SA.
Regional Drugs Testing Laboratory.

Copy to i

1) Sectlon Officer (Drugs),Director General Of Health Service, MOHFW, GOL.
2) Deputy Director (Admn ) ; Drugs section; Director General Of Health Service, MOHFW, GOl.
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‘ Dated,vttiwe 28 thiJune; 2006.

To. |

Drués Controller General,
Di’re<;:tor General Of Health Service,
Ministry Of Health & F.W.,
Nirman Bhavan,
Newioe'lhi. 1110011.

L (Through GAA. ; IC R.D.T.L)

-

Subject:?; Pay annomalies of JS.A. InR.D.T.L.

SR, |

With due respect, I would like to draw your kind attention towards the fact that, I Shri
Amarjyoti Chadmuah, J.S.A. of Regional Drugs Testing Laboratory under the Ministry of
Health and Fa'lmily Welfare, Director General of Health Service,Govt. of India have a grievance
for the above c;aptioned subject and because of that a written details was send to you through
G.A.;I/CRD.T.LDated 27th March 2006.But although already three month is over from the
date of jmy written request, till now there is no any positive response from Government side in
this regard. ‘

So, I request you once again kindly to look after my case and make needful action atan early
date af%er doing all the necessary at your end plz.

Thankir;:g you, SIR,

. ‘ ‘ Faithfully yours Q
| : B (Amarjyoti'Chamuah )

l Regional Drugs T‘tjessti'ng Laboratory.

Copy t(lf) B

1) SectliOn Officer (Drugs),Director General Of Health Service, MOHFW, GOl.

2) De'pi:xty Director (Admn.) ; Drugs section; Director General Of Health Service, MOHFW, GOL.




To.: !
Smt. Rité Teaotia,
Joint Secratory, Govt. Of India,
thstry Of Health & F.W.
Nirman Bhavan
NewDe{h: - 110011.
- : (Through G.A. ; I/C RD.T.L)

Dated, the 1 th August, 2006

Subject: Pa%omaﬁes of JSA InRD.T.L.

MADAM ’
: Wrth due respect, | would like to draw your kind attent:on towards the following few lines;

That MADAM, we the four Jumor Scientific Assistant, namely Shri Arun Kumar Das, Shri Amarjyoti

" Chamuah, Shn Dilip Kumar Sarkar and Smt. Rinku Kalita, joined as Asstt. Chemist in the State Drugs Testing

Laboratory Under the Directorate of Health Service, Assam in the year 1995.Fortunately the laboratory was handed
over fo thel Ministry of Health and Family Welfare,Director General of Health Service, Govt. of India for setting up
Region! Drugs Testing Laboratory to serve the entire North eastem State, including Sikkim in the year 2002 vide
letter no. 2 *1401 2/394 - DC/DMS & PFA did. 20--8-2002. Consequently G O | was agreed to absorb the exsisting
staff of S.. T Lto the RD.T.L. into the equivalent post with necessary pay protection vide letter no.Z. 14012/3/94 -

.DC/D (Pt VIII) D.G.H.S. (DRUGS SECTION) dated 1/10/2002. As a result we were absorbed i in the rank of Junior
_ Sc:enttf ic Ass:stant with the pay scale of 4500 - 7000

Seoond ly, wewould like to lnform you that each and every employee in the pos:tton ofJ S.A of alother

ereas i our case_it_is 4500 .- 7000, We had discussed several tlme with the head of our Institution Mr.
P"T—ogor regarding this annomalies since 2002 and he tried his best from his side till date to solve our case .He
himself take |tntttatrve and make telephonic discussion with the Director of all other central laboratories. He also send
a fax on 31/10/2002 under the caption: “Pay scale of Bench Chemists of RDTL Guwahat” to Dr.S. K. Talwar, Director
in chatge of IC LP.L, @pgz;abag fo confirm about the pay scale of J.S.A’s of that organisation. The retum fax dated
Nov: 01. 2003 from Dr"‘G ingh,Director,C.I.P.L., clearly indicate that the pay scale of Junior Scientific Assistant
has been %@,ﬂom Rs. 4500 - 125 - 7000 to Rs. 5000 - 150 - 8000 vide DGHS order no.A.32022/2/98-D dated

- 5/8.5.2000 w.e.1"071.01.96.(Xerox copy enclosed).But till date there is no any response from Govemment side in this W

regard desprte of written grievance posted to The Drugs Controliér General, MOHFW, through Govi. Analyst, I/C
RO.T. Ldated 27 th March 2006 followed by a reminder dated 28 th June 2006.
- So, we request you kindly to look after our case and make -needful act!on at an early date after doing ali the

necessary at your end.

Thanki ing you, MADAM,
Faithfully your's

1) Arun Kumar Das. W
2) Amarjyoti Chamuact?g&
QSPV }% r : 3) Dilip Kumar Sarkar. @ N
X @;;ﬁé‘}y \ _ 4) Rinku Kalita. m&/lfv

JSA
Regional Drugs Testing Laboratory.
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Subject:-  Up-gradation of Pay Scale ol Jr.Scientific Assit. - reg

Sir.

c\'amil‘\\cd in ¢

howcvu not |
mqum\lcd fiim

he Govt /\n"lly%l
l/c. RDTI.. (;(),l
Six-Mile, Gu\{\dhdll-37.

No.A.32022/2/2002-D
Directorate General of Tealth Services

Drugs Section

Nirman Bhawan. New I)t”ll

Dated. OL\ l O’v\ '0

lam directed ffo refer to your letter No.RDTI JEstt/Pay/16/06-07/1213

il

onsultation with the M/o. Finance. Deptt. OF Expenditure. 1t has

been found feasible to agree to the instant proposal.
lhls may be miormed (o all concerned LS.As at RDTT. Guwahati.

Therelore. itis

/76 Yours taithiully .

(lLucas 1.

Kamsuni)
Dy. Director Admn. (D)

_ dated 8.3.07 on
the subject mentioned above and to say that the proposal regarding up-gradation ol Pay
Scale of Jr. S¢ientific Asstt. AERDTL. Guwahati from Rs.4500-7000 to Rs.5000-
SOOOaﬁ par with the post of J.S.A. at CIPL.. Ghaziabad and other |aboratories has been
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(Extract)
(To be published in Part-11, Section.& Sub Section (i) of the gazette of India)
No. A. 120 |
Government of India
Ministry of Heaith and family Welfare
New Delhi, the 4-2-1983.

-

NOTIFICATIO

In exercise of the powers conferred by the proviso to Article 309 of the
Constitution and in suppression of the Government Medical Stores Organization
(Class III and Class IV posts) Recruitment Rules, 1966, as amended from time to
time, cxcept as respects things donc or committed to be done before such
suppression, the President hereby makes the following rules regulating the
method of recruitment to Gropu ‘C’ and Group ‘DY posts in the Covernmen
Medical Store Depots, Bombay, Madras, Calcutta, Hyderabad, Gauhati and
Karnal, namely:-

1. (1) SHORT TITLE AND COMMENEMENT:- These rules may be
called the Covernment Medical Store Depots {Croup ‘C’ and Group ‘D’ posts)
Recruitment Rules, 1983.

(2)  They shall come into force on the date of their publication in the
official Gazette.

2. APPLICATION:- These rules shaii apply to Group ‘C’ (Ministerial and
Non- Ministerial) and Croup ‘D’ posts in the Covernment medical Store Depots
specified in Column 2 of the schedule annexed to these rules. -

3. NUMBER OF POSTS, CLASSIFICATION AND SCALES OF PAY:- The

number of posts, their classification and the scales of pay attached thereto shall be -
as specified in column 3 to 5 of the schedule aforesaid. The break up of the

number of posts specified in column 3 among the various Depots arc as indicated

in the Annexure appended to these rules.

4. METHOD OF RECRUITMENT, AGE LIMITS AND QUALIFICATIONS
ETC. :- The method of recruitment, age limit, qualifications and other
matters connected therewith shail be as specified in column 6 to 14 of the schedule
aforesaid. These recruitment rules shall be applicable separately for each depot.

5. DISQUALIFICATION:-

(a) who has entered into or contracted a marriage with a person having a
~ spousc living; or :

(b) Who, having a spouse living, has entered into or contracted marriage

with any person, shall be eligible for appointment to any of the said

posts;-
m\remwx’;



‘;

& _ 47 -

Provided that, the Central Government, may, if satisfied that marriage is
permissible under the personnal law applicable to such person and the
other party to the marriage and that there are other grounds for so doing,
exempt any person from the operation of this rule,

6. POWER TO RLAX:- Where the Central Government is of the opinion
that it is necessary or expedient so to do, if any, by order, for reasons to be
recorded in writing, relax any of the provisions of these rules with respect to any
class or catcgory of persons.

7. SAVING:- Nothing in these rules shail affect reservations, relaxations of
agce limit and other concessions required to be provided for the scheduled castes,
the scheduled tribes and other special categories of persons in accordance with the
orders issued by the Central Government from time to time in this regard.

T e et S e s e

fguwahaﬁ&iér}rﬁﬁ

R VO

()'\\



S

o e ot 3m P

8,

(egpbiact
o V“LiaF
duﬁuﬂﬂluu
uoxk lo“

)..l-

o .
 Fle < s ( -
e A - & o pim s i mray
v /-. . .- ':"' . ’\-1\'"' = - '\'._ £
&enural.bunbrai N0 e 330wl BOT SR gyears
wahle

. Séwvice Crouap” 0
(NO]-GC'ﬁtth
Nop-Ministorinl)e

[ N T

50‘:“" E-jn-]..‘rj_.n
&95Vﬂt —~150 =800

b G vt By Comd

Applicable

arucid
the ag

Hote 3 the «
dcbﬁ“mininz
Do tae .L’ -:'i.rxg_z‘_
of ap [’J*l""i
-“nllkatcs L
aman & Hicooor
Luxsﬁaiwccp a
intment to L
FrapLoyneal
lmtr fOL Qe
it hulL

nad

.'J, .

tn

dac-
* L)% RS .
I\uLd\W
In

"‘"‘[J(—\”'_’”‘v

oy
[
upp1rymru“ e

{1)Re :1a
for. Govta
servants upe -
to 35 yoars .
in act ordance
with the inGe
freacetioans or
oyders 1issued
vy Governaents

1

1 dote for

e i1l ohnazll
o r“004p1

ST
than

I_
.L-J.L 5 !JJ”J

’:\...v-""
C t O‘u.il
Lre

the

) S

nz  the ages
ne lLasht d2 .[rn
-ehanges &ro ack

subpit the nanese.
- _,‘"
i -
R o A s L

A Begree in
rhxrnacy/?ha»
roaceutlcal’
Chomistyy ox
Deeree in ‘
Szience with
Chenistry as
the principal
subjaccte

Two year
O“pcrlﬁncc
in testing/
.manusuture
of drugs.

4 appow ii Knowledge of

Botonye

cracind

- am - e

§ R Y My TR ,41 s FL3 0Ly J wLs ,

. —

—




% N
(‘/f , /'L%‘S‘" ‘%\s%
‘ - i"a
. i . N . ‘\ .
‘ r _ \«‘\
<Gk - RN
3, 10, = 2. IR P -5 '5
Neah Two Bj divech N")t ‘lr»‘ . GT.'Oup"C' 3. P C.:f(br Conf'{;f{?ﬂ ‘J»_\\
v A ;,nca‘oke years recruitment ~_ﬂpp]_iqable : cansistlng of tw -
. 3 . ( _3Teputy nssistant Directm
. . ﬁnﬁral(b{edical-‘ .t fe ;f
, alirman. R 3
) (2)Fa.ctory M&nager/“ ? anage_; :
: (B)assistant Depot . Manaﬁgr//' emig!
} Accounts: Of Yger ‘1. HPOL L
‘ (4)1m Qubside offiger fxom..
the-Celrtral: Govexrmont i RN
C - : office looa:bea at the’ ST , % 1o}
. e statiog Member - Do twlr £
: ) e :;. SR
HOLT: ; .' 1"‘bhe abowmf of Dupu*‘y 2
Aswstant Dir ector Geri. zali?iadiv
¢ store), the - D.P.C, L owill e hCado Y
B , Lepol: fl;wmge“ and in the  cage’ “tie
p"uf‘eedin will e sent tO ‘the, ¢
- Dircctarate uenu:al of ri”a.i.th Scrviceaﬁgz:
. for '\pproval R S
o f
:’ -+ I‘ - Al .:.'
-~
’ . 3 _\; -
—aey— . ) ¢ = N s *i‘“}i v




-t e - . . o “
+ R .
- . - ' . N . :23'
e Lt e a ‘____-' - + 2 ; h
. . "{'
—— P ~ .
- ": - . -

8 Senlor s S
’ SClen‘hlflC L &'.550-25_
ant. 750-EB~ -
'L*Subject to varia- ke e
) n dependent on g gzgggezet%ed ;5 R
werkload‘ o :

- ey o ——

o R o T ﬁﬂdatéﬁfox;re 3
N of appd.;ca\t‘ionsiffrom*c

andi-

S T e Lo R . datesgiprIndid =a(other than
o IR e . coT LT s /Nlcobar,plslands
) e \~ - , . .




d recacr.issq “Llversit

(ii) One yeartg priétical'ekperignce in the
g, . Cooiens .

' manufactyre of drug_,

Servibe-Commission_in the case of oo
to schedulpd-cas%es andAScheduled'Tr'

- Esgéntial”fv‘rq
’ . ) . .;“ ”
€A (1) Master's,degree of a Chemist
v Pharmacy/PharmaceuticalfCh i

in Cheries Engineering/Chemi
g2 ! ~ien

D) sy .
e “-'Prqmotion;sm

failing R

T”f'~which_by

recruit.

I}.ment.

(i1) 25% .
by direét_.
Tecruit. -
ment .

stage of-seleétion, the Union pyj
. . 1is of the‘opinion_thgg;gufficie~’ 1)
- ‘ the§§_communitIGSTﬁbssessingxth

not likely to ba ayailablé_§o~f

- Téservaed for them,

B

111 up th

o.o-ooo25~p'¢o~'.




e E

| o oaot exceéd '3 years?y,

[N ’_\’1‘8" -
e : o
: 25 ;
22 s S,
4 O T gn - oo P o . S »
-+ Eromotion , » ... Group 'B! Do artmental e
: e 3 rvice in  Promotion oopartmental Consultation
~.ssistant Chemist ~ith 5 years regular service in o o -

the grad:z,

iransfer Sn_mopuration

Jfficers unde. che Central/State Sovernments :
{a){i) holding analogous posts; or ’

(1i) with 5 years' service in posts in the
o of Rs,425-700 or equivalent; and

{b) bbssessing the educational qualifications
- experience prescribed for direct recruits
under Column 7, -

(The departmerntal officers in the feeder category
who are in the direct line of promotion will not
be-eligible for considdration for appointment on
deputation, Similarly deputaticnists shall not-
be eligible for consideration for appwintment by
promotion, eriod of deputation inclbﬁing period
¢of deputation in. another ex~cadre post held
immediately precedimg this appointment in the

$dme organisat dpdrtment shall ordinarily

scale

and

with the™" " .
Union Public -
Servic Commis
necessary whi

or consideration of
promotion and confir-
. mation) |

1. Deputy Director Généra17 "makih? direct
- (Stores) - Chairman, .. recrultment a;
s ' selecting an .

2, Director (Azv) -_Member “officer fer
.3 Assistant Directgr gppointment or
General (Stores) —Member -deputation,

Note: The Proceedings of the .

: artmental Promotion Commnittee
‘relating to confirmatien shall be
sent te the Commission for approval, .
if, h@wevert these are not approved
by the Commission a fresh meeting of
the Departmental Promotion Committee
to be presided over by the Chairmsn
or a Member of the Union Publie '
Service Cemmission shall be held,

‘!S_z_ls,ézr-s—a' S

e ., I A B P

-~

[

The Manager, _

Government of India Press, ‘ )

Maya Puri, Ring Road, L

New Delhi . <
] 40 -

SMI', A, KESHORE )

’ ' {
. UNRER SECRETARY TQ THE GOVT., OF —¥NDIA—~ — — —



N4

— .- . B - Bt . Lodhes L ILNNEE

Do 432022 2[2000-D

Af\wn«e—ﬂw ’X,V

Ministry of Finance
Department of Expenditure

R.11I B Branch.

*hkk

Ministry of Health & Family Welfare may please refer Lo their
notes on pre pages regarding upgradation of the pay scale of the post of
Junior  $cientific Assistant  in  the Regional  Drugs  Testing
Laboratory(RDTL), Guwahati from Rs. 4500- 7000 to Rs, 5000-8000 w.e.f
1.1.96 at par with the post of Junior Scientific Assistant of Central Indian
Pharmacopoeia Laboratory(CIPL.), Ghaziabad.

2. The matter has been examined in this Department and the

following observations are made:-

‘1) Vih CI’C had recomniended scales of Rs, 4000-6000/Rs.4600-
: 7000/Rs.5000-8000/Rs.5500-9000 for posts carrying minimum
DR qu.lh[m.l(l(mq of Graduate Degree(para 43,16 of the report).
The ] p()sL is alveady in the pay seale of Rs. 4500-7000.
1) Posts in CIPL were upgraded as the view was taken that these
upgradations were broadly recommended by Vih CPC.
As per the RRs for the post of JSA in RD'TL, the essentinl
educational qualification for the post is Degree with Chemistry
~as one of the subject.  However, the post of JSA in CIPL have
Post Graduate Degree as essential qualification.  Since, the
essential qualification for the post of JSA in RD'TL s lower than
that of the post of JSA in CIPL, the pay scale at par with the
post in CIPL cannot be extended to the post in RDTL.

In view of the above, the proposal is regretted.  * The
ministrative Ministry may defend the case properly and bring the
gbove indicated facts to the notice of the conrt.,

4. T'his issues with the approval of Js(Por).

\*D”pp .
‘ (Manoj Sahay)
Depuly Secrelary {o the Govt. of India

- FA(Health)

Minlsiryof Finance(Exp.) UO No. & /lo¢ /77— /C daled 2062008
o

peste-
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0.A. NO. 131/2007 - :
| N
IN THE MATTER OF: ek
SHRI ARUN KUMAR DAS AND Ors APPLICANT
V/S

UNION OF INDIA AND Ors RESPONDENTS

'REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1,2&3

I SURINDER SINGH S/O LATE. Lt. COL. PREM SINGH aged about 48 years working as
/Drugs Controller General (India) do her.eby solemnly affirm and swear as under that:

1. I am working as Drugs Controller General (India) in the Directorate General of Health
Services, Ministry of Health & Family Welfare and as such fully competeht and
authorized to depose by way of present affidavit.

2. That in response to the O.A. No. 131/2007 the present reply of affidavit is being filed on
behalf of respondent no. 1, 2 & 3. It is most respectfully submitted that the contents of the
O.A. may be treated as denied and traversed unless specifically admitted by the
answering respondent herein.

3. That the present petition is a blatant misuse of the process of this Hon’ble Tribunal and
deserves to be dismissed as such. It is submitted that the applicant with a malafide motive
to arm twist the answering respondents has filed this present petition despite knowing
fully well that the prayers which they are seeking is not feasible. It is further submitted
that the ansWering respondent can not give them the pay scale which they are not entitled
for and thus putting them on a higher pedestal then their collogues.

4. That in reply to the contents of paragraph no. 1, it is submitted that the case of the
applicant is different with those with whom the applicant is seeking parity.. It is
reépectfully submitted that the nature of job performed by the applicant is different with
the nature of job being performed by those with whom the applicant is seeking parity.

5. That the contents of paragraph no. 2 & 3 needs no reply from the answering respondent.

6. That the contents of paragraph nos. 4.1 to 4.6 are matter of record and needs no reply.
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ﬁ‘— 7. That in reply to the contents of paragraph no. 4.7, submission made herein above are

reiterated. It is further submitted that the order dated 20.8.2002 only mentions that the
employees of State Drugs Testing Laboratory, six mile, Punjabari, Guwahati will be
absorbed against equivalent post for which recruitment rules exists. It is further submitted
that order dated 20.8.2002, only states about the employees being absorbed in the
equivalent post and not necessarily in the same pay scale. It is further submitted that the
applicants were absorbed in the Directérate General of Health Services (DGHS) at their
own volition. It is further submitted that the applicants at time of being absorbed in the
DGHS fr(z>m The State Drugs Laboratory were aware of this fact that they will be
provided a pay scale of 4500 - 7000 and hence they can not agitate on this issue as they
had voluntarily chosen to place themselves in this pay scale and post. Moreover it is quite
surprising :‘to note that the applicant had joined this service in the year 2002, and after a
delay of 5 ;years that is in the year 2007, they felt aggrieved. Further submitted that the
applicants 'jare trying to cover up their short comings by leveling baseless and frivolous
allegations t{ against the answering respondents in order to camouflage the whole issue
before this' Hon’ble Court for illegal gains. It is most respectfully submitted that the
nature of j(;b and the responsibility of those with whom the applicants are seeking parity
are entirely :different and hence the applicants can not be placed on the same pedestal. It
is denied tﬁat the respondents are acting in an unfair and arbitrary manner and are
violating th%: provisions of Article 14 & 16 of the Constitution of India. It is most

respectfully ﬁhat allowing the demands of the applicant will result in putting the unequals

~ with equals which will be violative of the provision of the Constitution.

. That in repl)% to the contents of paragraph no. 4.8 to 4.10, submissions made herein above

are reiterated. It is most respectfully submitted that the nature of job and the
responsibilit)':f_ of those with whom the applicants are seeking parity are entirely different
and hence th§ applicants cannot be placed on the same pedestal. Moreover the applicants
had voluntarily decided to join this job under the DGHS and hence they cannot agitate
over this issui__e and that too after a delay of 5 years. This clearly shows the malafide intent
of the applicé'?mts for seeking illegal gains by arm twisting the answering respondents

through the process of this Hon’ble Tribunal.

. That in reply{- to the contents of paragraph no. 4.11 to 5.10, submissions made herein

above are reiterated. It is denied that order dated 4.4.2007 is arbitrary and mechanical. It
is most respectfully submitted that the answering respondent have gone in detail on this

issue and had1 even consulfe:

63\
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further submitted that after going throw all the relevant consideration on the subject, it
was decided that as the nature of job and the responsibility of those with whom the
applicants are seeking parity are entirely different, the applicants are not entitled for up
gradation of pay as they are seeking. It is most respectfully submitted that the
respondents are not creating any inequality and discrimination amongst its employees
instead allowing the prayers of the applicant will create inequality. It is further submitted
there is a delay and latches on the part of applicant before approaching this Hon’ble
Tribunal and misusing its process. It is denied that there is any violation of principles of
natural justice and the doctrine rule of law. It is denied that there is any violation of
Articles 14 and 16 of the Constitution of India and the order dated 4.4.2007 is arbitrary
and unfair. It is most respectfully submitted that the applicants have filed this present
petition after a delay of 5 years only with an intention of arm twisting the answering

respondent through this Hon’ble Tribunal by misusing its process.

10. That in reply to paragraph no. 6 to 8 submissions made herein above are reiterated.

That in view of the aforesaid facts and circumstances it is most respectfully prayed that

the present petition is a blatant misuse of the process of this Hon’ble Tribunal and deserves to be

dismissed as such. It is further prayed that this Hon’ble Tribunal may be pleased to pass such

other and further orders as it may deem fit and proper.

)

i

/s
DEPONENT

VERIFICATION

Verified on this 1_3— day of May, 2008 that the contents of my above affidavit are true

and correct as derived from the official records and that no part of it is false and that nothing

material concealed there from.

)

DEPONENT

Sotary Dot

T3 Ay 2008
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Suit/ Appeal No({J & A" 15 ] L/ - JURISDICTION of 200 7

s A"’LL{’)’) -Kumm ’ )M(; J4__Piti / Appit. / Petitioner / Complainant
R w o gy 4 WERSUS . '
‘ ”m’ fn oz LWJZAO(‘ 4' ,)/ A : Defdt./Respt./Accysed

| KNO\?V l?tq?\ %\ymsc ﬂws@‘}ﬁ@“ we DQ S WA A "
’ L h )\ i W A : : ‘

AV A sew 3
A

The above-named BanQuat™ '\t‘ﬁ) - | , 2-(‘: % __do hereby appoint
N L ' . :
K - Flanjupy Do
A Kiski - fowd U

;. (herein after called the advocate/s) to be my/our Advocate inthe above-noted case-authorise him:-

_ To act, appear and plead inthe above-noted case in this Court or in any other Court in which
the samé may be tried or heard and also in the ‘appellate Court including High Court subject to
paymentof fees separatelyfor each courtby melus. L | - '

lTc) sign. file, verify and present pleadings, appeals cross-objections or petitions for executions
review, revision, withdrawal, compromi_se orother.pétitions or afﬁ_da\(_it?pr other documents as maybe
‘deemed necessary or proper for the prosecution of the'said case in all its stages subjects to payment’

~ offeesforeachstage. - : S R

Tofile andtake back documents, to-admit and/or deny the documents of opposite party.

“To withdraw or compromise the said case or submit to arbitration-any differences or disputes
that mayta'rise touching orinany mannerrelating tothe said case. o '

Totake execution proceedings. - S : ‘

The deposit, draw and receive money, cheques, cash and grant receipts hereof and todo all
other acts and things which may be necessary to be done for the progress-and in the course of the
prosecutionofthesaidcase. . - - ' _ :

: To appointand instruct ariy other Legal Practitionerauthorising himto exercise the powerand
authority"hereﬁy conferred upon the Advocate whenever he may think fit to do so and to sign the
power ofiattorney onour behalf. L - . .

A And /\We the undersigned do hereby agreeto ratify and confirm all acts done by the Advocate

" orhis substitute in the matter as my/our own acts, as if done by me/ustoall intents and purpose. ‘

Lt

B And I/We the undersigned do hereby agree to ratify and confirmall acts done by the Advocate
~ orhissubsitute inthe matteras my/our own acts, as if done by me/us to allintents and purposes.
And /We undertake tha't I/'We or my/our duly authorised agent would-appear in Court on all

h‘,'(—:aring'sl and will inform the Advacate for appearance when the case is called.”

And I/We undersigned do hereby agree not to hold the advocate of his substitute responsible
for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and retain for himself. S S ‘ '

_ And I/We the undersigned do her—e,by;agree‘that in the event of the whole or part-of the fee
agreed bly me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the_samé is paid up. The fee settled is only for the above case and

~ above Cburt. I/We hereby agree that once the fees is paid, I/We will not be entitled forthe refund of the

samein any case whatsoever and if the case prolongs for more 't,h'.at 3 years the original fee shall be

paid again by me/us. _ ' o SR
“INWITNESSWHERE OF I/Wedo hereuntoset my/ourhandto these presents the contgnts of

which have been understood by me/us onthis.... !33 day -
o IO /Y Y M— . . aRE |
'Accepte:i.subﬁectto theterms qfthefees. & St iﬁd‘ﬁ>
5 ' " Dig ¥ ror o H L . .
. Advocate Eehen tNE ) Client
- eel/New Deli’ ,

|
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Encl: Asa

To
The Direc
R.D.T.L.

Sub:-O.A

Sir,

[ am
filed by S

You
statement
defl'end Lh(

- You
developm

Guwahati.

~ No.C.18018/1/08-ND o 66
Directorate General of Health Services = - ani» i Lo
E N f/"""":'- L r

(New Drugs Section) s N
Uid

IS o \\

S
i

. B;frmanhawaé € D%l‘%ﬂg
SR Dated 04:2-08./2 /5 53

R Pl A ~
T

tor (I/C) . ":-J;:.\ \»\_
. No.131/07 filed by Sh. Arun Kumar Das.

directed to refer to Memo No. 191 dated 11-1-08 in the O.A No.131/07
h. Arun Kumar Das & Ors VS UOI & ors (copy enclosed). ‘

are hereby authorised by Drugs Controller General (India) to file written
in the above refered O.A on behalf of UOI in CAT Guwahati and also
> interest of UOI as and when the case is listed for hearing.

are also requested to send the detailed papers of the case and intimate latest
ents of the case. ' ‘

bove.

ours faithfully,

Section Officer. (New Drugs)




S —

\On7

FOnmy
i70J)

Y A Asam
i/ .\}lﬁ‘i.;\ﬁjr

00 3007
o A F A
5] . M anes .
), 0l 27,

1

,

i

P B R B o P VoY
kbl aUg-

UGS RN S T TR 1 W LY SN S —
i RS SRl TAES u,:muv{; LaZOTa
fO oey Ry S-S I S
U777 - ATE UUCATED STTVILUS
{7 meed ~f Tem i fan ve ~d
AV Y s HiGia i3 OIG8T w0 58%
1y L\O $prenr 3 A 85 OU(\"G
LACOTANCYY I Assam Tr d
L PP T TR T S S
LAATOTHTOTY T A LUW Iidu.

[

katal
e

PO Wy 4

£

-

LS L XL S5 -L W)

were no

t ondv reduced in

frrr T -
iy DD,

v $han

AT Tecruitment
59 a

T e FITTIAT A
virector {(LirL). Giazia b
ionior ‘;mfen-fﬁa‘ sgictants

~ 4 A Finictuer L
RRAT A Lj.l\ AVAARIETDLL Y e

L - Fola alf et ok o W, o o F o) SV RTATRAAT I AT FET T 4 PAVLE Ton o fmT R T
LD L LD ATES AN SYINOUESIS S LD AP LA LA
5 Applicants were initiallv appointed as en Lhe:z:L

A - e

: I s S S Y
WG Iiigﬁ LETIHUN U ALSISLIIIT LGy,

ruies permar
s

7
)

-

take over Drug

— s

[ BN ~f T
L\\,k_}_nk}iuai AL Mbb
‘Testing

A TITY
VATINUXUWYC- 334}

'hif*m*t, ,vn.‘? eqy iﬂmcnht

LT Luh B4 e
x

{Annexure-V)

)
D
]
£
iLv]
:J
Loy
2
>
o
-t
=
R

T AAT (T At Af ’!«4:,\
Luv v, A0V OF anGaa.

nen the Qate
Jorainvot 41t tha
a:i—,-:.:: it niL the

g
rank and discriminated in respect of
. .

£A e STFT ... 3 TITTITTN
ALARUMICAULS- Vil 13 ¥V 16k

ki s 3 Py 3 ') < ¥ £ PR
ac miimated that the pav scale of the
= has heen ungraded from the scale of Re.
000/ - w.ef 01.01.1996. {Anmexure- IX)



[ ]

|
3T AT 009 nt No 4 cofamead tho oo g the Ragrodant K- 9 .1
1./..5..1 PRIV g J.\tfou\,u\{t it iNG. 3 ISl W LLIE Ll iv:; sU L.llv: :.x‘:bi.k} AT ANV, O did
vequested him to look into the maier payv scales of Ir. Scientific
ol - < LS k] IT\‘
Assisiant. {Annexure- X and X0
C05.07.3998-  Res spondent No. 4 requesied R-2 for mpliementation of scale of pav
' of Rs AG0-8000 /. inciead of Re 4070 /- to the Ir. Sciantific
i IR DURRAQUUNE /. instead of R - A H A W0 the v hoiendific
Assisiant, (Annexure- XLE'
) 27.03.06, 28,06.06, 13.08.06- A submitted  representations  for up
‘ & P S R e FYC e e
i E:.ntuui\.hu Vi x.uc.u Lhiv sléa _é_‘:;_v EA iAo~ 1'\}:1 b'ﬂ:’il%:’o’_}
A AL ey

I\,l d Mo i ____y______}__ a T ?. s e ... 3 1 LLe I S L3
V. Us, QU - j\tby& DUCTHT INU., 4 vide .uu;uui{:n(: i ICTECY Gadtey

wechanicallyv re elected 4
J

“

Qon.—*-a T¥Tl: i ﬁ"] lT'l}'} '}3 fi T’\'t'\t‘l T3 f‘} On
S Lt {9 . Bl i et L L3

% Thoat sl Li 11, EE T i O S I PP P S s -~
Lo LG Wil 150G GAl i FS VX o &3 LOHAVAMUIG VWO 58T ¢ TR «alik l-lu:ib.ll LI FLIRGS Sll\,k1
leler bearing No. A.32022/2/2002-D dated 04,04, 2007 7 {Annexure~ X1,

2. Thai the Hon'bie Tribunal be picased io declare ihai ihe appiice anis are
entitied to get the pay scale of Rs. 5.000-8,000/- from the date of their
| absorption in ROVTE in from 01 103007,
i
2 sed o direct the resnondents re-fiv the
4 Dl SOWWY 0080 7 drndaad ot 3. A=A0
' AND. »./V\J\i‘(?\/\l\i/ B S AT CO-BE § U D FuAAINF
01.10.200Z with ail consequentiai benefits the arrears pav etc,
- AP I _I‘:‘L_-.-...'if-,n--
Fa ALUBLE i, e irlj}'L FERGC R RIS
3 Any o ihe; relief(s) tc‘ which the applicant is entitled as the Hon'ble
U - T N SUU £
'RLILFRAT iG] .l..li.ﬂ-v' l.«lk\,ild iiv MLALL l.ll.v!.f\ 1.
Tyefneetsan rvaecd aan R Y oS
AALET I Z i A7 WAL A i/i.“.?&‘.&l 3 e
—. . ~ P . P s ¥ Y - -~ Lt -~ “ .
: Ln.umg ’_!.761'1‘.’.':‘.].](.}' Of thas appnmnon,. the appucemt 'pl"cl}’&i I0T the Iohowmg
relief:
f
1 Thand abay Lf 7§ Taidnasm L R 1 R I F3 Ay
e lxiu» i i\.b‘l._) 1y \oi.\ A.u:w (S E1 44

il o' kia Tadivaimal & mlancad 1. 4o ~4 ~
LA Davsil a8 ARV ULRAL O ;ncam'& [SOIR S FFEaliors (2 1N

Lhu‘wn shall not be a bar for considering

| HARAKA AR A AR K KRR R

o

ﬂm»ﬂ kumane fos




TAT TEITT LT
L LG I
el
i.
Az

0.A.Noe 131 2007

INDEY

27.03.00,

. SL.No. , Annedure Partculars Page No. |
f i - . i
01.  Application 1-12
ra R AR SO Efa) ‘
J&, i PV CTIaGinon -iJ- i
0, 1 | Comv of the order dated 31.12,1994 L -1
el L A e e = = i - ]
04, i ' Copy of the order daled 23.09.1997 R
N3 717 e of the avdas datad W02 WD Sl i
TS, | iii P AUPY Ui Wil VbRl Gailll SUL.VG.AVVL LT ;
6. v - Corv of the order dated 21.08.2002 -17-
07. vV < r,-pv of the m‘:ﬁﬁramn dated 07.09.2002 L
{8, Vi 1927
{9, Vil C "p‘ of the order dated 01.10.2002 -2%- f
: it iEEY R POV SR (RO DR T S T B B B o Ta Ty 020 :
. ERVH ¥ LES ._,ul/\ Ti GTGEY QAW v i b i 0 . FF g
. Ii. X . Copv of divecior CIPLs letter dated 01.11.2002 ¢ -31- ;
. ; i
f i X - Copv oi Govi. anaivsi lelier daied 15.11.2002 32~
: 13. <1 L ovy of letter dated 1511 2002 2334
, ; Com dated 10171 2 Aa-C
; 4, ¢ XU ‘%EHQQ tCopy of Teme‘%ontancm dated 33-37 :

X

elter dated 04.04.2007

%rwm kumalz &%5 .



, GUWAHATI BEI
of t

T
3
1=
3
3,
)
o
3
=
3
&
i
it
L
o
o
o
.5

- | 0. A. No.. 131 nony

Kumar Das
1
1Y Dﬂ it k.ﬁii_u(.d i LAD,
Hig Assistant,
NS T Lo U T ST R,
LIf0- Re )_chu Llfu.!-,':ﬁ 1esing iLanofalory,
Qi Mile, Guwahati- 37,

L. 3y wybamnuan,
.
11 el ssistant,
Vol TYomeven Thacdios | ada ad e
4\\.':;',1() 16l i3 LLEC: LT LA CCIawGy v ’

3. Shri Dilpl Kumar Sarkar
&

T, L. o TV o B g -
JUNOF DOieiliic ASSiSiani,
Remiomal Thnoeg TestHne Taharatory
Senay pthds iestnge Lanoraigry,
Six Mile, Guwahali-37,

&, Smiti, Mm’u Kalita,

' Tt EPIPRGL Y o ﬁg:«_g_&a«x&-

)LLL;.L\}L \.FLJ.CL.MLL;.\. LAITET WAL,

Regional Drugs Testing Laboratory,

LAnplicants,

[P I &8 BN DD DY SNy ¥l
CRA VL, LxUWalklaili-Oor .
ARTTN
AN
- ] - & .
X . ihe umon or imdia.
‘ RQ}“.’?;J‘:EE‘S‘; 1_'“1 %‘.13 Narz‘araﬂ‘ 0 r?‘ao
o - Government of India,
: . R A vioiwenr AF E'\\_}@k A B \ﬂ“11tr IATATE are
AFEAAAATLL ¥ OWEER L ATOHARLL fidiive & n.-_....x_u.L §VCAALIET,
. Nirman Bhawan, New Delhi- 110011
|
2 The Director General of Health Services.
[ Y- SN A it B NS S U S ¥ YAT 1L
;‘ JY_I_lITi::TI‘v U NGidinn I"umll‘v ¥V Cini e,

: (lxﬂ'aﬂ@'ﬂm@nf af ’ﬂlhrﬂ

3 ' The Drugs Coniroiier General of India,

tarata : O""it)'i‘). r\{: Han{-‘x 5-_91*?_;3;9;__
STV,

Mmlbir‘ of ric.zim & ram._l\ Welfare.

1
ST T oA A ey

! J\i\‘ T ‘L

%

AL

odvecal.

yi/vs

Fited by

¥

@mm [cumane Los. N
Ve



i

s

[ N
fmed

[ W]
r

iixf- 123 AU Mew Delli 1t

lfl.l‘ Gov ermment h_l'i;ll'\’_st,

?n {1 nargs, Rmnn‘mﬂ T‘rnu TM.!‘"'}U ] ,r}"inr',sfnrv

f~ am
\Jf.“/" OI' “’1‘.11:1, Six Mije hncmapam, Guw cLl'lcll"D'/'_.

et A faem o e

: S P Vozi s
io ikl i‘i;}i‘;ﬁﬂibi Kll‘:f .I..Li.i.;.’hc.llt'\,i IEEY Teidd

dated (4,04, 2007 (Annexure- XIII), issued from the office

) asnondent No. 2 wherehy the nraver af the gi}jﬁﬂ!uﬁmtg for un
i s TEATRE R N N i

1!

RPN S S S S SR SIS R £ P TP s § TNENY AU JRPIIT TS A N JA Y & F,

Srelia il U1 aeit i_i( ¥ ODUdil Vib-ca~-ViS _§J( LIy i Y DLediTo Vit l.uul, Lik LRACE

dimilarly situated emplovees have been rejected in an arbitrarv and

i'?"!&( !"l’ﬂ'"ﬂchﬂ'l’\ manney.

v

3,2 sdiction of the Trobunal:

The applicants declare that the subject matter of this application is well

wuli 111-“: x‘}'m 113 ‘-.q;q_ *Hn t, ]"uk Lnﬁ 1\7;3 i1 h nal

i f— A raat TRAILT S :.~.~..=:

fi
4. .
Cres -
Lipmitation:
. . - . g .
By 144«!1;1\*1&\ H-H{-kr\ﬂ Nacriasn Llaas !’41. Awrvialimadina da Tad warithivm ilan
48T apipaaleiiiie AidiuaRl GeliAre that g sppaalaiain a5 el WIITLAN e

der seciion-21 of ihe Adminisuraiive Tribunais

2
g....
=
xu
”~

iia;mia lion presce

— b PR B N s o v e« . E e sx o o, v
ihat the appicants are ciizens of india and as such tntf‘\/ dare enntied (o ail

the rights, protections and vrivileges . as puaranteed under the

TA ?f\?‘i’l‘l‘-:"‘ g 711111‘4"\? CF’;ni’if”:F';r!
VY AL 3N ip e jruLRer SRLablidtaaats

>
f

Group ‘C noa-gazetted_. hon-iinisierial

(Prusn fumanz %es .



racdaen cn 1l At armal Thass ThaotSemy | ndamvat s s
CaGad K G il ad i (e .

uwahati-37,

42  Thai ihe appiicanis pray for permission io move ihis application joinily in

a singie application under the provisions of section 4 (5) (a} of the Central
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Laboratory at Six Mile, Guwahati run by the Govt. of Assam was taken

' T 1 Fand " T T * oy " . T .
over py tne Govi of ndia, Mindstvy of Health and Familv Welfare along

with its statfs, machinerv and equipments w.e.f. 01.10.2002 vide Govt. of
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notification dated 07.09.02 are a inexed hereto for perusal of
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placement in the Hegional Drugs wotificd vide
oifive order No, Z. 14012/3/94-DC/ D (P VIiD) dated 01.10.2002 and No.

{Copv of the order dated 01.10.2002 and dated 22.11.202 are

annexed  heoreto for porusal of Hon'ble Tribunal as

A— PN
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{Annexure-Ii), it was clearly mentioned that the permanent employees on

the date of haln*s aver the qaid State T 108 'T';m‘ﬂ‘u f:{hnratz_u‘x aould he
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pertinent to mention here that the applicants prior to taking over the
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Minisiry of Heailh & FW. Bul the applicanis, aller laking over, were
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instead of Asst. Chemist
Lin naaivbaer mamdnaesitan an o men oo mdd vem dam ddandas senands mand cbadasn cdamem Ll e mmd i
LA ULAY ULV LA, d DURUAUU 13 wGlEl faR QGG 5@ETGs 5350 e RUOL Ud
v 2 F

funior Scientific Assisiant is lower than ihe post of Asit. Chemisl. Bul even
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ic Assisianis even. Il is relevani to meniion here ithal

the Junior Scieniific
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which means that following their absorplion in the Regionai Drugs
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scaies attached to their present post. As such the actions of the
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concations of aosorphons and violative of the provisions of Article 14 and

i of the Constitution of India.
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IThe abovementioned scales of pav have been adopted and

implemented by the Ministry of Health and FW Govt, of India in ite
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organization, pharmacopoeia laboratory for india medicines etc. The
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WOW WOEKIE, 5 also under the saimie Mintclee of TTa 1t 0 T 17 -\ ¢
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India and as such in all fitness of the things, the applicants in their

caracity of Tandor ScienHfie Accieant .ﬁg?‘.f i have heen mlared im tha
TERUERRLS VA SRenSs SSUIERIINC ARSINANY, ouoht 10 have heen FAaLed 111 108
scale of RBs. 5000- 2000/- as chenen alaocra s et oo (o oo 1. T man
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17,200/~ since there is no such scale for the for the post of jr. Scientific
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and requested for his necessary action in the matier. The Govt. anaivst,
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CiPL. Ghaziabad vide his ietter No. CIPL/ 1040/ 2002-03 dated 01.11.2002
f

addressed to the Govt, analvst, RDTL Guwahati. has informed that he

pay scale of the Junior Scientific Assistants of IPL has been o pgraded fom
the scaie of Bs. 4,500-7,00 0/- to s 3,000-8,000 /- vide DFHGS order No. A
Z;?*Z-SZZ/Z 98-D dated 5/85.2000 w.ef 01.01.199 Acting on  this
:éi“if"mati\;u, the Govt  analvst RDTL/Pay-Estt/16/01 /157  dated
1

15.11.2002 referred the matter to the Urags Controiier Generai of india
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pay scale, but with no response whatsoever.
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{Copy of some Tepresentations dated 27.03.06, 28.06.06 and
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i - . NP POl & PR P R P 1. - 1. .
¥ @i fespeciiuny 'i;eg, o siviul al oe

. d = T e * o~y - . . . Aj
711.1‘ Scientific  Assistants  and fﬁrl harging  same  dutes  and

.- To4T e | R

. PR L NS W IR PR
i‘iib;? Hbii).LuUrb YV AULE ‘lﬁ,i U'U.iﬁr 'UJ.U.UL U\A‘cilu_lit nbbloldlltb aie u&)uigj ._h

various departments under the same Ministry and as such the applicants
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vrescribed pav scale of Ks, 5,000-8,000/- has been granted to other
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to get the pay scale of Rs. 5,000-8,000/- from the date of their absorption in
Regional Drues Testing Vahoratory 1o from 01.01.2002.
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Scientific Assistants and hence i legitimatelv entitied to get the same payv
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| Re. 430027000 /- at the whims and caprices of the respon tg iy

G}‘rrased to the principles of natural justice and shiikes at the root of the
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such the same is liable to be set aside and quashed.

For that, the applicants demanded justice but the same has been denied to

them in an arbitrary, illepal and unfair manner.
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O m DIRECTOR OF. HRALTH. SERVICES i Assm t
8 ugmnm.ax . Guwzxum'x-s. -

%8 mmm xéuu.

ot

g Sd/- Dr, a.R. Baaumatary.
pirectox of Health Services, Asaam.

ngrabag 1 Guwahati-—é.

'-@—19 Dated duwehati, wn@//z’/ /96

or WOMum and nweasary action to v-
The Govt. A
he supdt'

Hq;grabari

Guwahatd 1 1 ¢4 3 6.

T

Dat;ed Ouwahati. the @) ZZZg g.

Director of Hcalt.h sarvicea, Aaaam.
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y GOV, OF A38MM
[ ORDER OF THE DIRECTOR OE HEALTH SERVICESy:: ASSAM:
- : HENGRABARI: 13~ GUWAHATI=-6.

Dated --z- -\- t%ﬁ’- - - -
Ne.HBE/162/91/pt/[ D O g @A  The term of appointment

of Sri Azun Kr.Das,Asstt.Chemist,issued vide this Directorate -

order NoOJHSE/162/91/5240 dated 25-5—95 and -extended his

term of services from time to time is hereby regularised

as Asstti,Chemist, with effect from the date of joining,

aga%nat the post créated vide Govt.letter No.HLA/713/73/52
dated 18402-77. .

sd/~ Dr. A.R. Basumatary. -
Director of Health Services,Assam,
Hengrabari,Ghy=6.

Memo NO»HSE/162/91/pt/j;{o Cr0\O Dated ) %-95-~93

copy for; information and necessary action toi=-

1) The Govt.Analyst,State Drugs Testing Laboratory,Sixmile
Khanapara,Ghy=22,

2) The Supdt.Account Branch of this Directorate.

3) Fh %gstablishment records of this Directorate,
The person concerned,

5) The Accountant General,Assam,Beltola,Ghy=28.

bl

Director of Health services,Assam,
Hengrabari,Guwahati-6.

208000800 0000000

~¢
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No.Z.14012/3/94-DC/DMS&PFA
. Government of India
Ministry of Health and Family Welfare

Dated the 21%

ORDER

Government| Analyst in State Drug Testing Laboratory, Sixmile,

648-A, Nirman Bhavan,

New Delhi

August, 02

E .
In cantinuation of the order of even no. dated 20" August, 2002

Panjabarl,

Guwahati ~ 781037 is hereby declared as the Head of offica and Drawing and

Disbursing officer for Regional Drugs Testing Laboratory. He will also act as
of{lcer in cha‘;rge for day to day functions. For accounting purpose Reglonal Drug
Testing Laboratory: will be attached with the CDDO, ADG, GMSD, Guwahatt

w.e.f. from 1.10.2002.

PS to HFM

PS to MO§

PPS to Secretary (Health)

PS to Spe’c_lal Secretary (Health)
D.GHS. -

PS to JS (DG)

NN

_ Testing Laboratory, Guwahati.
9. PAQ, M/o Health & F.W., Nirman Bhavan, New Deihi.

!

10.PAO, Dte.GHS

(J.S( Céi
DEPUTY SECRETARY TO THE GOVT.

\

UDHARY)
OF INDIA

. Pr. $ecret.{:1ry to the Govt. of Assam (Health & F. W. Department), Guwahati. -
\§/GovF. Analyst/OSD, Health and Family Welfare, Govt. of Assam, State Drugs

11.PAq, Mini‘*s'try of Health and Family Waelfare, 151, Chowranghee Square,

Calcwutta. ,
12.CDDO, ADG, GMSD, Guwahati.

13.Drud Section/New Drug Section/Drug Control Section of Dte.GHS
14.1F Division :

1 S.Sanc{tion folder.

AMW*) :

\@?



~ ORDERS By 1 1 GOVERNOR OF ASSAM
HEALTH & FAMILY WELFARW (A) DEPARTMENT

N()'I'IFICA'I'ION
—LLILATION

- , Dated Dispur (he 7 Scptember 2002
No.HLA.306/91/256 :
|

In pursuance of Govt of India,s order Communicated vigde letter No.z-
]
140]2/3/94-DC/DMS & PFA

SlaLte Drug Testing Laborato
~ and equipment’s w,

dated 20.08.2002 (he Governor of
ry Panjabari Guwahati-78) 037 alo
e.f. 01.10,2002, Al assets ang liabilities of (h

Assam s Pleased to hang over the
ng with itg existing stafy machinery
e laboratory a4 well as staff will be

taking over of the laboratory, This has
i2’s earlier letter No.Z'-l40|2/7/93/~DC (OMS & PFA) dated 14.11.1995,

SUNE stall of the State Drugs Testing
stqratory, banded over by the State G

ously taken over by Govt. of India will e
guided by tl'qe Pprovision of Assam Service (Pension) rules 1969 and the latest guidelines issued by the
b ©onGovt) of -ipdlg’s Ministry of Finance (Deptt. of Expdr.) Controller General of Accounts No.14
‘ . R (5)/861/I‘A/1112 dated December 5,989,
' B ' N ] - . .%Sri/\lok Perti I‘AS)
/ SRERREY ':“[ ‘« | Prmclple\ccrclary to the Govt.of Assam
AR

‘ Health & F.w Department
" ' Memo No.HLA.306/91/256.

Dated 7* Sepember2002

an Bhawan, New Delhi.110 011,
try of Heal(h F, W, Nirman Bhawan, New

a, Ministry of Health F.W, Nirm
h Services Gowt. of India, Minjs

3.The Drugs Controller General India, Directorate General of Health Services Gowt. of India, Mhiislry of
W, Nirman Bhawan, New Dethi.110 011,

- 4.The Actoun

Aco S requested (o trans for the service recor
eic'to’ the Py

tant General Assam e, Guwahati- 29, 1o j
) } ly andk ccounts Office, Ministry of § lealth & F.w 15/1, Ch
" respect of Govt, Drugs Anal

d and LPC

OWranghee Square Kolkata in
yst (Sri P.J.Gogoi) and other staff of State Drugs Testing laboratory guwahatj-
PSS
4 2 _-""] i-’:‘ '

1288, J.8.Choudhary Dy.Secretary (0 the Govt of India, Ministry of Healy, F.W, Nirman Bhawan, New
e b Dethi.110 O11 for information,
¢

R I I T

[ ,6.The Cormnisslmu"' & Secretary 1o the Govt.of Assam Finance Departmen (.C-y Dispur.Ghy-6 for
., Informa and neces action,
T Govr Aty
R The Commissioner g, Secretary 10 the Honb’le Chier Minister Assam [y information,
LA R,
1o, {";,"g,l}.)% “t ) 1o the Chief Minister for appraisal of Honb'le M Assam

! ;’{ {9,{-'IheP.S to ilhe Minister Healqh & F.W for appraisal of (he Hon’ble Minister of Health & F.w Gowvt of
{Assamy. | '
: ‘ " [ '),IO.'Ihle PS to;‘lthe Minist . appraisal of Honb'je State Minister of | lealth & F.w
C ’; ) :..,of,Assam
] RS T A

ces, Asssam, Heangarabari Ghy-36 wit a

request 1o issue the service
TL to the Gowt. Analyst/Officer in Charge RITT. Ghy-37.

. Apalyst t0 Got. of Assamn for information and necessary action,

|

16.The Dy.Dlrec'th Assam Gowt Press Bamuni Maidan, Guwahati -21 ucsted for publication of the
above notification in the ne Xt Issue of Assam Gazette,

|

i _ ANNEX RE-TT.
5 e e

i
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A

T FROM THE GAZETTE OF INDIA : PART H1—SEC. 3, SUB-SEC. @)

Appearing on Page No. 2001

Dated  21-9-2002
g
A 3iT gfEn e oA
7% faeeh, 2 Riewy, 2002

W3®%W§mmwﬁe@ﬁmﬁmmﬁmmaﬁmvﬁm
yieft fgm, 2000 %1 3R Heer F 3 fiyu Fretfifaa frm o , srerfy

|
|

fa. 31;82‘-—'{1"?‘#\?{, wfeyE &

|
ga%mﬁmwuﬁﬁmﬁvﬁzﬁmmmw et (wgE
i .

T H YT Y aTE Wy g

R EE ‘9" 92) Wl (dviem)

AR W ) et 2000 it SFG F, whrs Tmfw

W%Réﬁ?ﬁm?ﬁiﬁzﬁf%mﬁwwe%“m“18@253&%@3”9@' ﬁﬁ&m‘f%vmw“zsad@arﬁmﬁﬁ“
3 IR I T W |
; [ | u-12018/11/98-F (€1 w8 wE U § ww ) S, llj
TR YR, 3TN gy
feayur

G.S.R.
hereby makes th
Group "D Posts

) Recruitment Rules. 2000. namely :—

:~q§1'lﬁvm, wFfA 513, aRI@ 8-12- 2000 T TR fora Ty 9

MINISTRY OF HEALTH & FAMILY WELFARE

New Delhi. the 2nd Scptember. 2002,

382.—1In excrcisc of the powers conforred by the proviso to article 309 of the Constitution. thc President
¢ following rules further 1o amend the Re

gional Drug Testing Laboratory. Guwahati (Group "C" and

Lo«
Posts) Recruitm

(2) They shall come into force on the d

2. In the Schedule of the
Recruitment Rules. 2004,

the words an

vears™ shall be substituted.

Note - —

MGIPRRND 2816
’

Thesc fules may be called the Regional Drug Testing Laboratory. Guwahati (Group *C" and Group 'D”

it rAm’cndmcm) Rules. 2002.

atc of their publication in the Official Gazctie,

Regional Dry
against the entrics rela
d figures “Between

g Tesling Laboratory. Guwahati (Group "C”
ting to the post of Junior Scientific Assistan
I8 1o 25 years™ “thc words and figurcs

and Group "D’ Posts)
tunder column 6. for
"Not ‘cxceeding 235

|

|

[F. No. A 12018/1 1798-D (DMS&PFA) Vol. 11

CHANDER PRAKASH. Under Scey.

The Principal rules werce published vide No. G.S.R. 313 dated 8-12-2000,

B&W 2002 100,
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| New Delhi, the gth December, 2000

. GS.R. 513.~In exercise of the powers conferred by the
article 309 of the Constitution, the President

proviso tO ‘ { :
hereby makes the following rules regulating the method ‘of

,rccruitment\to Group ‘C’: and Group ‘D’ posts in Regional

Drugs Testing Labotatory, Guwahati, namely :—

" 1. Short title and coinmenc,ement.—(_l) These rules may

be called the Regio:n_al Drugs Testing Laboratoty, Guwahati

(Group ‘C and Group ‘D posts) Recruitment Rules, 2000.
) Th'eyshall come into force on the date of their pub-

lication in |the Official . Gazette.

2. Applicv‘a(ion.——'[hese rules ‘shalt apply to the posts spe-

cified in column 1 bf the Schedule annexed to these rules.

3. Numt‘;er of posts, classification and scale of pay.—The

number ofi the said posts, their classification and the scales
of pay attached thereto shall be
to 4 of th? said Schedule.

4. Methpd of refc,ruitmeht, age limit, qualifications, etc.—
The method of qecruitmgnt, age . limit, qualifications and
other mattets relating to the said posts shall be as specified

in column$ 5 to 14 of the said Schedule.

5. Initidl constitution.—The persons holding on  repular
basis, on} the date of commencement of these rules, the
posts specified in column 2 of the Table below, shall be
redesignated  as the posts specified in the corresponding
entries inl column} 3 thereof and shall e deemed to have
-‘been app'pimed at the initial constitution to the said posts.

‘"Sfﬁﬂméé?:}(fyiéﬁ"%?@ ps appointed ‘0

r . ———

1 2 3

| S

zf)—Ké;ilstallt Ch
1

" (1) Lower Division

emist
' tant.
Lower Division Clerk

as specified in columns 2

[®. &. u-1201811/98-<]
T, &, a9, FAT afaa

1 2 3

[ e e T T T T e

(111) Watchman Peon

(1V) Laboratory Bearer Attendnat/Sample
Opener

(V) Cleaner _Attendant/Sample
Opener
Safaiwala

(VI) Sweeper

6. Disqualiﬁcations.—-—No person,—

(2) Who has entered into.or contracted a marriage with
a person having a spouse tiving; or

Who having a spouse living, has entered into or
contracted a marriage with any other persons,

(0]

shall be cligible for appoihtmcnl to the said posts:

Provided that the Central Government may, if salisfied
lhat_such marriage is permissible under the personal law
applicable to such person- and the other party to the marti-
age and that there are other prounds for so doing, exempf
any person from the. operation of this rule.

7. Power {0 relax.—Where the Central Government is of
the opinion that it is necéssary or expedient so to do, it
may, by order and for reasons to be recorded in writing
relax any of the provisions of these rules with respect ta
any class or category of persons.

8. Sz}ving.—Nothing in these rules shall affect reservations,
relaxation of ape limit and other concessions required fo he
provided for the Scheduled Castes, Scheduled Tribes, Ex-
Servicemen, Other Backward Classes and other special cate-
gories of persons in accordance with the orders issued by

— Assnstanf». T the Central Government from the time to time in this regard.
SCHEDULE '
L ———— ISR S et —_-—_/——’——_—_’_____,’———f'_._—___ — [
Name of post Number of Classification Scale of pay Whether
, posts selection by
merit or
selection-cum-
seniority or
non-selection
post
o h—— T R
|1 -2 3 » 4 _ 5
.ﬂm‘dr Scientific ; 4+ General Central Service, Rs. 4500-125-7000 -ﬂﬁb—t—z\ﬁpﬂl'i.c_ébg
Assistant (2000) Group ‘C, g
e *Subject 10 Non-Gazetted.,
1 ‘ , variation Non-Ministerial
dcpendent on
v workload. ‘




N

Note 2 : In case lof recru

Between 18 to 25

vears (1

Whether benefit of
added years of
service admissible
under Rule 30 of
the Centrat Civil
Penston Rules, 1972.

/L()// |

Educational and other- qualifications
required for direct recruits

claxable for Govern-

ment scrvants lelo 40 ycars in accordance
with the instructions of orders issued by the

Central Government).
ote 1 : The crucial daic
age limit shall be the ¢
of applications|from ¢z
except for Assam, Meg
Pradesh, Mizoram, Mz
Tripura, Sikkin‘a, Lada
and Kashmir State, La
and Pangi Sub;Divisio
of Himachal Pradesh,
the Andaman-and Nic
Union Territorly of La

Employment Eixchangc
determining the age lin
date upto which the E

are asked to sulbmit th

- for determining the
osing date for réceipt
ndidates in India
halaya, Arunachal
nipur, Nagaland,

<h Division of Jammu
haul and Spiti District
1 of Chamba Distric
the Union Territory of
obar Islands or the
kshadweep.

itment made through
, the crucial date for
nit shall be the last
mployment Exchanges
e names. '

7

No.

&
Essential Qualification :
Degree with Chemistry as one of the
subjects.
Desirable Qualification :
Master’s Degree in Science with knowledge
of Drugs Analysis.

Whether age and

Educat

ional

Period of probation.

- l

Method of recruitment, whether by direct recruitnient

————

Qualification preseribed {for if any or by promotion or by deputation or absorption and
direct recruits will applylin the percentage of the posts to be filled by various methods
case of promotees

9 10 1
Not applicable Two years By direct recruitment. -

Nole : Vacancies caused by the incumbent

being
away on deputation or Training or Study leave or
under other circumstances for a duration of one
year or more may be filled on deputation basis from
officers of Central Government :

(a) (i) holding analogous posts on regular basis; or

(i) with five years regular service in the scale of

Rs. 4000—6000 or equivalent; and

(b) possessing the qualifications prescribad for direct
recraits under column &.
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—i
b

In casé of :recruiitmcllt by pro-
. motion |ior deputation or absorp-
tion, grade froni which promotion
 or deputation or absorption to be

If a Departmental Promotion Comimittee exists,
what is its composition

Circumstances in
which Unjon Public
Service Commission
to be consulted in
making recruitment

made
; — S
l% 13 14
| Not apllalicable Group ‘C Departmental Promotion Committee (for "Not applicable
i, considering confirmation) :—
: * |.. Dcputy Drugs Controller (INDIA), Central Drugs
| ! Standard Control Organisation, East Zone/

* . Headquarter— Chairman.

i : 2. Deputy Director, Regional Drugs Testing Labo-

i : ratory, Guwahati — Member.

- ) 3. Assistant Drugs Controller (INDI1A),. East Zone

| —Member.

Y 4. An Officer from any other Central Government
, | Office located in Guwahati — Member.
i 2 3 4 5
2, I{J'pper Division Clerk 1* General Central Service, . Rs. 4000-100-6000 Sclection-cum-

] (2000) Group ‘C, ' seniority.

! *Subject to " Non-Gazetted,

' variation Ministerial. '

dependent-on "
workload. '
) 6 7 8
i .
L th__applicable. No Not applicable
=T —_—
g

. - -

'i 19 10 1
N;ot applicable. Not applicable. By promotion failing which By deputation.

L oad 2 13 14
Prom1ption : Group ‘C’ Departmental Promotion Committee : Not applicable
Lowet Division Clerk with cight 1. Deputy Drugs Controllcr (India), Central Drugs

..years ireg’ulaf ervice in. the grade: Standard Control Organisation, East Zone/
Depultation S - Headquarter — Chairman.
Officers of the Central Government : 2. Deputy Director, Regional Drugs Testing Labo-
(a) ‘(i)‘ holding analogous posts ratory, Guwahati — Member. N
" on regular basis; or 3. Assistant Drugs Controller (India), East Zone
b ' —Menber T



' 13
i2 {3
() with 8 yeais pogular service 4. Au Officer from any other Central Government
in grahc of RS. 3050 office located in Guwahati  —! ember.
4590: jand
R posscssing'tht qualifica-
tion of Matriculation; and
() having minimum speed of
. ' 30 words perjminutc in
typewriting 10 English or
25 words per minute n
typewriting in Hindi.
1 2 3 ' 4 5
3. Lower Division 2% General Central Service, Rs. 30750—7‘5—3950— Not applicable.
Clerk. ' (2000) Group ‘C, 80-4590.
#Subject 10O Non-Gazetted,
variation Ministerial.
dependent oit .
| ‘ work load.
l 6 1 8
e e R . e
Between 18 t‘h 25 yeadrs ( relaxable for Govern-  Not applicable. 1. Matriculation or equivalent.
ment servants upto 40 years in accordance 7. Minimum speed of 30 words per mitut ®
with the instructicns or orders issued by the in typewriting in English or 25 woid ¢

Central Government).

Note 1 : The crucial date for determining the
age limit shall be the closing date for receipt
of applicadionws fram candidates in.India
except for|Assam, Meghalaya, Arunachal
Pradesh, l\'l/ﬁz.oran}, Manipur, Nagaland,
Tripura, gikkim, Ladakh Division of Jammu
and Kashmir State, Lahaul and Spiti District
and Pangi‘ Sub-Di‘l'vision of Chamba District
of Himachal Pradesh, the Union Teiritory
of the Andaman gnd Nicobar Islands or the
Union Territory of Lakshadweep. '

Note 2 : Injcase of frecruitment made through
Employment Exchange, the crucial date for
determining the dge limit shall be the last
date up t0 whichi the Employment Exchanges
are asked to submit the names.

e 1 o i

|

T

Not 5@5-mié}ibi&f ‘

Two years

|
|
|
|

per ahinute in typewriting in Hindi.

By direct recruitment.

Note ¢ In case any post falls vacant for more than
one years on account of the incumbent proceeding
on long leave, training deputation etc., the post
will be filled on deputation basis from Officers of
Central/State Government holding analogous posts

an regular basis and possessing qualifications pres-
i

et Tor diret cem ity under codpmn 8
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1 ’ —G;c;u;; ;"Cﬂ;_lﬂ)“ebartmental Promotion Committee (for . Not applicable.

(Relaxable for Government servants upto 40

‘Note 1 :—LThe crucial date for determining the

considering confirmation) consisting of :
1. Deputy Drugs Controlier (India), Central Drugs
? E Standard Control Organisation, East Zonce/
* Headquarter— Chairman.
2. Deputy Director, Regional Drugs Testing Labo-
: ratory, Guwahati— Member.
’ ' 3. Assistant Drugs Controller (India), East Zonc

1

| ' —- Member.
__.___1_-_ ) o _._'-._._3. L e
T AtiendantSample | 3* wm == o veral Central Service  Rs. 2650-65-3300- " "Not applicable -
Opener - (2000) Group ‘D’ Non Gazet- 70-4000 S
L *Subject to tcd non-Ministerial
L variation
S - dependent on
- workload.
. R S e R —— T
TS T s
_ Between 18 to 25;&5& T - No 4 Essential_;f;Mg_t_ljigu,l,aLiQn(lOthclass pass)

oF cquivalent with Science as one of the

years in accordance with the instructions ot . subjects. ..
’ 'y the Central Government). Note' :—Qualifications are relaxable at

orders ?ssued b

age liniit’shalf be the closing date for reccipt .

discretion of the competent authority
in case of candidates otherwise well

of applications from candidates in India qualified.
except ifor Assam, Meghalaya, Arunachal - Desirable :—One year's experience  as
Pradesh, Mijzoram, Manipur, Nagaland, _ Attendant in a L_aboratory.

Tripura, Sikkim, Ladakh Division of Jammu
and K‘lashmir:Sitatc, Labhaul and Spiti Dis-

trict and Pangt Sub-Division of Chamba
District of Himachal Pradesh, the Union
Territory of th,e Andaman and Nicobar Ts-
lands or the Union Territory.of Lakshadweep.

Note 2 “—In case of recruitment made through

Employment Exchange the crucial date for
determining the age limit shall be the last
date up to which the Employment Exchanges
are asked to submit the names.

L .

“Not appi‘licable

By direct recruitment.

Two years

5 . Note :—Vacancies caused by the incumbent being
| ' ' ‘ away on deputation or training or study leave ot
l : o under other circumstances for a duration of one

' : from officers of Central Government :—
] . N .

or

T o T o equivalent; and

year or more may be filled on deputation basis
“(a) (1) holding analogous posts on rcgular basis;

(ii) with two/four years regular service in the
‘scale of Rs. 2610——'3540/2550—-3200 or

‘. "-;,f: " _' : (b) possessing the qualifications and cxpericnce

prescribed for direct recruits under column 8.
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Not applncabk

IS ORE i
ct

e o o e

—~Member

(2000)
*Subject 10
variation
dependent on
workload

G-oup D Dcp'ntmcn
considering confirmation) consisting of :

{. Deputy Director, Regional Drugs chmo i ahnr -
tory. (wnvahuu-—-Chalrmdn

2. Assistant Drugs Controller (lndw) East Zone

I3 An Officer from an
located in Gu\\'ahau~—Membe1

tal Plomotlon Committee (for

| * General Central Service

Group ‘D’

Non-Gazetted
Ministerial

' 13

y Central Government office

Rs. 2550-55-2660-
60-3200

i ot

14

Not applicable

Not applicable

Beiween 18 to 25| years
(Relaxable for|Govern
years in qccoydance W
orders issued by the C

Note 1:—The crucial da
age limit shallibe the ¢
of applications from ¢
cept for Assam, Megh
desh, Mizoram, Mai
pura, Sikkim| Ladakh
and Kashmir Sta’e, L
and Pangi Sub Divisi
of Himachal Pradesh
of the Andaman and.

6

‘ . ‘ P et

hent servants upto 40
th the instructions or
entral Government).

ce for determining the
losing.date for receipt
andidates in India ex-
alaya, Arunachal Pra-
ipur, Nagaland, Tri-
h Division of Jammu
haul and Spiti District
on of ‘Chamba District
the Union Territory
Nicobar Islands or the

Union Terntc?ry of L&fkqhadwcep

Noie. 2 —In -case
through Employmen
date for dete mmma

, of recruitment made

‘Exclhiange the crucial
the age limit shall be

ihe last datelupto W
Fxchanges are asked

[

e e o e T

9
Not applicable

‘hich the Employment
{o subnit the nanes.

Twao years

No

Middle _stgmdard pass
school.

from a tecognised

By direct recruitment.

' \3\
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_ 12 13 14
Not applicaible - Group ‘D’ Departmental Promotlon Commlttec for Not applicable
l 1‘ considering confirmation’ consisting of :—
‘ " L. Deputy Dircctor, Regional Drugs Testmg L'1hma-
! tory Guwahati—Chairman
¥ 2. Assistant Drugs Controllcr (Indm) East Zonc
:i ' - —Member
= 3. An officer from any other Central Govc’:mmcnt
( office located iAn Guwahati-—Member
T - ll ' . - R ._.___A.j . e . : -
6. Safaiwala; ) ]* - General Central Service  Rs. 255-i)‘-~5“5:§'6-6—0-“mmI-\fc;t—a—]‘)‘]ﬁi?:;f)l"c_~
(2000) Group ‘D’ 60-3200 -
. *Subject to Non-Gazetted .
‘, variation Non-Ministerial
] dependent on
} ! work load.
— i { e e e e et o e S
T Ty N e
6 : 7 : o 8 '
Between 18 toi 25 years o No The candldates should know how E)r::a(i
(Relaxable for, Goveriment servants upto 40 and write in any Indian Lan guage. l '
years in accordancet with the mstructnons or

orders issued by the Central Govemment). \
Note | :—The ‘cructal date for determining the i
age limit shall be the closing date for receipt
of apphcatxons from_ candidates in India : _ .
except for Assam, [Meghalaya, Arunachal ' i '
Pradesh, Mizoram,! Mapipur, ‘Nagaland,
_Ttipura, Sikkim, Lad‘akh Division of Jammuy
and Kashmir, State, Lahaul and Spiti- Dis-
_ trict and Pangi Sub Division of Chamba
District of Hlmacln*l Pradesh, the Union -
Territory of'the Andaman -and Nicobar
Islands or the Union| Territory of Laksha- ;
dweep. ‘ ' - i
Note 2 —In case of reCruitment made through ' : -
Employment Exchange the crucial date for '
determining the agelimit shall be the. last ‘
date up to which the|Employment Exchanges ' ‘ o :
are asked to submit the names. - '

———— e — T

‘ ’ . 1*]~__ e e
Not af? licabls . Two years By dll'CCt rccrultmcnt
X R e ‘w:_'_._._._..',j_'_:‘__“""._::.
12 - Ny _ » . , 13 o 14
Not applicable l\ Group ‘D’ Depaltmenlal Promotion Commlttce for o Nc;t:;)_;;lxcable )

considering confirmation consisting of :—:

i ‘1. Deputy Director, Regional Drugs Testing Labora-
tory, Guwahati—Chairman

] 2. Assistant Drugs Controller (India) East Zone—
. : -‘ - . Member
@ | 3. An Of’ﬁcer from any Central Government’ of'ﬁcc
% ! E : { A located in Guwahau_Mcmber 4

. [F. No A. 12018/1 1/98-D(DMS & PFA)]
. . | ' F K. PANDE, Under Seey.
MGIPRRND—3380 H&FW/2000—I1—10-1-2001—100 .
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S No.Z,14012/5/9h-C/D{ 6. VITT) .
DIRECTORATE GEMERAL O a1l SERVICIS
| (DRUGS SECTI.uii)
l éeo oo
|
|
|
|

ilew Delii, dated: ///_0/02——‘

. \ ORLER
L Coﬁsequent upon taking over of. the State Drup Testing
Laborgtorx, Guwahatl as Regional Drugs festing Laboratory as a
Subordinate office wnder Direcclorate General of llealth Services
- Ministry of Health & F. ey it has been decided to absorb
Gr‘oupl'C' & M staff apainst the posts pgiven below w.e.f. the

‘date of absorption as per order Howe.dhod 2/3/96-DC & Liis & FIA
BA‘ted | 20,8, 2002, .

. l *
Sls Post presentl: held Post agajinst viiich to be

i He of post.
. NOe \ | absolbed

I, Assistagt Chemist Junior Seientific Asstt.  (4)
3 I1, Lorer Division Assistant Lower Divigion Clerk (2)-
Q,ﬂ$§II. watchman  Jeon (1)

4 IV, Laboratory Dearer attendant/ swnple, Opener | (3)
T I
Ve C1%QHEP ' - Atendant/sample. Opener s

ity . VI, Swéeper

safalvala | (1)
iYTVII' UﬂperiDiVision Assistanl Upper Division Cleri: (1)

—

N ey
I ( J..“\: o Ui )
| o | DL/ GECRETARY
PP5 i to Secretary (llealtln)
PS to Special secretary (ilealtih)
PS to DG ‘ '
Pbinqiple secretary to Govi. of Asson (tlealth & ..
Department), Guwahati. ‘ |
Govt \ Analyst/obs. Health & 1.y,
i - Statel brugs Testing Laboralory,
2 R Guwahati.. |
{s .ok \

?f ;} , \ o x ; | |
(@;)P\ \ v ’ o _ '“'2/__
- \)V | ‘

o | o _

s Govl, ol Assan,

AN

|
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No.RDTL/E

|

In

Government

dated 1.10.24

against cach
~
SNo : Name

|  ANVEXURE-VIIL

GOVERNEMT OF INDIA

FEICE OF THE REGIONAL DRUGS TESTING LABORATORY

DIRECTORATE GENERAL OF HEALTH SERVICES y
SIXMILE.GUWAHATI.781 037 J

l\[1/()1/()7//4/1 v Dated Guwahati the 92,{//,/[2,

OFFICE ORDER

grsuance of Dircctorate Health

of India Ministry of Health & F.W. Order No.Z

General of Scction)

14012/3/94/-DC/D (pL. VI

)02, the under noted Group “C™ & Group “D” stall are absorbed as shown
' S

Services (Drugs

V Mr.Iil '

]

10. Mr Bzilcx _ Thakuria

|
|

1. '\/h Jom,n Mahanta

|
|

12, he I MULL\I! Balmiki

] Locum

Ml AlunDaS

Mrs. kau Kalita

post.

e .

01 the Pervious Post Existing Basic  Post against Scale of Pay
hent held and Scale 0 pav_in the which to be as per GOI

absorbed

of pay )\'cav 0,‘) previous post

Asst. ( Iu mlsl Rs.4120/-p.m. I, Scientific Rs.4500-7000

Rs.3490-8100/- Assistant

Asst. Chemist

p’ Kumar Sarkar

i ,
1 Rs.4500-7000
4

j)’oll Chamua Rs.4120/-p.m. e Scientific

Rs.2490-8100)/- Assistant
Asst, Chenist
R5.3490-8100/-

Asst. Clhiemist

Rs.41204-p.m. Jr. Scientilic Rs:4500-7000

Assistant
Rs.4120/-p.m. v, Scicntific R.4500-7000

i ‘ Rs$.3490-8 1 00/-

1 Assistant

s, -Mr.Kus‘ 1l Kalita Ui Asst R 7850:-p.m. Upper Division Rs.4000-6000
| : Rs.3850-7350/- Clark

0. %\41 Bipi \!kalita 1..[). Asst Rs.3310p.m. Lower Division Rs.3050-4590
‘ § Rs.2890-5725/- Clark

7. Mr.Bijun le‘a LD Asst ~ Rs.3310/-p.m Lower Division Rs.3050-4590
‘1 i T Rs2890-5725- Clark

K. Mr. Man();dnj;m Bayan  Cleaner Rs.30104pm. Attendant/Sample  Rs.2650-4000
| ’ R$.2450-3670/- opener

9. Mr. Hmejh Ch.Barman  Watchman "Rs.2800/-p.m

- Attendant/Sample  R<.2650-4000)

Rs.2450-3670/- opener

Lab. Bearer Rs.2770i-pan. Attendant/Sample  Rs.2050-4000

Rs.2450-2070/- apener

F.ab. Bearer Rs.2550-3200

Rs.2770/-p.m. Peon

R$.2450-3670/-
Sweeper Rs. 24505 p.m

Safaiwala Rs.2550-3200

I

|
|
K

¥
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9.

l

ho No RDTI/Esst/01/2002 ///;.é 14

y to:

a) [The pay will be fixed as per the existing Government Rules and order

1) [Absorption of the stalf has been made as per sciiority in the State

Government for this office

) (The above order will take effect from 01-10-2002 from the date of taken Q\-/cr"

by the Government of India.

Sd/- P.J.Gogoi
Government Analyst
Officer-In-charge RDTL

Dated Guwahati the ZQ////(L

The Dirccior General of Health Services, Ministry of Health & F.W Government of
India,.Nirman Bhawan New Dethi. 110 011,

he Drugs Controller General of India Dircctoratc General of Health Services,

Ministiy of Health & F.W Government of India. Nirman Bhawan.New Dclhi.110 011

The Dy: Seéretary to the Govt. of India Ministry of Health & F.W. Nirman Bhawan.
New Delhi 110 011

The Chief Pay & Accounts officer, Ministry of Health & F.W. Min of Health & W

- Nirman Bhwan, New Delhi. 110 011

I'he l’iy & Accounts Officer Min of Health & F.W.15/1 Chowrangee Square”

Calculta-69

The ADG GMSD Guwahati .DGHS, Kalapahar

“Section officer Drugs. Scction
Person|concern

Personal file

e

P.1.Gogor
Government Analyst
Officer-Ta-charge RDTL

pr
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L

O, .

The Govt,Analyst O/C RDTL, : I
Office of thae Reglonal Drugs Testing Laboratory, ..
Sixmile pPanjabari, O I
_ GUWAHATL 181037
A ‘ C o S 2
ok subs  Pay scale of Bonch Chemlsts of RDTL, Guwahati-Reg, ~<Q

o 6 a4 o0

[P

| EOREERA C o .“¢ 5Ef{§
WALl roforence to your 'FAXY letter No,RUUL/Genaeral/. i

05/02 dated 31,10.2002 on the ahove mentioned subjfeb, i 'k
this Ls to inform you that the pay: QQIQ“Qf;JuniOpﬁSciant@ﬁ}{
Asniotants of this Laboratory hasibesniupgraded fromuthed

" pay scale of B3, 4500-125-7000 t0'm;5000?150;800QWﬁide?DGH$

vy .

Ogdar Ho, A, 32022/2/98-0 dated‘S/BQszbqp w‘a;f;aol;Ol:QG;H :
E L t . IR TR o8
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L. Yours falthfully,' -~/

AV N
’ ©(DR.G.N.SINGH)
. . DIRECTOR ../ . .
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© Sir,
sl

- (liD‘yugsVS
..-the' pay
BRI
] I

—

1

No., RDTL Pay-EstV/16/02 Vzre

1" IHhave the honour to inform you that Directorate General

Ve

GOVERNMENT OF INDIA

OFFICE OF THE REGIONAL DRUGS TESTI NG LABORATORY

SIXMILE. KHANAPARA.GU WAHATI-37.

dated Guwahati the November 15,2002

¢ Government Analyst

_ Office in Charge
Re’gional Drugs Testing Laboratory
Guwahali-37

Tot / The Drugs Controller General India

rectorate General of Health Services

Ministry of Health &F.W

‘man Bhawan New Delhi-110 011

Sub: Pay scale for the post of Jr. Scientific Asstt. In RDTL Guwahati

Health services
ection) has created 4 (four) nos. of Jr. Scicntific Asstt.. posts for RDTL with
Lcale of Rs.4500/- to. Rs.7000/- vide order No. ‘Z.14012/3/91-D dated

l/4/ 19{96 along with other posts for RDTL.

this connection I am to inform you that during my discussion and enquiry

with the Director CIPL Ghaziabad he informed us that the pay scales of Jr. Scientific

ﬁ A‘sstt. forl CIPL Ghaziabad has been upgraded to Rs.5000-150-Rs.8000/- w.e.f. from
[ 01/01/96

vide order no.A.32022/2/98-D dated 5/8.5.2000 (copy enclosed).

I

-whether 1

- MéﬁwN

" Copy to:
TS
" Health &

herefore request you kindly look in to the matter and suggest accordingly
t is applicable for RDTL Guwabhati also. :

Yourg faithfully,

( Parthaj) ( Qd’gfoi)
Government Analyst; 1./¢ RDTL/GOL

0.: RDTL//\no—puy/l6/02//{_:{)'y Dated Guwahati the November 15, 2002

ri J.S. Choudhary I.R.S Déphty Sccretary to the Govt. of India Ministry of
F.W for his kind information and necessary action.

( Parthaj [oti Gogoi)
Government Analyst, 1./c RDTL/GO!

Arvexne-X.
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L GOVT. OF DN i :
THE. REGIONAL DRUGS TESTING LABORATORY q g
“'KHANApARA 3 GUWAhATI*22.*?u

:-Dated_t;he‘: 9 “( ‘38

he.Govt. Analyst, Ufficer-in-aharge, AL
Regional: Drugs Testing. Laboratory. R .Qu; _
'xhanapara, Ouwahati-zz.;3»~ S 1w; f,; o

o R “ B !

i' vnirector of Administration (D)
;Directorate Gernieral’ of Health Services,
-brugsiControl bection. NirmAn Bhawan.
iNew ne1h1-110011. ey o

‘-.,"/ ’

nntinuance of Temporahy ‘post An the Reqional
'wga Testing LaboratOty. Guwahati—?2. }g;

I.&inviting reﬁerence to your abovo cited letter .
honpur to:state. that. thia has hlready bsen stated
egter”No.urL/Converc/aDrL/l4/95/1486 dt.5-6-98 that
' Yiniatty of uealth & v.w. deptt. hae created 21

N'-z~14oxg/3/91-uc dt 3-4-98. whera only 14 nos of
' nce. instead of 21 (tWency one)

n,your‘sonctioned 1etter instead of said acale 1t was
500-9000/-,. As proposed sanction of the all temporary

3300/; id:iha original ianctionea letter (1n old scaie).

ywill be! YSOOOdeOO/% as revised scale’ and this ‘has ‘been.
3d 1mplementat¢oa in Central bruga Laborago:y, LaLCUtta
tiwas qiven:only ¢.4500-7000/- instead of m.sooo-aooo/~ j

“¢Ontd.‘.2. :
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efviées"the nos of: post of b D c. should be - 3 (thxee) 1ns-

dalt;ggg Conttp;ler Oeneral(4ndia)uDirectorate General of

V T W :'

'entioned 1n your sanction'\letter.f'-f};?, e




To,

Dru;gs Controller General,
Director General Of Health Service,
Ministry Of Health & F.W. ,
. Nirman Bhavan,
” New Delhi. - 110011.

| | (Through G.A. ; IIC RD.T.L)
Dated, the 27 th March, 2006.

Subject:: Pay annomalies of J.S.A. In R.D.T.L.
SIR, Q
R |

With due r[espect 1 would like to draw your kind attention towards the following few lines;

That SIR | Mrs Rinku Kalita, joined as Asstt. Chemist in the State Drugs Testing Laboratory under
the D|rectorate of Health Service, Assam in the year 1995.Fortunately the laboratory was handed
over to the Mlmstry of Health and Family Welfare,Director General of Health Service, Govt. of India
for setting up Regionl Drugs Testing Laboratory to serve the entire North eastern State, in the year
2002 V|de letter no. Z - 14012/3/94 - DC/DMS & PFA dtd. 20 -8-2002. Consequently GOl was agreed
to absorb the exsisting staff of S.D.T.L. to the R.D.T.L. into the equivalent post with necessary pay
protectlon vide letter no.Z. 14012/3/94 - DC/D (Pt.Vili) D.G.H.S. (DRUGS SECTION) dated 1/10/2002.
As a resuitl| w?s absorbed in the rank of Junior Scientific Assistant with the pay scale of 4500 -
7000. i :

Segondly, I would like to inform you that, each and every employee in the position of J.S.A. of
all other National Drugs Testing Laboratory,under the Ministry of Health and F.W. GO, is drawing
pay in the scale of 5000 - 8000, whereas in my case it is 4500 - 7000. ! had discuss several time
with the head Pf my institution Mr. P.J.Gogoi regarding this annomalies since 2002 and he tried his
best frqm his side till date to solve my case .He himself take initiative and make telephonic
discussion with the Director of all other central laboratories.He also send a fax on 31/10/2002
under the captlon “Pay scale of Bench Chemists of RDTL Guwahati” to Dr.S.K.Talwar, Director in
charge of C.1.P.L., Ghaziabad to confirm about the pay scale of J.S.A’s of that organisation.The
return fax dated Nov. 01 . 2003 from Dr. G.N. Singh clearly indicate that the pay scale of Junior
Sclentlf' c Asmstant has been upgraded from Rs. 4500 - 125 - 7000 to Rs. 5000 - 150 - 8000 vide
DGHS order no. A.32022/2/98-D dated 5/8.5.2000 w.e.f. 01.01.96.(Xerox copy enclosed).But tili now
there is no any positive response from Government side in this regard.

So, i request you kindly to look after my case and make needful action at an early date after
doing all the necessary at your end.

: L

Thanki?g you,i SIR,
! |

Faithfully your’s

#C\,E /‘vj f -

i | (Mrs. Rinku Kalita)

N : J.S.A.

%6' }, Q | Regional Drugs Testing Laboratory.
Copy to :::

1) Section Officer (Drugs),Director General Of Health Service, MOHFW, GOl.
2) Deputy Director (Admn.) ; Drugs section; Director General Of Health Service, MOHFW, GOL.




To,

Drugs Controller General,

Director General Of Health Service,
Ministry Of Health & F.W.,

Nirman Bhavan,

New|Delhi.

1410011,

(Through G.A. ;IC RD.T.L)

Dated, the 28 thLJune. 2006.

Subject:: Pay annomaiies of J.S.A. In RD.TL.

SIR;

With due

respect, I would like to draw YOm kind attention towards the fact that, I Shri

Amarj;lfoti Chamuah, ].S.A. of Regional Drugs Testing Laboratory under the Ministry of

Health and Family Welfare,Director General of Health Service,Govt. of India have a grievance
for the above captioned subject and because of thata written details was send to you through
G.A.;1/C R.D.T.L.Dated 27th March 2006.But although already three month is over from the

date of my w

this re‘gard.

So, I request you O

ritten request, till now there is no any positive response from Government side in

nce again kindly to look after my case and make needful action at an early

date after doing all the necessary at your end plz.
1

Thanking you,

SIR, | R

: aithfully your's &;
e Jpehi C i
(Amaxjyou_ amuah )
. JSA.
Regional Drugs Testing Laboratory.

1) Section Officer (Drugs),Directo_rﬁGeneta‘I Of Health Service, MOHFW, GOL.

puty Di

rector (Admn.) ; Drug§ section; Director General Of Health Service, MOHFW, GOl.
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To,
Smt. Rita \Teaotia,
Joint Secatory, Govt. Of India,
Ministry Of Health & F.W. ,
Nirman Bhavan,
New Delhi. - 110011.
: (Through G.A. ;I/C RD.T.L)

i !
Dated, the 13 th August, 2006.
Subject:: Pay annomalies of J.SA. In RD.T.L

MADAM, v .
© With due respect, | would like to draw your kind attention towards the following few lines;

Thgt MADAM, we the four Junior Scientific Assistant, namely Shri Arun Kumar Das, Shri Amarjyoti
Chamqah, Shg' Dilip Kumar Sarkar and Smt. Rinku Kalita, joined as Asstt. Chemist in the State Drugs Testing
Laborqtory under the Directorate of Health Service, Assam in the year 1995.Fortunately the laboratory was handed
over to the Ministry of Health and Family Welfare,Director General of Health Service, Govf. of India for setting up
Region! Drugs; Testing Laboratory to serve the entire North eastem State, including Sikkim in the year 2002 vide
letter nio. Z - 14012/3/94 - DC/DMS & PFA dtd. 20 -8-2002.. Consequently G O I was agreed to absorb the exsisting
staff of S. .T.L! fo the R.D.T.L. into the equivalent post with necessary pay protection vide letter no.Z. 14012/3/94 -
DG (PLVIH) D.G.H.S. (DRUGS SECTION) dated 1/10/2002. As a result we were absorbed in the rank of Junior

Scientfﬁc Assistant with the pay scale of 4500 - 7000.

Secondly, \we would like to inform you that, each and every employee in the position of J. S. A. of all other

National Drugs (Testing Laboratory,under the Ministry of Health and F. W. G O 1, is drawing pay in the scale of 5000
- 8000, whereas in our case it is 4500 - 7000. We had discussed several time with the head of our Institution Mr
P. J. Gogoi regarding this annomalies since 2002 and he tried his best from his side til date to solve our case .He
himself take initiative and make telephonic discussion with the Director of all other central laboratories. He also send
a fax on 31/10/2002 under the caption ‘Pay scale of Bench Chemists of RDTL Guwahati” to Dr.S. K. Talwar, Director
in charge of C. I.!P.L., Ghaziabad to confirm about the pay scale of J.S.A’s of that organisation. The retum fax dated
Nov. 01. 2003 fIrOm Dr. G.N. Singh, Director,C.1.P.L., clearly.indicate that the pay scale of Junior Scientific Assistant
has bee:n upgraded from Rs. 4500 - 125 - 7000 to Rs. 5000 - 150 - 8000 vide DGHS order no.A.32022/2/98-D dated
5/8.5.2000 w.e.1, 01.01.96 (Xerox copy enclosed).But till date there is no any response from Govemment side in this
regard despite \of written grievance posted fo The Drugs Controller General, MOHFW, through Govt Analyst, I/C
R.D.T.L.dated 27 th March 2006 followed by a reminder dated 28 th June 2006, C :

So, we request you kindly to look after our case and make needful action at an early date after doing all the
'necessa;ry at yobr end. : '

Thanking,you, MADAM,
Faithfully your's

. ' A
: 1) Arun Kumar Das. W
2 5
N\
&,@ , 2) Amarjyoti Chamuah ®)
J\‘ M . _ 3) Dilip Kumar Sarkar. é‘{“,n/,\

4) Rinku Kalita W

| : : JSA
i Regional Drugs Testing Laboratory.
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' No.A.32022/2/2002-D
Directorate General of Health Services
Drugs Section

Nirman Bhawan: New Delhi.
% ' Dated.

IV | OL\‘“L\ IOQ

fhe Govt. Analyst,

l/;c. RDUL. GOL.,
Six-Mile, Guwahati-37.

ubject:1: Up-gradation of Pay Scale of Jr.Scientific Asstt. ~ reg. @pﬁ ‘

|70

am dirécted to refer to your letter No.RDTL/Estt./Pay/16/06-07/1213 dated 8.3.07 on
the subject mentioned above and to say that the proposal l'egarcli;;)m/-grmlminn of Pay

Sicale ofilr. Scientific Asstt. AERDTL. Guwahati [rom Rs.4500-2600 to Rs.3000-
8000at par with the post of 1.S.A. at CIPL. Ghaziabad and othef Laboratories has been
examined in consultation with the M/o. Finance. Deptt. O J&Apenditure, 1 has
howeverl not been found feasible to agree (o the instant proposal.  Therefore. it is
requested that this may be informed to all concerned LS. A at RDTIL. Guwahati.

Yours Faithfully,

. (Lucas I Kamsuan)
: : Dy. Dircctor Admn. (1))

B

P
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J IN THE CENTRAL ADMINISTRATIVE T‘RIBUNAL,
n“ . GUWAHATI BENCH

i |

I In_the matter of :

1! o O.A. No0.131/07

éi, \ "~ Sri Arun Kumar Das & ors.

?!i o Applicants
H

i

i -Vs-

I Union of India & ors.

i:‘ ......... Respondents
! -And-

.

|

1 In the matter of : 4

“1 | | Written Statement on behalf of
! | Respondent No.4.

:
,!‘

_;l! (Written Statement on behalf of Respondent No.4)
Ely | - e

i I Sri (Dr) Partha Jyoti Gogoi, son of

i &% QOWLM» he. W’, presently working as
A

‘Government Analyst I/C, Regional Drug Testing
Laboratory, Government of India, Guwahati,

‘Assam do herby solemnly affirm and state as
follows :

:1 That | am the Government Analyst I/C,
:R;Regional Drug Testing Laboratory, Government of
jIndia, Guwahati. The copy of the aforesaid
&‘application has been served upon me as | have
Ebeen impleaded as party Respondent No.4. |
%]have gone through the same -and being the
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Guweshati Banch >0
! ‘\Government Analyst 1/C. | have understood the
| contents thereof. | do not admit any of the

e e : R Prata I
. serasilsn \;;K‘J\?ahd‘\-l - IBL\)\)- .

averments except which are specifically admitted
‘hereinafter and the same are deemed as denied.

.‘2. That all the applicants are at present
working as Junior Scientific Assistant (JSA)

under Group-,rC, non-Gazetted, non-Ministerial

post in the Regional Drug Testing Laboratory,
"Government of India, Sixth Mile, Guwahati-37.

3. That initially the applicants were served
as Assistant Chemist in the year 1995 on

p——

‘temporary basis in the State Drug Testing
| Laboratory, Guwahati under the Directorate of
Health Services, Government of Assam. Their
services were time to time extended and
thereafter their services were regularized w.e.f.
the date of their appointment.

- 4. That as per proposal of the Government
| of India to set up a Regional Drug Testing
Laboratory in Assam and it was decided to take
over the State Drug Testing Laboratory, Guwahati
by the Government of India and accordingly, vide
order dated 20.8.2002 the said Drug Testing
Laboratory, was taken over by the Government of
, India, Ministry of Health and Family Welfare. In
pursuance if the said Government of India’s order
~dated 2_9.8.2002, the Government of Assam vide
: notification dated 7.9.2002 handed over the State
Drug Testing Laboratory, Guwahati along with
existing stafii, machineries and equipments to

AY
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. in the Drug Testing Laboratory. The Junior
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the Government of India with all assets and

liabilities w.e.f. 1.10.2002. The applicants
el Y

thereafter came to the Regional Drug testing

Laboratory, Guwahati under the Ministry of

Health and Family Welfare, Government of India.

. B, That, thereafter the Government of India,

Ministry of Health and Family Welfare Department

vide notification dated 2.9.2002 notified the
<£-J.e0Ve

Recruitment Rules for various categories of staff

of Regional Drug Testing Laboratory, Guwahati.

6. That there is no Assistant Chemist post

Scientific Assistant post is the first entry in the
s

| service.
STV
7. - That the applicant applied for their up

I

-
v
2N
L)
%
[
<
e
=
Q
[ &

gradation of @ipay scale from Rs.4500-7000 to

Rs.5000-8000. The matter was consulted with the

—'______/-—-—-——'0

Ministry of Financ_ci and expenditure. However,
the proposal for up gradation has not been

. acceded to.

Reply to the facts of the case :

4.1 That with regard to the statements made

in paragraph 4.1 of the application the answering
respondent has admitted the statements made
therein.

4.2 That with regard to the statements made

“in paragraph 4.2 of the application the humble
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answering respondent has nothing to make
comment on it.
4.3 That with regard to the statements made

" in paragraph 4.3 to 4.6 the humble answering

respondents admitted statements made therein.

4.4 That with regard to the statements made

in paragraph 4.7 of the application the humble
answering respondent begs to state that it is
stated that there is no Assistant Chemist post in
the Drug Testing Laboratories. The Junior

~ Scientific Assistant is the first entry in this
' stream. The next higher post is Senior Scientific

Assistant.

. 4.8 That with regard to the statements made

in paragraph 4.8 to 4.9 the respondents begs to
state that the so far the Drug Laboratories are

concerned there are no such post of Assistant
iChemist. As per recommendation of the 5th

" C.P.C. the pay scale of Junior Scientific Assistant
s Rs.5000-8000. The matter related to the up
gradation of the pay scale of Junior Scientific
/-\/—\_/——W—\_'__\_/\_/\/\__/\/\./\/\/

Assistant is Rs.4500-8000 is in fact referred to

W‘w
' the higher authority to the Drugs Controller of
———— e —

General of India.
P~ N

4.9 That with regard to the statements made

in paragraph 4.10 to 4.11 of the application the

humble answering respondent begs to state that
' the applicants applied for their up gradation of

pay scale of Junior Scientific Assistant which in

e \(;(Y

Cot. AT atyst

T



| fact was referred to the Drugs Controller General

with Ministry of Finance and Expenditure.
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of India. Accordingly, the matter was examined

Coyt. Analyst

However, the proposal for up gradation of pay
— \ .

scale was not acceded to.

4.10 That with regard to the statement
made in paragraph 4.12 to 4.14 the humble )
answeriné respondents has nothing to make
comment on it. He however, does not admit'any
statements which are contrary to records.
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VERIFICATION

_ Sri Dr. Partha Jyoti Gogoi, son of

St Clo«wJ\CA @m@ , presently working

. as Government Analyst I/C Regional Drug Testing

Laboratory, Government of India, ‘Guwahati,

- Assam, aged about 4')_ years do hereby verify that

the statements made in paragraphs 7 § o G
are true to my knowledge; those made in the

| paragraphsjﬂn} a~d (|- {10 are being matters

of records of the case derived therefrom which |

" pelieve to be true and the rests are my humble

submissions before this Hon’ble Tribunal.
| have not suppressed any material facts.

And | sign this verification on this 11"
Day of January 2008 at Guwahati.

Signature

({avthor €6
(GO"* Analyst
Reg'c ‘iicen™in ~Charge

nal Drl“d 3 'Tos ti
~SUing Labaorat .
blxmlle Guwahdn 73?\3??’ G.O:
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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL By =

GUWAHATI BENCH: GUWAHATI e SR
' <=
h QTR '
In the matter of :- Centra Adminlstre lm
O]
0O.A.No. 131/2007. \Y% 0
w17 ap 2009 3%\
Sri Arun Das and Ors. } 7 o ‘
pplicalJle el = ~ ¥
: R y uwahati Bench
. VLsUsS-
; Union of India an_d Others.
.. Respondents.
‘ -And- |

' . In the matter of:-

Additional rejoinder submitted by the
applicants against the written statement

submitted by the respondents.

¢ g

:The applicants most humbly and respectfully beg to state as under;-

! That your applicants has approached this Hon'bie Tribunal claiming higher
‘:reviseci scale of pay Rs. 5000-8000/- w.ef 01.01.19%6 in the cadre of Jr.
" Scientific Assistant, since the said pay scale of Rs. 5000-8000/- has been
+ extended to the other similarly situated employees working under the same
ministry and department of health and family Welfare, New Delhi. 1t is
 pertinent to mention here that the applicants in their original application
made a specific statements that the jr. Scientific Asstt. Working at Central
Indian Pharmacopia Laboratory (in short CIPL), Gaziabad also been
extended the scale of Rs. 5000-8000/- w.ef 01.01.1996. But the said

. contention of the applicants had been denied in the written statement and

‘O’V further contended that the recruitment qualification of the Jr. baenunc

Asstt. has been prescribed as post graduate degree without enclosing a
copy of the recruitment rule for the cadre of Jr. Scientific Asstt. of Central
Indian Pharmacopia Laboratory (in short CIPL), Gaziabad. The applicant
specifically denied the aforesaid statements of the respondents made in

their affidavits and further beg to say that it would be evident from the

%HU‘T\ [<u MY 2(@%
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copy of advertisement issued by central Drugs laboratAy;’k‘“Gov % Ok dnsli@ench

Centrat Administrathw) Tohunasl

] 112 MG 2009

9

-

Kolkata under the Ministry of Health and Family We]fare‘that the post of Jr.
Scientific Assistant carries the pay of Rs. 5000-8000/- having the
recruitment qualification i.e degree in science with chemistry as one of the
subject. As such, the present applicants who are similarly situated having
similar recruitment qualification cannot be denied the higher revised scale
of Rs. 5000-8000/- w.e.f 01.01.1996.

A copy of the advertisement published in employment news

dtd. 27-310ctober, 2008 is enclosed as Annexure- A for

C
perusal of the Hon'ble Tribunal.

That it is stated that the present applicants have been discriminated in the
A et R T

matter of allotment of scale of pay and making an attempt to confuse and

misiead the Ld. Tribunal in order to deny 4he legitimate claim of the

applicants for grant of higher revised scale of Rs. 5000-8000/- w.e.f
& Jev 2 L

.01.1996.

[t}
ok

That it is stated that the further contention of the respondents that the job of

Jr. Scientific_Asstt. of Govt. medical store Depot is different then the
e I e T Rl — EA——

Regional Drug Testing Laboratory, Guwahati is specifically denied and
further beg to say that the nature of job and duties and responsibilities of Jr.
Scientific Asstt. of regional drug testing laboratory, Guwahati are similar

~with the Junior Scientific Asstt. of Govt. medical store deport under the

same ministry of Health and Family Welfare.

That in the facts and circumstances stated above, the applicants most
humbly submits that they are entitled to the relief prayed for, and the O.A

deserves to be allowed with costs.

Prun fumar Fos
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VERIFICATION \ " uwahati Bench

I, Shri Arun Kumar Das, 5/O Shri Prabhat Chandra Das, aged about 45
vears, presently working as Junior Scientific Assistant in the Regional Drug
Testing Laboratory, Six mile, Khanapara, Guwahati-37 do hereby verify
that the statements made in Paragraph 1 to 4 are true to my knowledge and

legal advise and [ have not suppressed any material fact.

And I sign this verification on this the T day of July, 2009,

e

\c\/\“f“f@ﬂ

/\h\’\b\’“
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'-"ﬂ‘iof“mn"m ﬁ’umon Public Service Commission™ - w"’""mwm‘ s
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i ! . 1 required * by the officer
Miocilirato General .Dholpur Houee, Bhahjahan Alond E;wnw i1
Hord-#Gecurity Force 7 Hew Delhl-110065 - @At
tew Dathl-110 063 wb}ect Filting bp of one vacancy of Asslsisnt Supervisor {Confidential) .+ * " (3 ' - R .
ACPUINTMENT OF OFFICERS IN (Gr.’C", Non-Qs1etted) In the scate of pay ot fis. 4600-100-6000 tn theoffice & Ploass stats clanrty whethor in the flight of entries made by you above, you
NSE AS PUBLIC RELATIONS 01 UPSC on deputation basls trom officers undsr ths Ceniral Govt.  * ! meact the recuiroments of the poet
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Court-Cfiicer,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, \c
GUWAHATI BENCH

Cantral £ v 2 Tribunal
L o RN TR RSOy [

%)\\ 0y ;\%v\\\\\{p | ‘

IN THE MATTER OF:

5
Amended O.A. no.131/07

Sri Arun Kr. Das & ors.

Guwahati Bench ...Applicants
q -Vs-
Union of India and ors
...Respondents.
-AND-

IN THE MATTER OF:
Additional Statement on behalf of

Respondent nos. 1 to 3.

(ADDITIONAL STATEMENT ON BEHALF OF RESPODENT Nos. 1 TO 3)

L osi SURINDER SINGH., s/ Ldf'*lf“kaQf

aged about L(q years, presently working as the Drugs Controller General of
India, Directorate General of Health Services, Ministry of Health & Family
Welfare, Government of India, Nirman Bhawan, New Delhi-110011 do hereby

solemnly affirm and state as foliows:

1. That I am working as Drugs Controller General of India,
Directorate General of Health Services, Ministry of Health & Family Welfare and
have been impleaded as Respondent no.3 in the aforeasaid amended O.A. The
copies of aforesaid application have been served upon me. I have gone through
the same and have understood the contents thereof. I have been au'thorized to

file this additional statement on behalf of the Respondent nos. 1 and 2.

2. I do not admit any of the averments except which are speéifically

admitted hereinafter and the same are deemed as denied.

3. REPLY TO FACTS OF THE CASE: .

3.1 That with regard to the statements made in paragraphs 4.1 and
4.2 of the O.A., the humble answering respondents begs to offer no comments.

3.2 That with regard to the statements made in paragraphs 4.3 to 4.6
of the application, the humble answering respondent has nothing to make
comment on it as being matters of records. He, however, does not admit any of

the statements which are contrary to records.
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3.3 P " That with regards to the statements made«nr‘paragraph 4 7 of the
'apphcatlon the humble answerlng respondent begs to state that the order dated
: 20 08.02 only mentloned that the employees of the State Drugs Testing
: . Laboratory, Six Mile, PanJabarl Guwahati- will be absorbed against equivalent

posts for which recrurtment rules exists. It is further stated that the order dated
20 08. 02 only states that the employees belng absorbed in the equwalent posts
and not necessarily m the same pay scale and the appllcants were absorbed in
the Dlrectorate General of Health Serwces (DGHS), at thenr own vohtlon
: ' : 1 1t is further stated that the appllcants, at time of be|ng ‘absofbed -
_n the DGHS from ‘the State Drugs Testmg Laboratory, were aware of this fact

that they will be provuded a pay scale of 4500-7000 and hence, they cannot
agltate on th|s issue as they had voluntary chosen'to place themselves in this
pay scale and post. Moreover, it is quite surprising to note that he appllcants had
Jomed thIS service |n the year 2002 and after a delay of 5 years that is |n ‘the
year 2007 they felt aggrieved. It is most respectfully stated that the nature of
Job and responsrblhty of those wuth whom the- applicants are seeking parrty are .

entlrely different and hence, the apphcants cannot be placed in the same

pedestal It is denied that the respondents are actmg |n an unfair and arbitrary
‘manner and are vnolatlng the provisions of: Articles 14 and 16 of the Constltutlon

of India.
I ! , =
. ol S It is most respectfully stated that aIIowmg the demands of the '

appllcant will result in puttmg the unequal with equals, which will be vrolatlve of

the provusrons of the Constitution.

: ' 3 4 ~f . That with regards to the statements made in paragraphs 4.8 to
: 4 10 of the apphcatlon the humble answering, respondent begs to state that’ the .

nature of job and responsibility of those’with whom the appllcants are seeklng

parlty are entirely different and hence, the appllcants cannot be placed on the

same pedestal \

3’,.5 >5 : That w:th regards to the statements made in paragraphs 4.11 to
4 13 of the appllcatron,,the humble answering respondent beg to deny that the
order dated 04.04.07 is arbntrary -and mechamcal It is _stated that the
'respondents have gone. in detail. on this issue and even consulted with the
Mmrstry of Flnance, Department of Expendlture However, it has not been found
:féasnble to agree to the instant proposal. '

| ; ' Further, the matter for upgradat|on of pay scale of Junior Screnttflc
ASS|stant was again referred to the Ministry of Finance, Department of
xpendnture The matter. has been exammed by the Mmrstry- of Finance and

followmg observation was made by it:
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I. Vth CPC had recommended scales of Rs. 400_0-690@/Rs -4500-

7000/Rs. 5000- 8000/Rs 5500-9000 for posts carrying minimum DR

quallfncatlons of graduate degree The post is already in the pay scale of

Rs. 4500-7000.

-

1. . Posts in Central Indian Pharmacopoela Laboratory, Gha2|abad
. were upgraded as the view. was taken that these upgradations ‘were
. broadly recommended by Vth CPC. -

III..  As per Recrwtment Rules, for the post of Junior Screntiflc Assistant

(JSA) in Regional Drugs Testing Laboratory (RDTL), - the essential

. . educational qualification for the post is Degree with Chemlstry as one of

.the subjects. However, the post of JSA in Central Indian Pharmacopoeia ,
Laboratory (CIPL) has post graduate degree as essential qualification.
Slince the essential qUalification for the post of JSA is RDTL is lower than

that of post of JSA in CIPL, the pay scale at par with. the post in CIPL
cannot be extended to the post in RDTL.

In view of the above “the proposal regardlng the upgradatlon of

!

'-payscale of JSA at RDTIL) has be/en @x&mﬁm\

‘Copy of the order in terms of observatuons
dated 27.0-9.03 is annexed hérewith ‘and

marked as Annexure 1.

3. 6 o That wnth‘regards to the statements made in paragraphs 4.13A to

4. 13C of the application, the humble answermg respondents beg to state thath

under the Central Indian Pharmacopoeia Laboratory, Ghaziabad (Class 111 and IV

posts) Recruitment Rules, 19%8g, the essential quallflcatlon for the post of JSA is. :

a post graduate degree. On the other hand the essentlal educatlonal
quallflcatuon as per the Reglonal Drugs Testing. Laboratory, Guwabhati (Group C
and 'D posts) Recruitment Rules, 2000 is that of a degree with chemustry as one
of the subject. Hence, the appllcants cannot equate themselves with that of JSA
worklng in CIPL.

o © It is further stated that the JSAs workmg in Medlcal Store Depot
\MSD) have entlrely olfferent nature of job “and. hence, the appllcants cannot

equate themselves W|th the JSAs worklng in the MSD who have the primary role

of drug testing.

. Copy of the CIPL, Ghaziabad (Class III and
> IV posts) Recruutment Rules, 19&5 and RDTL,
Guwahati (Group C land D posts) Recruitment

Rules, . 2000 '\are annexed herewith and °

_marked as Annexure -. 2 and 3

respectively.
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§7 That the’ humble answermg respondents beg to submit that it is

not feasible to give the applicants the pay scale which they are not entltled for
and thus, putting them on a higher pedestal then their colleagues. The nature of
jeb ‘per'formed by th‘e applicants is different with the nature of job being
performed by those with Whom the applicants are seeking "perity;

|

~

8 That the humble answering respondents beg to submit that the

Lo

resent appllcatlon is a blatant misuse of this Hon'ble Tribunal and deserves to
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i .
aged about 9? years, present|y worklng as the Drugs Controller General of
Indl_a, Directorate General of Health Serylces Mmlstry of Health & Family

Welfare, Government of India, Nirman Bhawan; New DeIh| 110011 do hereby

verify that the staterhehts made in paragraphs '51 3-41 cund. AFE .

are ; true | to my knowledge and belief, those made ‘in paragraphs
........ ’53 (2’50“"%@bemg matters of - records of the case are true -

to my mformatlon derived therefrom which T’ belleve to be true and the rests are

-~ my humble submussnon before the Hon'ble Trlbuna| T have not suppressed any

matenal fact before the Hon’ble Trtbunal

And I sigh this verification on the \7 2] day of No\;zw&in'sl,ZOOQ at

i .

. SIGNATURE

o - - = gR= Riw
o . . . r. SURINDER SINGH
| - iy P 9d) /Orugs Controler (i)
G T4 NINES

! : , . e Me. General of Health Services
| .. ' ‘ B . DA Bhawan, Kotla Road,
| ‘ New Delhix110002
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Ministry of Finance
\ ' 4 Department of Expenditure
a L uwahatiBend® 1 EIIIB Branch.
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| . Ministry of Health & Family Welfare may please refer ta their
5 notes on pre pages regarding upgradation of the pay scale of the post of

Junior  Scientific Assistant in  the Regional  Drugs  Testing
[Laboratory(RD'l‘L), Guwabhati from Rs. 4500-7000 to Rs. 5000-8000 w.e.f
1.1.96 at par with the post of Junior Scientific Assistant of Central Indian
Pharmacopoeia Laboratory(CIPL), Ghaziabal.

2. The matter has been examined in this Department and the
following observations are made:-

i) Vth CPC had recommended scales of Rs. 4000-6000/Rs.4500-
7000/Rs.5000-8000/Rs.5500-9000 for posts carrying minimum
DR qualifications of Graduate Degree(para 43.15 of the report).
The post is already in the pay scale of Rs. 4500-7000.

; i) Posts in CIPL were upgraded as the view was taken that these
| upgradations were broadly recommended by Vih CI’C.
iii)  As per the RRs for the post of JSA in RDTL, the essential
educational qualification for the post is Degre
as one of the subject. IHowever, the nost, . 4
Post Graduate Degree as essential qualifical Since, thef §
essential qualification for the post of JSA in RDTL is lower thand
that of the post of JSA in CIPL, the pay scale al. par with thef §
. o post in CIPL cannot be extended to the post in RD'T1.. ‘

~

U 3. In view of the above, the proposial is regretted.  The
o Administrative Ministry may defend the case properly and bring the
above indicated facts to the notice of the coutt.

4. This issues with the approval of JS(Per).

\M&
o (Manoj Sahay)
. | _ - \ Deputy Secretary to the Govt, of India

-1 EA(Health) , A '
J* Ministry of Finance(Exp.) UO No. 6//00/77— /C  dale

27 6-2008




/ ' . (Dopartmoniqfﬂcalth) : ' . e
New Dethi, the 18th June, 1985

- QS.R. 642.— In exercisa of the powers conferred by the prc;viso to article 309 of the Constitution and in ‘supersession of the -
" Contral Indian Pharmacopocia Laboratory, Ghaziabad (Class ITT and 1V posts) Recruitment Rules, 1969, in so faras they relate to the
of Junior Scientific Assistants, except as respect things done or omitted to be done before such supersession, the President hereby
makes tho following rules regulating the methodofl recruitment to the post of Junior Scientific Assistantsinthe Central Indian Phar-
macopooia Laboratory Ghaziabad, in the Directorate General of Health Services, namely :— <.
. L] )
1. Shorttitle gnd‘commencement.—- (1) Theso rules may be called the Central Indian Pharmocopdéia Laboratory, Ghaziabad (Junior
Sciedtific Assistants) Recruitment Rules, 1985. ;
(2) They shalicome into force on the date of their publication in the Official Gazette. .

- 2. Application.; These rules shall apply to the posts speciﬁéd in column 1 of the Schedule arhcxed to these rules. .

3. Nuﬁxber, classification and scale of pay.— The number of 5the said posts, their classification and tfit scale of pay attached thereto

" ghall bo as specified in columns 2 to 4 of the said Schedule. . ' , -
EE ea oy |

S B ;o . . e
imit and other qualifications..— Tho method of recruitment, ageJimit, qualifications and other matter
B 4 .

" 4. Method of recruitment, agel n ;
: mns 5 to 14F the Schedule aforesaid. )

olaing to the said postsshall boas specified incolu

s. Diéqualiﬁcation.—‘No person,— . .
(a) who has entered into of contracted 2 marriage witha person having a spouse living, or ' '
- (b) who, having a spouso living, has entered into or contracted a marriage with any person, 1

shall be eligible tor appointment to any of the said posts ¢

. Providod that the Central Government may, if satisfied that such marriage is permissible under the personal Jaw applicablo to such
person and the other party to the marriage and that thero aro oth?r grounds for so doing, exempt any, person from the opdtation of this .

i / v

6. Power to relax.3:Where the Central Government is of the opinion that it is necessary of expedient so to do, it may, by order, A

for reasons to be reqorded in writing, relax any of the provisipns bf these rules with respect to any class or category of persons.. :1
7. Sav'mg,—-Nblhing in these rules shall affect reservation, relaxation or age limit and other concessions required to be provided ;

. for candidates belonging to the Scheduted Castes, the Scheduled Tribes g{d other special categories in accordance ®ith the orders

_ jssued by the Coentral Government from time to time in this regard.

SCHEDULE

¢ Name (‘,fpost‘ No. of Classi- Scale of pay Whethat Whether Age limit for direct - Education and other
posts  fication selection  bonefits of recruitmert qualifications  required
" postor added yoars . for direct recruits
: : Non- admissible ¢t . ’ i 3
| seloction  under rule . : 1
! : post: 30 of the . .
' (Ponsion) . "
. ] Rules, 1972
1 -~ 2 3 4 ’ ‘5 ;6 7 ) ’ . 8
1. Junior Scientific *1 General Rs. 425-15-  Selection No Not exceeding 30 years. Essential : i
Assistant sSubject Central 500-EB-15- ; . (Relaxable for Govern- Master]degree in Phar- , %
(Pharmécology) ~ to vatia- Service 560-20-700. ' " ment Servants upto 35 . macology/Physiology © B
! : - tions Group'C : _ yoars in accordance with or i
depen- Non- i the instructions or-ordars  Veterinary Sciency/Phar- {2
denton Gazetted, . jssued by the Contral  macy, of a recognised -1
‘work  Non- Government.)s* University or equiva- * N

Note: The ¢rucial date-  lent. o
.for determining the- age
limit shall be:thé closing
date for receipt of appli-
cations from candidates . °
" .in India (Othor thas
those in the Andaman and
Nicobar Islands and Lakshdweep).

load. - Mini;tetial.-
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Whelberage and Period of
' educational quali- probation, -
fications prescribed ifany

lM'ethod of recruitment - In case of recruitment by If depamﬁéhtql promo- ] * Cirumstances,
whether by directrecruit- promntion/deputation/transfer’ tioncommittes existed in which UPSC
ment or by promotionor  grade from which promotion/ what is its composition isto be consulted

for thodirect by deputationftransfer, = deputation/transfer‘o be oL ! - when. making
recruitment will and percentageofthe | made . " recruitmont’
will apply in the vacanciestobe filled by '
- case of promotees -various methods . , ' .
' o
i 9 10 T : 12 . _ B . 14 _
Age ¢ No. s 2 years 50 per cent by dlrecl Promolion from Senior Labo- * Group ‘C’ Departmental Not applmblc
Qulifications : No. recruitment and 50 per’  ratory Assistant with 3 Promotion Committee
. - . cent by promotion,  years’ regular servicein thé  Composition of Depart-
i ' ! ‘failing which by direct grade, and Laboratory _memal  Promotion . .
; recruitment,’ Assistant with 8 years regu- ¢ Committes:
' lar service in the grade, 1. Director, Central
possessing  a degree In Indiaal’harmacgpoeia
e .~ ;. science. ' Laboratory, ¥
SR i ' *, "Ghaziabad= Chaim!an
! Yo ‘ . K ¥. Deputy Drugs
; ' " * Controller (India),
? : North Zone— Meniber
] ; 3. Deputy Director
E ; Administration;
‘ v Directorate General
i ! : of Health Serviees—
i i : Momber -
L ' 4. Senior Group‘A® j
. . Officor of the
; L ' Laboratory to bo
3 A : l nominated by the
¢ 2 ‘I . Dimof.—' Membﬂf. ’
no 2 3 4 s e .1 8 '
2. Junior Scientific  *1  General = Rs.425.15- ?eléction No Not excéeding 30 years.’ Essontial: .

Assistant *Subject 'Cent@l 500-EB-15. | (Relaxable for Gdvern- Masster’s degree in Phar~
gnosy to varia- Service 560-20-700, | . mant scrvants upto 35 macy/Botany of a re-
tion Group *'C’ | yearsin accordance with - cognised University or
_-depens Non- i the igstructions or orders  equivalent.
denton Gazetted, issped by, the Contral
- work _Non- Government.)
- load. Minis- S . Note: The: crucial date
“trial, : CL ' for deternfinfhg tho age
: : ’ : limit shall be the closing
dato for receipt of appli-
cations from candidates ¢ -
in India (Other than
those in the Andaman -
n . and Nicobar Islands and
- ' : *:the Lakshadweep). -
10 1 ézﬁ 12 IS = I 14
2yca'r§ 50 per cent by Dlrocl Promotion from ScmorLabo- Group ‘€’ Departmental  Not applicable

- recruitment and 50 | per
" cont by Promotnon.

. Promotion Committee :
Composition of Dopart-

ratory Assistant with, 3
yoars regular service in tha.:

failing which bydxrect grado . and Laborafory . . montal Promotion
recruitment. . - | Assistants with 8 yéirs - Committes :—
; regular service in the grade, 1. Director, Central -
: possessing a degroo in Tndian Pharmacopoeia
- Science.

~ Laboratory— Chajrmap

[y
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IS B UL ) = 1131 """"“'”~ * B
] e 2. Deputy Drugs
- o Controller (India).
North Zone— Member
! - 3. Deputy Director
"Admiriistiation, »
z . Ditiicfomtedone_x:al-
. of Health Servicese— .
. Member -
i . . 4. Senior Group ‘A’
. : Officer of the ;
'; .. \ ) Laborétory to be
B noininiated Sy the
Director—~ Member., '
A -
- ) )
]; 2. 3 T 4 5. 6 7 R 8 .
< — R L N .
Junior *10. . ‘General  Rs.425--13- Seiection No Notexceeding 30 years.  Esential :
iciufitiﬁc - *Subject .Central  500-EB-15- : (Relaxable far Govern-  Master’s degme in Che-
Assistant to varid- Service = 560-20-700, mient ‘servants upta . 35. mistry/Pharmacy/
Chémistry) | ' tion " Group *C* : - years in aecordance with Pharmaceutical Che-
ol depen- Noni: the instructionsor arder . mistry/Bio-Chemistry
© denton Gazétted® ! issued by the Oentral from a recognised
~works - Nom: Government.) University ar eqmva-
b load.  Ministerial. Note: The crucial date fent. . -
! ‘ ; ’ L far determining the age,
‘ Y7 limit shall be the closing
. ) date for receipt of appli-
AR . cations from candidates
) ’- in India (Other than. .
. ; thase the Andeman and )
: . : Nicobar Islands and ¢
. '\ " Lakshadweep.) .
Junior. *3 General  Rs.42515; Selection No “Notexceeding 30 ‘years. ‘Essential:
Ccientific *Subjeit Central’ S00-EB-15- o (Relaxable for Govern- Master's degree-in -
sistant: t0 vatia- Servied 560-20:700. ! ment-servants upto 35 Microbiology or in
Micrabiology)l tion  Group ‘C’ years in accordance with _Phatmacy/Batany/Bia-
0 7§ depens Non-- the instructionsororders . Chemistry.of a ‘recog-
| - denton Gazetted " ; issued by the -Central , nised Umvemty or
wark- Nene . Governmient.) equnvalent
load.  Ministerial. Note: The cnicial date
' ' : for determining the age ¢ *
limit shall be the closing :
date for receipt of appli.
cations frem candidates
in India (Other than
thase in the Andaman
and Nicebar Islands and
Lakshadweéep.) ‘
~
9: 10" 1t 12 13
.xN0~ -+ 12 years' -50 - per cent. by - direct Pmmouon fromSemorLabo- Group‘C'Depamnental Notapp
. recruitmentand 50 per ratory. Assistant with 3 ° Pramotion Omumltee

hﬁcat‘lons No

cent by promotion, fail-
ing: which by dlrect

" . rectuitrent.

- the-grade dnd quoratory mental motion
Assistauts iwith' 8 years'  Committes :—

", regular senuoe in thegrade 1. Director, Central-
possessmga degree in Indian Pharmacopoeia -
science. | .

years’ regular sérvice in Composmono Depirt-

i Laboratory—Chairman -
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Age: No

ualifications : No

2ye rs

- 30 per cent by direct Promotion from Seniar Labo.
recruitment and 50 per  ratory Assistant with 3
centby . promotian, - years® regulas service in the
failing which by direct  grade and . Labaratory
recruitment. Assistant " . with 8 years’
" regular service in the grade,
-passessing  a degree in
Science,

2. Deptuy Drugs
Controller (India},
North Zone—Member.

3. Deputy Director
Adminisl;ation,
Directorate General
of Health Services
—Members

4. Senior Group ‘A’
Officer of the )
Laboaratory to be .

' nominated by the
Director—Member

Group ‘C’ Dcpartmgn't'al

Promotion Committec :

Composition of the -

Departmentat Promatian

Committee -2 )

1. Director, Central
Pharmacopaeia
Labaratory,

Ghaziabad-Chairman

2. Deputy Drugs
Controller (India),
North Zane—Member °

3. Deputy Director

Administration,

Directorate General
of Health Services—
Member

4. Senior Group ‘A’ . .
Officer of the Labora- .
tary to be nominated ’

by the Director
—Member’

Not dpplicable
.
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| New Delui, the 8th December, 2000 - . 1 2 3

G.SR. 513.—In exercise of the powers conferrad 6y fhe
proviso| to article 309 of the Constitution, the President (III) Watchman Peon
hereby iimakes the following rules: regulating the methad of . . -
recruitment to. Group. ‘C' and Group D’ pasts in Resronal . (IV) Laboratory Bearer . Attendnat/Sample
Drigs Testing Laboratory, Guwabati, namely :— - ) . Opener
1. Short title and commencement.—(1) These. rules may (V) Cleaner . Attendant/Sample
be called ‘the Regional Drugs Testing Laboratory, Guwakati : Opener
(Grbup “C’ and ‘Group ‘D¢ posts) Recruitment Rules, 2000. VIV S » Safai
(2) They shall come into force on the date of their pub- VD) Sweeper _ Safaiwala
lication in. the’ Official Gazette. ‘ B T
2. Application—These rules shall apply to the posts spe- 6. Disqualifications,~—No person,—
cified ‘ifi “colum "1 6t *the -Schedule, -annexed to ‘these rules. - : .
‘3. Number of posts, classification and scale of pay.—The (a) Who has entered into or contracted a marriagé with
number of ‘the sajdl posts, their classification and the scales a person having a spouse living; or -

of. pay’ attachiéd ‘tHerdto shall bé as specified in columns 2 -
t0. 4. of the, saidi‘Sghed,q:l,c. S

4. Method of regruitment, age limit, qualifications, etc.—

(h) Who having a spouse living, has entered into or
contracted a marriage with any other persons,

The miethod ©f réctuitment, age limit, qualifications " and shall be eligible for appointment to the said posts :
other matters relating, to, the said posts shall be as specified ‘ '
In- coluimis, 5 to 14]of the said Schedule. - Provided that the Central Government may, if satisfied

that'such marriage is permissible under the personal law
applicable to such person and the other party to the marri-
age and that there are other grounds for so doing, exempt
any person from the operation of this rule. -

5. Initial constitdtion.—The persons holding on  regular

basis, on ‘thg p{agbg of - commencement of these rules. the

. posts specified in” column 2 of the Table below, shall be

redesignated,  as the nosts specified in the corresponﬁﬁng
entries in column 3 théreof and shall be deemed to have 7. Bow : v )

L vred Ny . - Fower to relax.—Where the Central Government is of

bg;n. quélg)gﬁfi:: at. lth_.e:imlpa] constitution tQ the said posts. the opinion that it is necessary or expedient 6 to do. it

may, by order and for reasoss to be recorded in writing

‘S.l\;lo. %Posf' presen‘ly hald  Post “¢ be ap’poin‘t‘;d ‘o relax any of the provisions of these rules with respect to
I “ 5 i - : 2 — = any class or category of persons,
o T o aem i C ' ! .
(T) Assi‘sitant Chemlst : ]unior JSCientif'ic A5Sisl 8. Savmg-—-Nothmg in these rules shall affect reservations,
U v - tant. relax_anon of age limit and other‘concessiong required to be
- 5 L . o provided for the Schgduled Castes, Scheduled Tribes, Ex-
(II) Lower Division Lower Division Clerk - . Servicemen, Other Backward Classes and other special cate-
Assistant ] : gories of persons in accordence with the orders issued by
pioral] the Central Qovernment from the time to time in this regard.
_ SCHEDULE
* Name of post Number of Classification . Scale of pay Whether
Lo posts, o _ selection by
i ' . o _ : ‘ meritor .
_ . N 4 selection-cum-
! seniority. or
! . : : ‘non-selection
post
i 2 3 4 R
1. Junior Scientific 4% General Central Service, ~ Rs. 4500-125-7000  Not applicabe
‘e < 3 - pp -
Assistant | (2000) Group ‘C; s '
- *Subject to -Non-Gazetted,
variation Non-Ministerial
dependent on oo
workload.




¢ e e S et =

| 7& e limit fdrd-ect‘ Tecruits )
¢ : K ~Guwahali Bench

dded years of
rvice admissible -

nengt ﬁsti‘rmn%strativeffﬁbu@ -12-
e TR » L
. 1. / .
"B Ga trv ll'. \Vg
' hether Bénefit of - Educational and other qualifications
requied for direct recruits

e " under Rule 30 of
) : , the Central Civil -
. Pension Rules, 1972.
. | 6 7 8
Essential Qualification : -

een 18 to 25 yc’zars (relaxable for Govern-
years in accordance
ders issued by the

Betw
ment ser\{ant.s_up‘Lto 40
with the instructions or or
Central Government).

Note 1 : The crucial date for determining the
age limit:shall bé the closing date for recéipt
of applications ftom candidates in India
except for Assam, Meghalaya; Arunachal
Pradesh, Mizoram, Manipur, Nagaland,
Tripura, Sikkim, Ladakh Division of Jammu

and Kashmir Stéte, Lahaul afid Spiti District
and Pangi Sub-Division of Chamba District
of Hitiachal Pradesh; the Utiian Territory of
the Andaman and Nicobar Islands or the
Union Territory of Lakshadweep.

Note 2 ¢ In case of recruitment made- through
Employment Exchange, the crucial date for
determining thel age limit shall be the last
date upto which the Employmert Exchanges
are asked to submit the names. '

. No.

Degree with Chemistry as one of the
subjects.

Désirabie Qualification :

Master’s Degree in Science with knowledge

of Drugs Analysis.

. A

RS :

Whether age andIEducationai

Period of probation,

Method of recruitrment,

whether by direct recrgifiri’e'h"t'
deputatih of absoiption and
o bé filled by various methods

or by promotion or by
percentage of the posts t

11

Qualification pre;s_crib_é__éi"* for if any
direct recruits will apply in the '
case of promotees ,
9 / ‘ 10 .
Not applzicable Two years - By 'direit recruitment.
: Note :

e o e e

i o i e e

Vacancies - caused by the incumbent  being
jon or Training or Study leave or
under - other circumstances for a duration of one
year Or more may be filled on deputation basis from
officers. of Central Government : '

away on deputat

. - : ‘.“E’ .

(@) () holdiiig analogous posts ot regular basis; or
@iy with five years régular service ‘in the scale of
- Rs. 4000—6000 or equivalent; and’

(b) posseﬁsing the 'qualiﬁbations prescribed for direct

recruits under column 8.

et e e e e e
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P in‘case of recruitment by pro.- _ '_..-.‘,..,-,wmv'tmental Promotion Comxnitﬁﬁ?@, GisctmMBtances in ;
motion or deputation or absorp- what s its composition : : which Unjon Public -
tion, grade from whic¢h promotion : Service Commission
or deputation’ or absorption to be : to be consulted in

d ' ' aking recruitment
m-a e B _ making récruitmen ®)
12 S 13 ‘ 14
) Not applicable . - S Groﬁp ‘C’ Departmenta] Promiotion Committee (for Not applicable
' } considering confirmation) :—
! I. Deputy Drugs-Controller (INDIA), Central Drugs
: Standard Control Organisation, East Zone/ —
Headquarter— Chairman. —
2. Deputy Director, Regional Drugs Testing Labo- —-
ratory, Guwahati — Member. 3.
3. Assistant Drugs Controller (INDIA), East Zone
‘—Member. o
4. An Officer from any other Central GQvernment
Office located in Guwahati — Member. - o
1 -2 | 3 - | 4 5 B
—_— : _ —_—
2. Upper Division (] 1* . General Centra] Service, R, 4000-100-6000 Selection-cum-
: (2000) GroupA ‘), ' seniority.
*Subject to Non~Gazetted, , : : N
variation Ministerial.. i
i dependent on ‘ .
; , . " workload. !
— — —t e o

Not applx:cable.
—.-"\—Hﬁ\ = i

N‘-‘h‘\' . . . L

ot applicable, -

T — , - —s
Promotion : Group ‘C*D

— e " V"‘ - - - - ) \
- No Not applicable

8

——

14

€

) partmental Promotjon Committee : Not applicable

Lower Division Clerk with eight © ], Deputy Drugs Controller (India), Central Drugs '
years regular service in the grade, . - Standard Contro] Organisation, East Zone/
Deputation ; --Headquarter — Chairman,
Officers of the Central Government : 2. Depuity Director, Regional Drugs Testing Labo-
a) (i) holding analogous p"é)sts : - ratory; Guwahati — Member.

on regular basis; or 3. Assistant Drugs Controller (India), East Zone

: —Member ‘
4
. - e
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An Officer from any
office located in Guwahati

e e
(i) with 8 years regular service 4. ther Central Government
in grade of Rs. 3050— — Member.
4590; and '

(b) )] possessing the qualifica-
tion of Matriculation; and
(@D having minimum speed of

30 words per minute in

typewriting in English or
25§ words per minute in

typewriting in Hindi. ' : ' ‘ ‘ -

e — T _‘_,_______._,,____,____,______—__
. HE 4

e -

T - o sar
| 2 3

o 1 | v .
: ‘ General Central Service, Rs. 3050-75-3950-  Not applicable.

9%
80-4590.

3. Lower Division |
Clerk. ) | (2000) Group ‘C,
' . *Sybject to Non-Gazetted,

variation Ministerial.
dependent on
work load. _ :

: —’—”—’—;—“—*‘—”“*"—"——""“'—" e e i —*“-——‘_,__—————-—""“_'_ ___.__-—————"-“"—'—‘ i

) 6 7 : ‘ . : 8 e .

Between. 18 to 25 years (relaxable for Govern- Not applicable. 1. Matriculation or equivalent. - :

i ment servants upto 40 years in accordance , 2. Minimum speed of 30 words‘p'er"minut"’ '

with the instructions!or orders issued by the in typewriting in English or 25 word

! Central Government). . per minute in typewriting in Hindi.

. Note 1: The crucial date for determining the ' ‘ '

'! age limit shall be the closing, date for receipt
of applications from candidates in India
except for Assam, Meghalaya; Arunachal
Pradésh, Mizoram, ‘Manipu, Nagaland,
Tripura, Sikkim, Ladakh Division of Jammu
‘and Kash'Lmlr State, Lahaul and Spiti District

; and Pangi Sub-Division of Chamba District

’ of Himachal Pradesh, the Union Territory

e of the Andaman arrld,Nicobar Islands or the

i Union Territory. of Lakshadweep- -

Note 2 : In case of recruitment made through
al date for

. Employmént Exchange, the cruci
determining the age limit shall be the last -

date up to which ‘he Employment Exchanges

are asked to submit the names. //_

——--_‘____-.——-—"‘——_______.’____-’"

. - . . i [ - .
11

;.9 10
R RS SR A
e - T e s
Not applicable | Two years . By direct recruitment. o
o ‘ Note : In case any post falls. vacant for more than-

one years on account of the incumbent proceeding -
on long leave, training, deputation etc., the post
will be filled on deputation basis from Officers of
Central/State Government holding analogous Posts
on regular basis and posses‘sing qualifications pres-
cribed for direct Tecruits under column 8. -

3
H
-
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scale of Rs. 2610—3540/2550—3200 or .
* equivalent; and

_ (b) possessing the qualifications and experience
-+ prescribed for direct recruits under column 8,

o e

. AL
4 0 4 1 o
o . 1 i :
12 T ) 13 Guwahat! Bench 1 e
"Not applicable " "Group ‘C’ Departmental Promotion Corﬂ'ﬁ?—f@'é‘ (o7 “ NS, Not ap
' considering confirmation) consistHmEoT T
1. Deputy Drugs Controlier (India), Central Drugs
Standard Control Organisation, East Zone/ '
S ' Headquarter— Chairman.
. ' . 2. Deputy Director, Regional Drugs Testing Labo-
: : ratory, Guwahati— Member.
. to 3. Assistant Drugs Controller (India), East Zone ‘
) . ‘, ' — Member. ' ' S
]“; - ‘ ’ 2 3 . 4 5 L _
4. Attendant/Sample o3 General Central Service  Rs. 2650-65-3300- Not applicable ]
Opener ' (2000) Group ‘D’ Non Gazet-  70-4000 : [
*Subject to ted non-Ministerial ' A
variation -
dependent on !
‘workload. - i
16 7 8 :
Between 18 to 25 yea¥s No Essential :—Matriculation (10thclass pass) -
(Relaxable for Government servants upto 40 or equivalent with Science as one of the
years in accordance with the instructions or subjects. - ‘ A
orders issuéd by the Central‘Government): Note :—Qualifications are relakdble at -
Note 1:—The crucial’ date for determining the " discretion ‘of . the competént authority
age limit shall be thc closing date for receipt in case of candidates' otherwise - well
of applications. frorh candidates in India qualified. . ;B
except for Assam, Meghalaya -Arunachal ’ Desirable :—One yéar's ekperience ds- i
Pradesh, Mizoram, Manipur, Nagaland, Attendant in a Labotatory. i
Tripura, Sikkim, Ladakh Division 6f Jammu : ' '
and Kashmir Staté,' Lahaul and Spiti Dis- 1
trict dnd Panon Sub-Division of Chamba i
Dlstnct of Himachal Pradesh, the Union :
Territory' of the Andaman and Nicobar Is-
lands or the Union Territory of Lakshadweep. i
Note 2 :=In’ case of recruitment made through -
Employment Exchange the crucial date for ’
determining the age limit shall be the last i
dateup to which the Employment Exchanges !
are asked to submit[the names. 4 :
9 10 11
Not applicable Two years \ By direct recruitment.. i
' ! Note :—Vacancies caused by the mcumbent being i
| away on deputation or training or study leave or !
under other circumstances for a duration of one (\
year or more may be filled on deputation basis P
from officers of:Central Government :— : i
(a) () holding analogous posts on regular basis; ‘g
or i
(ii) with two/four years regular service ii the g
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roup ‘I’ Departmental Promotion Committee for
< T t"ﬁ’l'mde‘rmg confirmation consisting of :—

Not apphcable

Deputy Dxrector, Regional Drugs Testing Labora-
tory Guwahati—Chairman

Assistant Drugs Controller (India) East Zone
—Member

An officer from any other Central Government

i

office located in Guwahati—Member

1] | 23

4 . ' 5

6. Safaiwala ' 1*
‘ (2000)
*Subject to
variation
dependent on
L work load.

Group ‘D’
Non-Gazetted
Nop-Mlnisterlal

‘General Central Service

Rs. 2550-55-2660-

Not applicable
.60-3200 '

—

8

Between 18 to} 25 years No

(Relaxable for|Government servants upto 40
years irt accordance with the instructions or:
orders issued by the Central Government).

Note 1:—The "crucial date for determining the
age limit shall be the closing date for receipt
of applicationis from candidates in India
except for Assam, Meghalaya, Arunachal
Pradesh, Mlzoram, Manipur, Nagaland,
Tripura, Slkklm, Ladakh Division of Jammu
and Kashmir State, Lahaul and Spiti Dis-
trict and- Pangi Sub- Division of Chamba
District of H1macha1 Pradesh, the Union
Territory of the Andaman and Nicobar
+Islands or the Union Territory of Laksha-

- dweep. |

Note.'2 :-=In case of recrultment made through
Employment; Excharige the crucial date for
determining the age limit shall be the last
date up to which the Employment Exchanges
are asked to submit the names.

The candidates should kndw how to read
and write in any Indian Language.

[
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Not [applicable Two years

By direct recryitment

123.' T s ' 13

14

Not applicable

Member

Group ‘D’ Departmental Promotion Committee for

considering confirmation consisting of :—

1. Deputy Director, Regional Drugs Testing Labora- =
_ tory, Guwahati—Chairman

2. Assistant Drugs Controller-(India) East Zone—-

Not'applicable '

3. An Officer from any Central Government office
located in Guwahati—Member

MGIPRRND—1380 H&FW/2000—I—10-1-2001—100

[F. No. A.-12018/11/98-D(DMS & PFA)]
F. K. PANDE, Under Sccy.
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IN THFE CENTRAT, ADMINISTRATIVE TRIRUNAT.
GUWAHATT BENCH: GUWAHATT

o T
Central Admmuatramre‘n
HEUE G

Q[X 70 NOV 2009 M\

uy EARED

o

In the matter of: -
O.A. No. 131/2007
Shri Arun Kumar Das and Others.

{ Baach ‘
Guwahati Bent
TFTW?: - .+« Applicants,

~

— o -Versus-

Union of India and Others,
«.. Respondents,

-And-

In the matter of; -
Reply to the additional statement

submitted by the respondent No. 1 to 3.

The above named applicants most respectfully beg to state as under: -

That in reply to the para 3.3 of the additional statement the applicants beg
to state that they have approached this Hon'ble Tribunal praving for a
direction upon the respondents to “modify/amend the column IV of the
Schedule of the Regional Drug Testing Laboratory, Guwahati (Group
and ‘LY posts) Recruitment Rules, 2000 (Annexure VI to the amended Q.A)
by deleting the scale of pay of Rs. 4,500-125-7,000 and incorporating the
scale of Rs. 5000-150-8,000/-“. Be it stated that applicants were absorbed in
the Regional Drug Testing Laboratory, Guwahati as Junior Scientific
Assistants in the scale of pay of Rs. 4,500-7000, however, having come to
learn that Junior Scientific Assistants working in other Drugs Testing
Laboratories under the same Ministry of Health and Family Welfare and
having same recruitment qualification, same duties and responsibilities are
drawing scale of Rs. 5000-150-8,000/-, applicants had approached the
authorities for upgradation of their scale of pay to Rs. 5,000-8,000/-. It is
zelevant to mention here that the Jr. Scientific Asstt. working in Central

Drug Testing Laboratory, Medical Store Organisation, Central Drugs

A5\ o Saekar
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Testing Laboratory, Chennai, Central Drugs Laboratories, tiombav -C-entrat

Drug La'boratory, Kolkata under the Ministry of Health and Family

Welfare, Govt. of India are drawing scale of pay of Rs. 5,000-8,000/- having

same recruitment qualifications and same duties and responsibilities like

the present applicants. As such non-extension of scale of pay of Rs. 5,000-
8,000/~ to the present applicants is discriminatory and attracts violation of
Article 14 of the Constitution of India. It is further stated that applicants
working under the same Ministry and having same recruitment
qualification, duties and responsibilities Iike their counterparts Jr. Scientific
Asstt. working in the above mentioned Laboratories drawing lesser scale of
pay in each and every month giving rise to recurring cause of action,

therefore delay cannot be a factor in defeating their legitimate claims,

That the applicants categorically deny the statements made in paragraph
3.4 of the additional stateﬁlent and further beg to state that the Regional
Drug Testing Laboratory, Guwahati, Medical Store Organisation, Central
Drugs Testing Laboratory, Chennai, Central Drugs Laboratories, Bombay,
Central Drug Laboratory, Kolkata are under the same Ministry of Heaith
and Family Welfare, Govt. of India. As such, the Jr. Scientific Asstt. working

" under the same Ministry having same recruitment qualification, duties and

responsibilities are entitied to the same scale of pay ie. Rs. 5,000-8,000/-
whereas the respondents have arbitrarily extended scale of pay of Rs. 4,500-
7.000/- to the present applicants. It is further stated that the respondents
have failed to distinguish the nature of job and responsibilities of the
applicants with the JSA’s working in the above mentioned Laboratories. It
is further stated that parity of pay scales are permitted when the employees
are working under the same Ministry, their recruitment qualification, duty
and responsibility are same. In the instant case applicants are seeking parity
with the scale of pay of Jr. Scientific Assistants working under the same
Ministty having same recruitment qualification and duties and
responsibilities. 1t is evident from the Central Drug Testing Labnmtorv
Chennai (Junior Scientific Assistant) Recruitment Rules, 2001 that the Jr.

Scientific Asstt. having same recruitment qualification Iike the present

applicants ie. Degree in Chemistry have been granted scale of pay of Rs.

5,000-150-8,000/-. Similarly, Central Drugs Laboratory, Bombay ( Group ‘7

4!
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and ‘D’ posts) Recruitment Rules, 1992 provides Rs. 1,400-2300 (revised Rs.
5000-150-8000) to the JSA having same recruitment qualification like the
present applicants. In this connection applicants like to mention one

advertisement published in Employment News (27 Sep’-30° Oct) 2008 for

filling up of post of Jr. Scientific Assistant in Central Drug Laboratories

against the scale of pay of Rs. 5000-8000/- having qualification of a degree
in Science with Chemistry as one subject. Therefore it is evident that the
Ministry of Health and Family Welfare arbitrarily denying the scale of pay
of Rs. 5000-8000/- to the present applicants which attracts violation of
Article 14 of the Constitution of India. Therefore the Hon'bie Court be

- pleased to direct the respondent to provide scale of pay of Rs. 5000-8000/-

to the present applicants with arrear monetary benefits.

Copy of the extract from Central Drugs Laboratory, Bombay

:Central Administrative Tribunad

{Group ‘T’ and ‘I posts) Recruitment Rules, 1992, Centrai

weTEiE A
Drug Testing Laboratory, Chennai (Junior Scientific Assistant)
20 NOV 2009 ; Recruitment Rules, 2001, advertisement published in

Guwahati Bench

Employment News (27 Sep’-30 QOct) 2008 are enciosed

THTER RT3 herewith and marked as Annexure- XVI, XVII and XVIII
respectively.
3. That the applicants categorically deny the statements made in para 3.5 of

the additional statement and further beg to state that the Ministry of
Finance while issued the impugned letter dated 27.06.2008 has lost sight of
the CCS (Revised Pay) Rules, 1997 wherein Jr. Scientific Assistants working
under the Ministry of Health and Family Welfare have been granted scale

recommended as follows:-

“43.15 Direct entry grade for graduates, etc.- Presently, incumbents .

of a large number of posts requiring qualifications of ordinary
(Graduation or a three year Diploma course in engineering, fine art,
etc. are in different scales ie. Rs. 1,200-2,040. Rs. 1,400-2,300, Rs.
1400-2,600, Rs. 1.600-2,660 and Rs. 1,640-2,900. In order to bring

about improvement, it is proposed to induct entrants to the posts

,gg;mo XKy SNLKNL
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requiring graduation, three year diploma course etc., as minimum

entry qualification in the scale of pay of Rs. 1,400-2,300, Rs. 1,600-
2,660 and Rs. 1,640-2900. Most of the Funior Engineers, Junior
Scientific Assistants, Technical Assistants, Investigators, etc. who are
presently distributed in these different scales will be benefited by
this measure of rationalization. However, there may still be some
.exceptional cases where this improvement has not been effected.
This has been due to various factors like job content, skill

requirements, inter se horizontal and vertical relativities, etc.”

It is evident from the para 43.15 of the recommendation of the Vith
CPC that it has never recommended scale of pay of Rs. 4,500-7,000 to the Jr.
Scientific Assistants, more particularly to the department of Regional Drug
Testing Laboratories, Guwahati where the present applicants are working.
Rather foliowing that recommendation of the Vth CPC, the scale of pay

anted to the Jr. Scientific Assistant in the Revised Pay Rule, 1997 as

g

foliows:

27 Jr. Scientific Asstt, 1,400-40-1,800-50-2,300  5,000-150-8000  69.56”

Therefore, the letter dated 27.06.2008 is contrary to the statutory
Revised Pay Rule, 1997, as such the said letter is misleading to the Hon'ble
Tribunal and the same is liable to be set aside and quashed.

It is further stated that when a pay scale ie, Rs. 5,000-8000 has heen
specifically attached to the Jr. Scientific Asstts. by the Revised Pay Rule,
1997 in that event there requires no misleading clarification from the
Ministry of Finance to pay the said scales to all the Jr. Scientific Assistants
working under the Ministry of Health and Family Welfare. Tt is further
stated that the RDTL, Guwahti during adoption of the scale of pay from the
Revised Pay Rules, 1997 has been wrongly choosen the scale of pay of Rs.
4,500-7000/- for the Junior Scientific Assistants in column IV of the
Schedule of the Regional Drug Testing Laboratory, Guwahati (Group '’
and ‘IY posts) Recruitment Rules, 2000,

Copy of the extract from Recommendation of Fifth CPC and
the extract from Revised Pay Rules, 1997 are annexed

herewith and marked as Annexure- XIX and XX respectively.

Azvote For Speare
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That with regard to the statements made in paragraph 3.6 of the additional

statement, the applicants beg to state that the respondents very tactfully
compared the recruitment qualification of the JSA working in CIPL,
(saziabad with that of the present applicant whereas the respondents are
silent regarding educational qualification and scale of pay granted to the
JSAs working in other Drug Testing Laboratories like Drugs Testing
Laboratory, Chennai, Central Drugs Laboratories, Bombay, Central Drug
Laboratory, Kolkata etc. who are under the same M1mstw and having the

same educational qualification like the present applicants have been

granted scale of pay of Rs. 5,000-8,000/-, It is further stated that none of the.

Junior Scientific Asstts. working in any of the Drug Testing Laboratories
under the Ministry of Health and Family Weifares have been provided with
the scale of pay of Rs. 4,500-7000/- as provided to the present applicants.

As such the present applicants are also entitled to the scale of pay of Rs.

5,000-8,000/- and the scale of pay of Rs. 4,500-7000/- granted to the JSA of

RDTL, Guwahati is arbitrary and illegal.

Tbat the applicants categorically deny the statement made in para 3.7 of the
additional written statement and further beg to state that they are entitled
to pay scale of Rs. 5,000-8,000/- instead of Rs. Rs. 4,500-125-7,000 for the
reasons as discussed in preceeding paragraphs. Moreover, it is categorically
submitted that the applicants are working the same duties and
responsibilities as their counterparts are doing in other Drug Testing
Laboratories under the Ministry of Health and Family Welfare. As such the
Hon'ble Tribunal be pleased to direct the respondents to modify /amend
the column IV of the Schedule of the Regional Drug Testing Laboratory,
Guwahati (Group ‘C” and ‘T posts) Recruitment Rules, 2000 (Annexure Vi
to the amended O.A) by deleting the scale of pay of Rs. 4,500-125-7,000 and
incorporating the scale of Rs. 5000-150-8,000/-,

2ob e S



VERIFICATION

1, Shri Dilpi Kumar Sarkar, aged about _'25_'_ years, presently
working as Junior Scientific Assistant in the Regional Drug Testing
Laboratory, Six mile, Khanapara, Guwahati-37, applicant No. 3 in the
instant application, duly authorized by the others to verify the
statements made in the reply to the additional statement, do hereby
verify that the statements made in Paragraph 1 to 7 are true to my

inowledge and I have not suppressed any material fact.

And 1 sign this verification on this the [ éﬁf’\ day of November 2009,

)@&»,’;Y, “ﬂm Cretem.
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b GSR. 510.1n exercise of (he Powers, conferred hy (he : :
fo PHoviso to articly 399 of the Constitution, the Prealdent hereby fb) who having 2 SPOuse living, hag entered into  of oy
T Ihakes the ollowing nilc's re ln‘lmg !hc' method of reeryiy. Contracléd g marriage with any person; s
L INCHE (0 certain Group ‘C* g GJOUp_D POsts in the Ceatral
A% Drups, Laboratory, Bombay, under the Dir
oyt =98 Health Services, namely ;. . R

¢ctorate General

L. Shory titte and commencemcnr:-—-(l) Thes
be ealied (e Central Drugs Laboralory, Bomba
and Group ‘p? posts) Recruitmcnt Rules, 1992,

i e rules may
i Y (Group ‘¢
;

2)

; (2) They shapt conie jntg
1 bublication |

force ap
on in tho Officia) Gazet

the date of their .
fo.

shall ¢ eligible for appointment to any of the said posts: '

Provided that (he
such marringe jg
to such’ persog and the other
tbete .are other frounds for
om the operation

Central Gov

ey ernment may,
permissible yp,

der the persona
party (o the m

60 downg,
of this ryle,

R t
if satisfied that :
! Iaw applicadlo
urriage and thag
eXempt any person !

cre the Cenira) Governmeny 13 of

is hecesary or expedient 50 10 do, i may,
. ' order, foc reasong 18 be récorded In wiiting, relax any of
2 Number of Posts, clagsification and scales of Pay—The . the pravisions of thege rules with Yespect 1o any clags of cate-
Munber of ‘the gqig posts, their classification apg the scales * eory of persons,
oL pay atinched thereto shal) be ns fpecified in columung 2 to , i
4 0f (he Sehedule anhoxed {o (hege Tules, 6. Saving.—Nc:hing it these ryles shall affect reservations,
relaxation of age limit apd other concessiong required fo be
3. Mothod of recruitment, age limit apg other qualifications brovidzd for the Schcdulec[ Castes, the Scheduled Tribes, Ex.
cle~-The method of 1ectuitment, o tho kaid posts age fimir, fetvicemen and “other Special categories ‘of persons in sccor-
Gualifications and oher matlers: relating (herero shall be ag dance with the orders issued by the Central Government from
tpecified in columng 510 14 of the said Schedyle ) lime to time in this regard,
- . , .

—
Name of post

-Number of posts

v o

SCHEDULE - - o

Classification

Whether
selection post
ot non-selection

]
post i
A - . — ——— — — ————— '
3 : . 4 5 1
R —— ) 1de e —— e : — L
1 Junior Scientific Assistant) 15+ (1992) General ,Ccngral Rs. 14002309 Selcctyon '
Assistant Sample Warden, *Subject to . Service, Group‘ct, ~ i
T variation dependent Non-Gazetted, . |
on Work-load Non-Minislc:-ink o !
e S e I ——— —— |
18

o o
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7 Promotion :

. The Departmenital Senior Laboratory Assistants \yi\h 3
,* years regular service in the grade will also be considered

* and in case they are sclected for appointment to the
* post, the same shall be deemed to have been filled by
: ‘promotion. e
Note: .
~ (1) The Departmental officials in the feeder category
, - who are in ditect line of promotion shall not be eli-
"gible for consideration for appointment on depu-
'+~ tation/contract.
- (2) The period of deputation including petiod of depu-
tation in another ex-cadre post, held immediately
, preceding  this appointment, in the same or some
. . 'other organisation/department of the Central

ot

"+ Government, shall odinarily not exceed 3 years.
if a Depattmental Promotional Committee exists whatisits, .. Circumstances in which Union Public Service
composition . ' Commission is to be consulted in  making

-7 - recruitment
13 ) 14
Group ‘C’ D.P.C. for considering confirmation consisting of & o Not applicable,
1. Director, Central Drugs Laboratory, Bombay—~—Chairman -
2. Deputy Drugs ControMer (India), Central Drugs Standard
Control Organisation, Bombay-—~Member. .
Senior Scientific Officer-1, Central’Drugs Laboratory-—Member
| —- 2 ‘3 4 s
2. Animal House 1* General Central Rs. 1400-2300 Not applicable -
_ Techniciun (1992) Service, Group ‘C’,
Yo *Subject to variation Non-Gazetted,
dependent on work-  Non-Ministerial
load. - ‘
¢ 1 . §. 9
No 18 to 25 years ' Bachelor in Pharmacy/Phar- © Notapplicable
(Relaxable for Government ser-: macology/B.Sc.(Biology)/
vants upto 35 years in accor- Bachelor of Seience (Veteri-
donce with the instructions and  nary), B.Sc (Microbiology)
orders issued by the Central of & recognised University or -
Government. . equivalent, o .
Note : The crucial date for de- oo S
termining the age limit shall by ‘
the closing date for recoipt of T
applications from candidates in B
India (and not the closing dato | !
proscribed for those in Assam. ' .
Méghalaya, Arunachal Pradesh, !
Mizoram, Manipur, Nagaland,
Tripua, Sikkim, Ladakh Divi- ' ,
sion of Jaromu and Kashmir . | ' .
State, Lahaul and Spiti district .
and Pangl  Sub-division of ,
Chamba district of Himachal | .‘
Pradesh, the Andaman, and o -
Nicobar Island or Lakshudwaep) Lt
5
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NOTIRCATION oo

_ NewDelhi. the 16th April, 2001 .. . T
-G.S.R. 241.—~In'exercise of the powers conferred by
thic praviso to axticle 309 of the Constitution, the President -
herchy miikes the iollowmg rules régutating the method of
tecnitment 10 the ‘post of Jynlog Scientific Assigtant,
Central'Drigs Testinig Laboratory, Chennai under the
Directorate General of Health Scrvices namely :—

1. Sherttitle andcammcnccmem ~~1) Theserules -
‘may be called-the ‘Central Drugs Testing Laboratory,”

Chcnnm (Jumor Sc;cnuﬁc Assxst:mt) Rccruntmmt Rulcs,
2001,

(2) They slmll come, into Ior(.c on the date of their

. publicatidr in the Qfficial Gazette.. |

2. Numberof posts,\,iasuncmon and 9ctuccf pay.—~ -
The numbcr of the said posts, its.classification and the
scale .of pay attached thercto shall be as: spcciﬁed in....
colrnng:2 to. 4 of the Schedule anncxed heret.

3. Mcthad of recruitment, age limit- and other
qualifications, cte. ;*—The method of recrtuitment, age Limit,
quuhﬁcntmnp and-other matters rclating to the said post

shall be ag spccxﬁcd in columag.5 to 14 of Tthe said
§c.hedu|c

Uw. ¥. W, s uf’em
-4, quuahr cation.—Na person—
(a). who has entered into or contracted a marriage
‘with a person having a spouss living: or
(b) who, having a spouse living, has entered into or
contratted o martiage with any other perwon.

s shail be eligible for appointment to the said post :

. Provided. that the Central Government may, if
satisficd that such marriage i$ permissible under the
personal law apphcnblc to such person and the other party

10 the roarriage and that there are other. grounds for so -
. doing, excmpt any person from the operation of this rule.

5. Power to redax.—Whert the Catral Ggvernment
is of the opinion that it is necessary ot cxpodxcm so lodo,
it may, by order, and for reasons to be recored in writing,

- reiex any of the provisions of these rules with respect to
any class or category of persons.

6. Saving.—Nothing in these rules shall affect
reservation, relaxation of age limit and other concessions
required to be provided for Scheguled Castes, Scheduled

" - Tribes, Other Backward Classes, Ex-servicemen and other .

special categories df persons in accordance with the orders
" issucd by the Central Government from time to tini in this
rcgard .

Nameof post s_v-,._-' } ’ "Nﬁn{bcrof posts - Classification Scale of pay
i S ) ' 7 3 - 3
Junior Scientific. . - : v S Genernl Central Service RS, 5000-150-
Assistant *Subject 6 variation dcpcn- Group 'C* Non. “ 8000 -
denton warkioad. ' Gazetted. Non-Ministerial

Whether sclection by merit or selection | Agelimit for Direct Recruits
I ot N .

cum-seniority or non-seleclion-post =

, L admissiblc under rule 30 of the Central
R . T Civil Senvice (Pension) Rukes 1972
3 . . 6 . : 7
Not applicable. - ' ‘ Upto3Qyears. Not applicable
' o (Relaxable for Governmeat

~ v - servants uplo 5 yearS in- +
: ' accordance with u\c mslmc-
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tions or-ordcrs issucd by the ¢ ey .
Central Gmtmmcm) '

. Note :—Thé crucidl dqtc for de-

{cemining thc age limit shalibe .
tha closing dnte for receipt of

me ati moth
3

Central Administrative Tribuni

i
| ‘applications frori candidatesin —— e
. India and nol the tlosing date
v ' * prescribed for those in Assam, !
b, Meghunlaya, Annnchal Pradesh, . !
. ‘ Mizorath, Manipur, Nagaland; =
- A “Tripura, Sikkim, Ladakh Divi- :
sion of Jaramu and Kasmir State, S
. ‘ Lahaul and Spiti District, and '
e " Pangt Sub-Division of Chamba J
C ' ] . District of Himachal Pradesh, . 7
coh [ “Andaman and \héobar.lslands . ‘ |
. . or Lnksbadwcq)) ' ’ ‘
Educational and other ' ththz:r.age and edu- Period of . .=Mdhodof recruitment, \\hahcrbydum rccruu- .
qualifications mquired ‘.cmional'qnmliﬁcatinns probatim;., ment ot by promotion or by dcpmanon ‘or dbsorpe
l'ordnroct recrults .+ prescribed fordirect®  ifany tion and percentage of thc V\canctcs lo bc filled by
Mt rocruits will applyin T UL -vanousmethods
' i the clise of pmmoicm :
. ' 9. L 10
“Hesential ;! ] Not 1plec1blc Two years l<x)%By direct recnniment.” o
vADCgteclryChcmis'lr‘y'\')iz'« B , " * Notc: Vacancies catised by the incumbeit being -
Nnrmacyor Midm\noldgy e ' ‘ + .+ awnyon deputation, or lang illngss of study lea- X
of Bnéchcnusttyo:’i‘lmfma- e i e, \cmnnderothercimmlmcu for a duration of !
chiittcal Chcritistry o vt oL one year or more may be filled on deputation frém i
lenlrecogmzcd*oyaUmv, T M Oiﬁoersometraletmmmu SmteGmcm- ~.}
sity. - e ‘ment ' '
. L et e e (@) () holdmganalogouspostsoure&ularbasts ot . ;
" | L (n) mmﬁveycantcgularscrviccmpostsmlhc |
W% 0. . scaleofRs:45007000,and . i
L e () Posscssingmcqualiﬁcamn andempeximcekm: :
; . O L scnbedfordlrectrecrmtsmdcr Colmnn&“ {
‘Incase of recrujunent by promotion/ U—Dcpmlnmml Pmmotlon Cmnnmoccx:sls '()imnmm}mocs in which ;
deputittion/absétplion gendes from * - whitis its commhdon " Union Publit Service: .
‘which promotion/dcputaquabsorp- , o Commisdiont: is 10 be con- ' 1
“tobgmade. S, sulted mmahngmnnl-
! ) 1 -‘\ . . mmt B -
Q. ' B T
_ Notapplicable ~ v Gmup PmotmnCmnnnttee Not applicable - .
' o I O , consasnng‘ofmefoﬂong — A , o !
PR - l Director, Central D‘mgs'n’:shngl,abomto:)
T ' C{mmr—-—(:hmmm o .
; T 2. Assistant Direcior énnmmosog)) Lcnlml Drugs Mmg : :
SEERCE ");. .. Laboratory. Chennai— Mombet ! !
v -3 AssxshmDtrcctﬁ!(Bac\cnology)(‘cmml Dmgs Testing. }
" . Laboratory, Chemxaﬂdcmixr %
' Y14 Assistant Drugs { Controller” (lndxa) Central Drugs ' .
RS Standnrd(,omrol Ormmsmion. Port Office, Chennai- -Member. !
. . . | No. A. 12018/2/')8 -D} )
: ‘ " . F K PANDF. Under Sexy.
MOWRRND 1218 (1AFW/2001 -100 o ‘
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-.Pmmudon Jumor Sacmlﬁc Amstam i 1h¢ scale of pay of .- i

""5000-8000‘_w1m sxx ym rcgular smnce mthcgmdc:md 4
oiscssing‘a’ depree in Badterioldgy * or. “Micro-bidlogy. or. TR

Kiarmacy or. Physiology o, Chieattuiiy, ax’ Phatinacogtioal 1" 7 |

.qtiéxnxstxyotakwogmspd Umvunigymﬂqmvtlan . e %

ot m)mmmmmmmmpm@ ’
suvjpcaxebungconxidued forproxmnun,thar sauoxswould

f&y s::mm eors i, half of suck q\nufymgf\ .
thibiliiy setvice 8t o ;Zm,\wwfyﬁu fosd “And Bave’ i
StconsStully chipleted thedr proviticn i;&iodforpmmmmamo AT
ext’ hipghet gfadg mz’fn'g with ‘{hels, J(cgn,otq who quve: almd
gwmplmdmch&nahfyﬁis/mm Y Bdrie i -4

ety crr' n ihe, gr: :
o appohurfxem thbrcto oh Lfcmw banis m‘thq ncalauf ny
: "o!' Rs SOGO-SO‘QO of Bduiv it

; -,J’Bmd\cmstryo: cgimusxrror °lxyuology0r?harmaqd¢ SERCIEE
EReplie UntesiarBguiialont, S o
(n) "OheYear s Expiicatis 1 Restarch or Amhﬁtal W&u o
(I]) The Departmerital Officery in The Feedcr(faibgmy who arei .
: "mmmhnemltmrhe mmbleﬁ?cnnmﬂcmmhfmmlmmn
thp‘mauon T R -
‘ . . Sy . ‘huuhxly deputationiyl xlull not bc chf;xbh: fm Cmtsul:muon for
I DAETEN SRR & ST RN apponnmcmbypxmnoum .
ot ; P S (Paded efquanm/Conuacuncmdmg mcpmod of dep\n:nion/
- : ‘contiact inf ariollier ex:cailfe postheldmunodtatclvprocedmgtlus
Y appointiment mthtsﬁmcmmahh Ofmmrméhll)epmmcm
.., of thio Ceutral Qdvemnmaont shixtf urdinarily not exceed three years,
"o L The maximom ago-hnuubmppomlmembxdcpumum (mcludms
( shon crm cmact) shall be not emoudmg 56 years aé on’ uw
i dogng date of receipt of applications.} .-
GMp B nq.mmnmrmotm Commec (ror C(mddedng
; 'Mﬁxdﬂcmﬁmhm) - ; 3
: Drogs Controller (lndm) : -——-(‘Jninmn
", Directdr, Central Druyc
- Tating Laboratory Chomni ‘ . —Maber
3. Dcputv Directot ACLMmdmnon (Dxugﬁ) —Mantcr
"""4.."- Deputy Drugs Controtlet’ (ndia) . | ' —Mombet ,
" Consultation with Umon Pubhc Scxvioc (‘ommnmﬂn
. o .necessary while appointing an Oﬂ“m on deputation

)

14 Cucmustances n whxcb Union Pubhc
Scrvme Corlithiksion to bo clngulind
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oo '." ",,."’.,. ' ’ . a ' . ] ;
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In CXCTGise. of the pUWcrs confcrreaby\me proymo lonmclc 309 of the (‘onsmuhon the Pmidcn
hcrcby avaken tho fotlowing rules rcgulmmg the mcﬂtdd of rtcmumem tothe post of Senlor Scientific Assistant in th-
+Cratril Dmgs Tcsting Labbi‘atory, Chcmmi nzm:ly w

S M, Slnnrﬂmb ‘ind cons nctmmt -—(l) ’I‘hcsa mlcs m'\y bc called 1hc Central Dmgq Tcstmg Labomtm
§ Cl;émml ScuiorSclcnUﬁt Asgistint; Rt.cnhtmm Ruics, 2004, ‘
Sy ’lhcy still comcmto lomduuheQntcoruxoim\xhncmion mmec)mml Garette.
o 2, Numberofpost, C}assif'\" on.: ax
. g:__‘eof pay, :maqhbdiber" 10,1 ,ml

'

) agd scile of -payi—~The number of the said post, its classification and thc
xﬁcd in oolumns 2 0 4 ‘of the Schedute anncxed hcrcto

hq 'has emeredhmo or cohtracwd a mamage mth d person. havmg 2 spouse lmng, or
(li) & 1.6110 #

L h;Mk\g # sp?usc hving, has cered mto or commctcd o m;mm;,e svith any other per%on,
shall bc clig,nble ror appomlmem to thc smd posl e ’
Coae . ¥

am) icabté ld Sl perbon dnd {hd othcr parlyw thc mamagt umhhat ihereare othu grmmds for such doing, exempt any
pctson from thc Opctanon oftlus mlc

X kN Powm’ 10 réla! —-Whem &I\c leral’Gosgmmmﬁ is cf the apinion lhm itis nccessary or cxpcdxcnt so todo;
it mav, bv ordér, bnd Tt rensons 1o be recorded iy Wdtmr. in consulfhtion with Unon Public Service Commisslon retax any
uf (hc pwvlmunﬁ ‘of - lhuses rules with wripoct to xmy closs or citegory of persons.

o 6. Snving,-—Nothmg i U)m ruld shall afﬁact@cwauon. relaxation of age limit and other concessions
. Tequi

othcr spocial cmegoncs o[ pcrsons)m nccordtmcc mth thc ordcrs i&suod by lhc Ccmral Goves nmcm from tine to. hme in
uusrdg:md P .

-. (

_ R scmmmc.
A-"l N'ﬂncof post = e s ScumtScmmﬁc Assistant
L Nmuberorpom R m‘(zoos)
PRI .. ...}l ASubject o variation dependent on workload.
L .,3_:'Clas51ﬁcauon LT e 'I;’.‘: General. Central Sexvice, Grontp ‘B’, Non-Cazetied, Non-Ministorial:
S04 Scaleofpay 40 L L. Gl Re6500200-10500
, ‘S}:Wlwn\cr relection by mérit or. .. " .: Not Applicablo
-, sclection cum: ‘aullumyur - . L
~ .. Nong bclcc(ionl’os( ;-' .'. B
e Arclnmlfm dlmclrbcmlls ! o ' Not applicable
T -'~‘7.'L.Whelhcr bondfit of added years of sorvxoe I+ Notapplicable -
_ © “adinigsible under Ruls 30 of the Ceritral- =~ .~ *7
L 'I.’z'b,»‘:"-ClVllSuVlub(P&:ﬂSlon)Rnles,'lW?. T }
. 8 Bducational aid othct qualification " Mot applicablc : i
.:‘.'~'.~~.f,-rcqmrcdfordiroclromlmnmn : D _ : y
-9, Wl\cmcrngcmndl.d(muon Qualjﬁ- . : Notapplicible . . oL '
" cation Piescribed for Dircet Recrnits © « + . - = '
w1l|applymthcmscofpmmotccs - R
10, Period of probation. Ifany . - . ;. Two years
11. Method of Recruitment whethet by Dxroa'v : . Promotion failing which by Deputation including short-term
n Rcermtmetm Oxbmemotufnorby - contract.

RS Dcpmauon/Absorpuon a.ndtpcrocntagc
v Of the posts to be filled hy vatious
- methods - .

-I*rovnded ‘it the Céntral Guvcmniznt miay, if sahsﬁcd that such mrmgc is pcnmssnble under the personal law

ri:d tobis pxcvxded -for. thie Schqdulod Castm,sSchodxﬂdd Tribés, Other Backawark Comimumitics, -Ex-Sefvicernen and -

L
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SWAMY’S —FIFFTH PAY COMMISSION REPORT

s4

in the scale of Rs. 1,400-2,600. On the other hand, the biue collar wprkers:
ed category of Rs. 95041,500.

Guwahg

AnnenorE - X3

GENERAL RECOMMENDATIONS ON PAY STRUCTURE
A5.15 Diirect entry grade for graduates, etc.—Presently, incumbents
off 2 farge rmmber of posts requiring qualifications of ordinary Graduation
L2 HEE ez course in engineering, fine art, etc., are in different

135

in subordinzte offices moved from the skill

to highly ski¥led II (Rs. 1,200-1,800), then to highly skilied I {Rs. 173205
2,040) and then to Mastercraftsman (Rs. 1,400-2,300).

' 43.8 In order to alleviate this sense of grievance, we have, as a first
measure, decided to merge the grades of Highly skilled [ and 11 into one.

scale of Rs. 1.320-2,040.

43.9 We have also tried to improve the promotion prospects of_

artisans in gafence establishments by suggesting a more favourable inter-
grade ratio for them. An inter-grade ratioc has also been recommended

for technical supervisors, with the same objective in mind.

43.10 A general improvement of the pay scaies of technical
supervisors hsu aiso been suggested on the basis of their enry qualification
of diploma i different disciplines of engineering. All of them would thus
be upgraded ~om Rs. 1,400-2,300 to Rs. 1,600-2,660 in present terms.

IMPROYEMENTS PROPOSED AT CERTAIN LEVELS

43.'1.1 V(}mup_ ‘i)" scales.—In the proposed revised scales pf pay,
certain improyements have been ‘effecied at some levels. Earlier, the

difference in pa X

at the rate of Ks. 25-each. In the revised scales, on the analogy of the

pre-revised mi~ima, the differences between these Group™D" scales should

have been at tze rate of Rs. 80 or so. However, the differenca contemplated
< in the proposad revised pay is Rs. 110 and Rs. 100 respectively,

. : 43.12 Four grade structure.—In the pre-
_only two_grads for Group ‘D’ staff, i.e., Rs. 750-940 and Rs. 775-1,150.
But in the cont=mplated Assured Career Progression Scherze, Group ‘D’
siaff have bem ‘given a four-grade structure viz., Rs. 2,440-3,200,
Rs. 2,550-3,843, Rs: 2,650-4,000 and Rs. 2,750-4,400. We have also
dropped the peforative designations of ‘‘khalasi’’ and “‘unskilled worker’’
and ere instead mentioning the artisan in the scale of pay of Rs. 750-940

by the more grzceful appellation of “‘Shramik™.

¥ between the minima of the three Group *D’ scales was -

revised pay sczles, there were

é
3
B

" gratificarioze -

|- &337 Peyst Group ‘A’ entry level.,

scew; e Ris. 1,200-2,040, Rs. 1,400-2,300, Rs. 1,400-2,600, Rs. 1,600-
2,550 and Rs. 1,640-2,900. In order to bring about improvement, it is
CITYY trants to the posts requiring graduation, three year
dipwoma coorse, exc., as minimum entry qualification in the scale of
Kz 'z 400-2 B0, Rs. 1,600-2,660 and Rs. 1,640-2,900. Most of the Junior
Exczmeers, Femiior Scientific Assistants, Technical Assistants, Investigators,

ar= resently distributed in these different scales will be benefited

= WHO
oy 1 meanmre: of ra2tionalization. However, there may stiil be some excep-
HCIm2: cases wiiere this improvement has not been effected. This has beer ‘

1> yanomss facorsiike job content, skill requirements, /nfer se hon-

ZrrEr g 3LITUCEE Telativities, etc.
4£3.16 Dareect estry grade for Engiueering gradustes, postgraduates
Caxe i~ Thw sczlas of Rs, 2,000-3,200 and Rs. 2,000-3,500 are proposed
ic e omerged Imto Rs. 2,000-3,500. This scale has been identified as direct
==y zrzde Sov degree holders in Engineering and law, Postgraduates in
=Ty oiner sehneecrs, Chartered Accountants, Cost and Works Accountants,
=zl However, <there may sill be cases where posts requiring any of the
aboves JuaFFeations have still been continued in scales like Rs. 1,600-2,660
or Fiz. 1,690-Z:900. This is due to the fact that apart from recruitment
otner factors like job content, skill requirements, -inter se . © -
norZromial zme vertical relativities, etc., have also been taken intc conside- .
T2err I the demermination of pay scales for various posts. In certain-cases, L
upnTEsation- i ihe seale of Rs., 2,000-3,500_would result in a’‘quantum- - "
Jumm over 2 ex 3 imermediate scales, which has been generally avoided, - Co
i eed for not unduly 'disturbing existing -relativities. . '

asEriine In view the n
—In the wake of the recent spurt -
¢ sector executives; the entry inio

s AV R . e - are————

" i Ties pay-paccmges of private and publi
zmen: at Group ‘A’ level has become least attractive for

Temprral €

Drigm: young se=pple. With 2 view to reversing this trend and to attract
e e talers amo Government, the pay scale at the starting stage of Group
“A” services hawitheen hiked up. In the normal course, the starting pay at

Jucrioe Time Seziie would have been around Rs. 7,000, Instead, it has been

......

43.13 Increased span.=—In the proposed sceles, the span of alf the
Group ‘D’ scaies has been inc,r,eascd.;.,ln the four scales- mentioned-above;
"~ “the span has peen increased by 4 years, 3 years, 4 years and 13 years
respectively. This has been consciously done to reduce the stagnation
presently being faced by Group ‘D’ staff. The contemplated ACH
coupled with tte increase-in-the spant of Group “D’ scales will certainly
help in reducins the stagnation amongst Group ‘D’ emplovees.
43.14 Marric entry posts.—Pay scales of POSts requiring recruitment
&i‘gficaticns o Matriculation, I.T.I zertificate, €ic., have been ratiopa-
Lzod-and’they =t proposed to be placed as far as possible in the scale
~-of 5. 950-1,5(¢ which is being replaced by the scale of Rs. 3,050-4,590.

whe

ACP Scheme

T o

- T=+¥3me scale remges between 1.64% to 3.

LT T, SN T I

4338 Incr=ment in per cent terms.—The increment inthe proposed

44% with reference to the

T of the scales and from 1.42% to 3.32% with refersnce to the
Ine=w 4% the scmiiss, The increment of Rs. 40 at the lowest point of
% of the minimum of the scale at

iz, 234D 40 3 U0 works out to 1.64
===, 2250 and ¥ .22 of the mean of the same scale at Rs. 2,820. The
oremmer of Rz 2373 in o the scale of Rs, 8,000-275-13,500 works out to

Z.22% o the ~Fmimuem of the scale at.Rs, 8,000.
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; 0. Jr. Fishery Scicntist 2,000-60-2,300-75-3,200-100-3,500  7,500-250-12,
! y 10, Jr. Fishery Sc o
] XIV. MINISTRY OF HEALTH & FAMILY WELFARE ) g
i . * . Y
. . . . e
) Nutrition and lodine Deficiency Cell ) ’ 5.000-150-8,000 69.11 <
R L 1. Technical Assistant/Junior Investigator 1,400-40-1,800-50-2,300 : ' (ln
1 Prevention of Food Adulteration Division . 00-502.300 5.000-150-8,000 6914 8 .
B ’ ) 2. Technical Asstt./Food lnspecior 1.400-40-1,800-50-2, ;’B’
4 - ’ R » . ’
. - Al India Institute of Hygiene and Public Health, Kolkata . . 75 3 200 8,(00-275-13,500 69.22 !:1
e 3. Rural Medical Office? of Health Q’mzi';ﬁ:?s:s‘zm ‘8:000_275_13.500 69.22 r{x;‘,’
,4 4. Ficld Instructor (Medical) 2.000450.2‘300‘75-3.200- 8.000-275-13.500 69.22 ul
: o o g Mediel Offier (VD) 2000602 30075200 * 8,000275-13,580 22 3
o . Asstt. Bacteriologist PO o, 000.975. 69.22
b ; Rescareh Asse Dtedican 2,000-60-2,300-75-3,200 8,000-275 :izgg 69.22 z
g . A . 2,000-60-2,300-75-3.200 8.000-275-13, 69.22 =
1 8. Lady Medical Officer 2 000602 300-75-3.200 - 8,000-275-13,500 69.23 E
9. Medical Otficer ' ' 6,500-200-10,500 .
! . . 1,640-60-2,600-75-2,900 b ' ] ’
LI ’ ' ).2
(" 10. Non '\;)cd 1_.[.11)::]monslml0rs 2,000-60-2,300-E8-75-3,200- 8,000-275-13,500 6.24 e
11, Tutor Dietitia 100-3,500) .
Centrul Research Institute, Kasauli o 275-13.500 69.29
. * 2.000-60-2,300-EB-75-3,200-100-  8,000-275-13, :
12. Veterinary Asstt. Surgeon 3,500 N . 000 60.41
. 1,400-40-1,800-50-2,300 3,000-150-8,00¢ 6931
(N 13. Technical Supervisor al 1.400.40-1 800-50-2 300 ! 5,000-150-8 000 %9,
14. Technical Supervisor (Electrical) AR & C, . .
| 0
¢ v
i .
1 ' '~ .
15. Asstt. Tech. Officer 1,640-60-2,600-E8.75-2, oty 5,500-175-9, 000 69.31
' ' 6,50-200-10,5¢
s . 1 R-200-10,500@
16. Laboritory ‘Fechnician 1,2()()-3(_)-],'360-90-2,040 4,000-100-6,000 69.31
R 4,500-125-7.000
Nationat Tuberculosis Institute e < :
17. Veteriiarian 2.000-60-2,300-£8-75.3,200-100. 8,000-275-13, 300 69.36
. 3,500 LN " 1
18. Ficld lavestigator (Epidemiotogy Division) 1.35()-3Q-l,440-404,800~50-2.2(X) 5.000-150-8,000 69.37
19. Investigator/Team Leader 1,400-40-1,800,502, 300 5,500-175-9,000 69.37
20. Senior ¥nvcs1igalor l,640»60~2.600-75;2,‘)()0 6.500-200-10,500 69.37
! \ ! N
Rajkumari Amrir § aur College of Nursing . . , ‘
21, Scnior Tu(or 2.000-60-2,300-?&3,700 7,500-250-]2,000 69.44
22. Physical Training Instrucior 1.400-40-_1 ,600-50-2,300-60—2.600 5.500-175-9,000 69.44 -
23. Assistant Home Sister 1,400 4()-1,!50(1‘-50-2,300 5,000-150-8,000 69.45 ‘(g
24, Hone Sister l-.400-4(‘)-!.8()0-50-2,300 5,500-175-9,000 69.45 I3
\/ Ce'qrglgalgkl_abgigl ries ol . B
PR i ific OFF aers . . " X . a
-«g«&v’ll:rf"si’{?fn:n?;(Omccr/:\ssmme. Phanmachemisy i.(ﬁX)OvN)-‘.’.](X):]ill‘?.ﬁﬂ.?(\() 1x. 7.5()():25()-!2,()()0 09.54 F,J,
N echnical Otfivey s, ' .
& 20. Reseanch Assistanysr., Scientific Assistang 1 .64060-2,600-7&2,900 6,500-200-10,500 69,55 :
S 27 Jr. Scienifie Assie. . : 1.400-40-1,800-50-2, 309 3.000-150.8.000 82.56 — §
b / Medical Stores @y anization :— . ‘ L, o A
! ' N 28I Scienfitic Assty. / : : 1.400-40‘1.800-50-2.3001 3:000-150-8,000 " 69.63
| - 1.320-30-1,56040.2 040 , S
; 29. Assistant Chemis; 1,60050-2,300.60-2, 60 5.500-175.9,000 69.63
& 1,400-40-1 ,800-50.-2.300
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